271 Re : Adjournment Motion

[Secretary]

on the 17th November, 1970, has passed
the following motion :—

MOTION

“That this House concurs in the reco-
mmendation of the Lok Sabha that the
Rajya Sabha do agree to leave being
granted by the Lok Sabha to withdraw
the Bill further to amend the Advocates
Act, 1961, which was passed by the Rajya
Sabha on the 16th December, 1968 and
laid on the Table of the Lok Sabha on
the 18th February 1969.”

13 hrs.
RE : ADJOURNMENT MOTION

SHRI HEM BARUA (Mangaldai): !
wanted to draw your attention to the
adjournment motion [ had tabied this morning
per:aining to what the hon Minister of Exter-
nal Affairs has said. We were given an
assurance that the wrong delineation of
the India-China boundary would not be
repeated by the Russians, but it has been
done in the Second Volume of the Russian
Encyclopaedia published recently.

SHRI P. K. DEO. (Kalahandi): I have
moved an amendment to the originalmotion.

MR. SPEAKER : I haveinot allowed it.

SHRI P.K. DEO: How can you not
allow it ? The Governor is not here to defend
himsclf. He is being made a scape-goat and
the Government will go scot-free. The Prime
Minister has played an important part in the
U. P. affair. The Home Minister made an
air dash from Patna to Lucknow.

MR. SPEAKER : Nothing will go on re-
cord if you go on speaking without my per-
misson,

SHRI P. K. DEO : **

oY =¥ fagrdt AR (FeR) |
# fadea mmarg‘/ﬁ:znww&m%

T _N-ot recorded,
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AT 9T FHT FIA S @ § A% 7@ A=
H Erl qa@ st M A m A A
IEFT Fa%y e fHaAr svuaT 1 59 AR
SRT &, WL I AT Y A ¥ gEEdl
¥ faafa s< feav g | ot @@ @&
"2 & fag I i @ 9 fyo AW 2
F g @t qgedt & faw o =few )
WO gH TEE § R TeAar
farr FT @i

SHRI JYOTIRMOY BASU
Harbour) : May [ say a word ?

(Diamond

St @ g (@) AT A
w7 fae st =fge

MR. SPEAKER : About what ?

SHRI JYOTIRMOY BASU : About rush-
ing help from India to Pakistan. People are
perishing there.

MR. SPEAKER : I am not prepared to
allow it.

13'03 hrs.

The Lok Sabha adjourned for Lunck till Four-
teen of the Clock.

The Lok Sabha reassembled after Lunch at two
minutes past Fourteen of the Clock.

[Sur1 K. N. TIWARY in the Chair]

MOTION RE : CONDUCT OF
GOVERNOR OF U. P. IN RECENT
CONSTITUTIONAL CRISIS.

=t sitaez Maa (I0stTg) : gvmafy
wRzg, aaT $ d4 3 fow s ¥ @
=Y aeRdt ¥ ag veT At a1 fw geEt
T, A A| 2, A R ww ¥
gaedl #1 2 & oy, arfs wEdlg g
g g7 fgare wvas T zg faae &
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39 F1 9 fay 9 % | weam wRRw
§ 39 ar § ggar 71 faoig fadr qdic

A e fagrdt ot (aeaR)
garefa atzw, madr A e ggq A
AT @ T 19w fkad A werdl-
SATA F UL FT Jeorg fwaAr 74T 2, I/
Izga frar war § 1 T zq avg fear
FWIT F1 IZ4A, #Ae fHar o, @Y fram
368 & y=wTd gEed gg WIT FT TRy §
ffag U #vw g & Maw o @
st Tnfge | & guwar € B Al w@iaw
ag a1 A X gFF (5 EEl-AE Y
feqie FE o geqAT §, N THFW F
gt @ awdl &, A A€ 9 A a@ gue §
I A7 fourd @i 1 (smaar) @ ==l
& 919 3T IF <19 g} {HAT AT gHAT §,
S 3% QETA-3ATT F1 feNd avit qeeal
Fgawd e I zafag @A wgEa
CEET-33AT T T F QT F} A W
Wi

Tro Tmgwn fag (sFaT) : gafa
wgizy, ag facgm srast wiT § ) IwR
Ry ¥ o1 g9 W gAT, 9§ CEH-IA
®1 T ¥ AFATL gAT HX T AT A
faasl 0 A7 To@ gaEy § | AR
T3l ¥ EAF-INT N VT F AAR
FI FIAT A1feq a1 AT gEAHIAE
F T gEAL-AE F T F faega
faqdig oY | AL F I S YT BA
F3F agi AT IC, I F H 7 FET AR
ar agt A wIAHz #Y 1 agl F} TAHE
offrez 3 @ Y | qFAT 7 T AT A
T @ AT 7 EAFE-SAW F AT
| T GEE-IA T Y T FY &9 a1
% dq@ qe A} @1 AT, dF qGH WS
Afaea ar sEifeT 9T gy o a2
I | 3@ fAw 9@ &1 299 qT 1@y Snar
arfgr

KARTIKA 28, 1892 (S4K4) Conduct of Gooernor in U, P, 274

s 2fazm (q@) : § ot ar@d A
ain 1 gudw Far g 1 F ag Y Agar g
& 133z, = [, 7 N Fazdr ot XA
iR fa NN AW ¥ sww
o oee frarar, ¥ W q@a & @@ @
@ ST =9

=t a7y amdm (Tsqe) - wwnla
AEITT QEHI-IAT # T F qre geaide-
A, ot wEgmA faw ) e @
37 F Tq qT @I AT |

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANNATH RAO) : The practice
and convention has been not to lay the opin-
ion of the Attorney General on the Table of
the House. The Governor’s report has menti-
oned it in the form of questions and answers.
The Governor’s report is there. The entire
report of the Governor is there. Rule 368 has
been quoted by the hon. Member. It does not
apply in this case, because it is only when a
Member or Minister refers toa document in
his speech that document has to be placed on
the Table of the House. No Member has
quoted from that. It is not the practice. The
opinions are never laid on the Table of the
House. That is the convention. Therefore, I
respectfully submit that the opinion of the
Attorney-General cannot be laid on the Table
of the house. (Interruption)

SHRI SHEO NARAIN (Basti): It is a
serious matter about Uttar Pradesh. It is my
firm duty to make the House know cvery-
thing. Unless you place it on the Table of the
House, how can we proceed ?

=t fm=rr w (Faad) o gwafy

qumafy W I : TEH agR W
g gt g 1 A Maw, st areRd
A = gro AW fog ¥ oF THEE W
fear & 3@ ® wam & fafeee &
fem ¢ 5 oz dfsca ol &1 a0
ffag @A g Al 39 &
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[ @safa vz |
ard i e 7E 1 zafag § wrl-
A T OT F A O @A F A€A
wEga ALY Far § — 5 yArwE v |

=t faawiz W ;. gwrafa wgiea, w
quEz 1% HIET § 1 vy A wfaw faar @
fF eerlsAw vz N e W
T T@r ST A ARy & & &
@IS #1 7@ gr3w § A2 71 TF
a8 &, afr7 ag =i awd § ol S
50 § | 99 98 g9 99 W g, q ag
agt 9 Sufeqm @, arfs @ @At
gzedt #1 FE qF g1, 1 9 IgH I
1€ HT T |

awafa wgiTa : 3 FE qde aTw
ST ARY & 1 Ft o o qrizg ¥ e
S, TaqdE STAT SarT 3 § FredidE
g1 A aEITE wreEt )

&t szw fagQt aondY @ gwafy
#gigg, g O favig fear g, v fax
Fidl q3, JfeT e 97 F1E @ a@
a It wg; safag F avo Y 1T @R
FY e fawmar =rzar § 5 A faell &
TRIF & qR F gardl-aoRa &
TEFZ-IA & UT & 3 q2d 9%
& 7 4t | 39 gAY I wAwT & anefy
T @ fr agofort aff 2 wmaa
A agga fE 9 F g § Qw
T GEI-92H 9 T@T AT i forg &
art § faQet g« AT QI "=a qiv F4G
9g gAV-92F 9T AL T@T SATQAT |

qwrafy wgza ;s TFEIT mE )

1 e fagrdt avedd ;o qwmfy
"IN, AT IqFT FaTE famrag

DR.RAM SUBHAG SINGH : The Mini-
ster took shelter under some convention. 1 do
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not know whether there has been any conven-
tion as to how the Government of India acted
in Uttar Pradesh, because, in Punjab, you
acted differently; in Haryana you acted diffe-
rently. At that time, no Attorney-General was
consulted. But here, the Attorney-General
was consulted; a wrong issue was framed, and
a wrong advice was tendered. Let that report
be presented 10 the House, so that we may
know what is the truth.

MR. CHAIRMAN : 1 have already given
my ruling.

ofY fra Aot - @ErAf-SARE A A
7 MR IAF arenT g N Swkag
TERNE i & T

aamfa wgEa ;. AANT gET T
I | — = GHFTIET AT |

=it T wreed (g1ge) ¢ weafy
oft, 7z weara war g “fF ag e
JALIIM AT AT & H S gu
gdefas d5e #1 fagey § wsgwrar &
sgagre & faagdiaa &<t § ek ag
famifon Fxdt § 5 wsama N g
1 gArAT g 1

& oaqy 5@ s # Iuferm s
a7 7 fAdew w31 Sar £ 5 faed
20 aqt ¥ garr dfaam € a1 wfsagay
Y fagar § o= S faad o ™
grrIgr Ry § dfqgm & gE @
wrag fags 20 awt & 7 7 g€ 1 -
FaarFac @R IETANE fF o
a1 3w 1T QU 4 frdt s ar ow @
FLGST Y AT | G IF gH wOr
59 FFIX & N qET FEHAAr F 1L JQ |
o @ A I WY F gdafrr e
I+ g QT AT qAT F ATA 97 AT
FEIANT FTA X HA FH TR FT 49-
T ATAT A7 1962 # 919 T Fl ¥ g7
¥ oo AAT F gy A 99f 2w F =
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4t | 3T Ry # afauvd #1 gaar @ AR
Y g Nt feafg s s @ Ta-
afas zol F1 SigF— @ g sz Fidg
(w7), ar% & aoifas oo gk T & 3,
fagia waarar ¥ saagre A fasar #711
& gwTET-qaET, Ime gues @ qfzae
F1 FFF R AW F ARG T
FREYfF g cFear & W
fay #11 @t wgg fafg damel #1 @9
FA A AT Algr AL Haw,
ar g fafg dar @ grasg ¥ @& W
# ¥ foegly gq sgagre 1 fawer &)
eI TRW FY G ULAT 7 2 F GO TV
et e ) e gen W &
19 Y- § 41 agHd & <@ 1 fqorm
faura asr & Qar ar a-waw F 95 T
g ? s_wl § sAar & faaifes sfafafa
ATET FIT AT FeET &R F YT &
uezafa gra arfaaie sfafafa max
wWET KM ? Toraed § wfaara gafefc
AT AT GeqTEG qIET 1T TGTT Feall &7
foig gafafe <gm ¢ Hdarg gueR @
AT ST G G av Fex 71 g~
arar ? dfaed N sarer A WM F wg@
fafa-gar samr @% sgar gt FAw
N HIZT FGIE AT FT FH F3(1 7

gvafa Y, e gAR AW A fad ge
T FT T GTCEH g WU 21 wE
et g ST A e et e
¥ 1 78 wer o QAT F B e HT AT
wifasa 7% ? A& feafa & wow qead 1
frod % afz #=0a g #1 gegain fean
ST 61 sonaey &1 #a1 wigsy q3ar
@ 1 fauig et 59 qag A SRATE
T MR A 39 Uwdfaw d@xe ¥ fag
W & 1 g 931 &1 gead fear
TAT | NG A, AR, QT qATE
i Iseafe | wuTA A g @ gw
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A gHTL 3W F TgHAT W § 1 ogH H
SE & g0 § o @ HgAT T3 £ |
I TR &Y g F! fad 1 forg s@
a7 7g) gor fr ot weamw 7 A 9w
fag #1 sqar qa@ Yo, afew SR 92w
F Feofag g &1 e &1 faofa
a& g1 wa ar 5 97 qoraa ¥ ag A
Qa1 T Tgra G AW FT @ A AW
gt § d@AE IO gAY S| N9 F
sfafafadt 1 sgaeree # gard as¥ a3
oF TEasy fao | & 24 fograx 7 gfeaq
wFEdE # fFar A1qE! g FT GAETE |
IR Tgr -

“Earlier at Ahmedabad, Mrs. Gandhi left
no doubt that her party would withdraw
its support to the Charan Singh Ministry
and explore the possibility of forming an
alternate Government : “‘If we can form a
Government then it is well and good.
Otherwise, we will sit in the opposition.”

J gex FEUITETE ¥ gATE AZS X
T § IR SR q99 9T S@rT qA
3y gaxr I ¥ fofg a1 @3q faar
q9 919 24 arda F1 aAE F gAE A3
9% ag dEns & fedt & fog w9 @ @
ags T3 ufafafaal 7 eAd ger
f a1 g S2w § wrgafa mew g
gt § 7 @ s Sfew ey § 59
3 fafafudl ¥ a1 f5 frdt awa 3o @
AT HT aFd & 12U gad Wiy, § g9
Ry 7 FHaq ¥ g4g § dgar 9wgar g
99 gOW Al IAT 93W 1A dardy
#X T i 4t g W FAw F SR
fareeT ool TATH X gWrETC qal & 0F
Twgen faan fF d<wr gl fawa 9 &
qeaTq gAR w1 § gae sew faem
|9 & geedl & qON A9 AT R |
fo g 9 #1 epfearew s @ & f5 fmr
gaex Y g quAT qif §  afrafag #3
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[ srprertT wmedt)

13 foq geen A gfenfaa 7 #3099
ELICECHIE (il -G Ca s
faqal Fruw Algwr surA A& W We
F) AfF g7 50 F @A AR w
A | IAFT g gl T O R @ S
G AT FT AT P21 g Mt F foprd
ST FT GHST TAT | g AIGET He F A
A &+ R AgHT @ I wWe
frar 3few lgd A 1S fafsa ad a8
fam a1 digg § F= =3 ¥ fom
sarr fear qar @ 37 T A AT W
# #F a1 wrag A5 OFTY weT A AT
§ afefag $19 ? gafag § 3 & wedl
N IE A WG Y wg AGAE ) O
dgh § Wz frar smar ar N Qo qreraw
Afr faqrdt #1 o gged g ¥ e
fafacer ¥ 1 oEF Amaw Baes € A
THA AR FT AT FUG (T) FT 99T
2, 39 ¥ 25 faqeat #1 w941 0F  aFqsyd
fem f& 23 e &1 wfg § waw &
#F fastt afqa N amoe aq gag foem
% fog sng s S g3 A F@r R
T F gETT HA St gar @ e
iy w72 far fF gF mamg @t &
g g fae & F1E snazasar /@ & )
FEL T AR F ARG A N FAQ AN
AW A IYH WH qE@TS F qF A
W ATTAW GFF QF. T T §, 5T B FT
fa diger faar smaar | AT § A9 weRd
§ & ot wag agq geR! aTd g A |
@A AIE A F@qF ¥ ¢F q9d  fawear
% SEH! 15 FagaT F q99 awasd ¥ FEA
fogr §— #t dw Awan gEE F oA
FFTT ¢ | ATEET Wi g F qHo THo To
Y % g gEw 3 IEaea & w@ E
TSl gETEIR 9d § @9 HX qgr dv gd
aet Gg gat fr ssg wife & orfm o
gty @5 dta aFd § 1 A IEEET S
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dfewr 7 gEq g g PR A AT AT )
o w1y yanq fosy ot @3 %) SRR @rew
#Q a1 gg | 9gd A wegia e &
aru geeg fwar fex 4 Fig § O F
fag #gr 1 & F#C fFav ) gEEF a
way Fgr f afe gqo = @wea faow
M & dg #T A€ Fid9 7 ¥ A A OF
v wqar fowan & ac s & Al ¥
famar & 1 - (smEma) oo

ST w5, s ufe w3, JEwTd wal
aar AwAr w5 (sfwdt gfewn niddt) : ag
facga g5 31

) sEmAT Qe AW AT,
ag awea gaTAe 9@l # gwfm gaw
2 &7 are A8 oF 7R & wfas sw oA
g aar | M TAq o1 & g6 F1 FIE A
Sefot F3A1 Arfgy v

SHRIMATI INDIRA GANDHI : It has
been contradicted already-

e Aawa o Wi g
st amfas qar uifw  sgEaE
fawrt A Tsa-wAY (o Fo Fo §): W
&1 gueq st srgardl # fwar mr g

sy srTEtT qvea : gsafa Agiay,
=@ WFIT FT UF agaed fagrd @ &
qzeq *Nt weraw faara ¥ fear § o qrdt-
fqax § 16 srga & gH1fad gar 1 9o
FHCATT T TF QHo TAo Qo & aTw WY Tol
sy i wear gE § ol ¥ fawre
g 7 oAy wvgar | AfFw & wEm 3
s g fr ag ot @ frad w1 an
&1 @1 Fie gAY FEH LA Dorar oF
a1 6 9/ 24 srFqAT B YA AT 9
fraifa FE%T ST FEF @IS § US-
waw § G | soA A Er wwifea -
w7 3 qra 3 fom arad ¥ A% S 3%
FETS TAAAT § GEFAT AT | FT § FE
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&G e gavs oS Y a7 ST Agr ¥
gars sgr ¥ qzw ¥ faeot amAr a1
afsa 99 o7F gz gar wer f5 A =<
fag ¥ s g9 dfadi & camnoa wiv
fag & a1 oz 7w 3g ag faar 5
TF ZAFICTT Y 983 oI Fwamara faqwdt
F TEAT W1 6 el A AHT F AT
qIATEIN JAR 7@ AT IF F q@ gER
ETAFIRT § a1 4 T3 @A ATS |
gl @1 a@ # ag sAar =g § 5
Fat1 faat wredly wTdQ $AST F aeum w1
&A1 FT FAFET AT FIE AW aqgAta
2, &1T & at Far gaF1 fawmar fzay war ?
TZ AT F JTAAT ATEAT

e g it - g gREIeR
F 3907 gar & Agl, T 8 faw ek
et & faw

*it st s ;o ged @ § ag
FgAar argar § 6 usaew F 93 w1 fee
gER ¥ geeai fear wn @dafas
Y #1 fud § 3ux w’w ¥ usaqE
M ¥t F1 slwgrE 5w gw A
weal ¥ I AT, I8 & AT 94 Wl
# agt Fgar =vgar | AfFa adaqn g2
A AITA AT AT g ¥ UsqNA F
Q7 wmar 2, ag a9 91 fF ag 393 g 3fa-
Fz % go aifagl & awgdiv FI7 9T A
aww fag & usaqE &1 ug foar fF ag
e A8 F W &, wesr ag e s
27 H1 qIgRT FL I | A G EF FG K
TF §19 AT FAr A § f5 3@ awg
a% it sawafa fagel 7 wsqura #1 ag
fam w7 a3t fear o1 5 ot s7o fag &
FO qiE §9Ar @HaA ameg qdt g
samf ¥ g qa farar ufe w1 8
aw ot o g fag ¥ foan fea & fa &
za S =1 argar o1 fF gg @ @ a3
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ag A T8 8 ) €, wiag ag ang
W H gegE X G Fow ddarfas
feafa g -

ot @o WYo AT : IFIA qF FT 93-
g3 & feav

= s weh : afE e
T 9 IFR FT FW gL far

O aa g EfFaa af g &
faal & sragnr s wrew fFan,
v+t daoif 75 <@ & o o fag o
q USaqr &) foay 5 7 foay o A5y
g, ¥ w9 qzaE fEr W g @R
forad ot fawmar &, vt men wal ead
X\ IS F v Fw far 1 fawm
q qer A F1 giewt & fad 1 Afe
foma A &, 399 oty 931 ax @A fram
awrafa oY, Far it A feafy srad g
2 f& #1€ @l aror gwda @Y a9 ¥ 7,
afga fee @t god 4q7 dfa-dsq § ax
@\ T g@ aerr A feafs sox 2w

ATy e (swaer) -

W& NS o shgra v, w3 & 9w
zfgre & qarar sgar g 1 awafa o,
T 79 fra oz a5 & 5 Mg 3 @
a9 I31%, ¥ zafay e fe ow 7%
G 7 AqAT qHAT arqg & fqar @ o
=w fag St #T agaq qaTeT & AT | 98
arg yqa 3fF & &9 § FE At § 1 e
IJUXIT YA H o9 & ArsAW § T
TER ¥ oF daaifas feafa 1 oAwrd
Jrgar § | F41 gAR afagra § wf) N wf
qifeqt #t fasiget g a1 oF qrEl
T GUHTT # 4g § 7 a@ER AR &, AR
oF qret €1 g1 a1 w2 arfzdl & @A
wiig ¥ afz wwsa awgg ¥ fan, @ e
|IFIT 4G 7€ 1 g1 & 10 fafqeaT @
&1 AN IE W § {1 F - (snAum)
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[ srmdIT et ]

""" 3 fafacet ) auET saifE-aat T
FW W | AT T T oA g fx ag Fig
¥ ogAr Uy arqq ¥ fEar 1 eR IR
AYAT gEEA qiag o faar Q1 AR ag
UsT T T oy T3 arfedt ¥ aqgar famr
qd que = w1 fag o 71 fear—aiaa
15 A ATHT FI X1 QY 7 THR Y TR
qugA A & g Q) 95T a5 ST g3
# = axor fag o @ gewre famr A€
Fg ¥ faeed & aq et Y, Qv 3@
g dgifas-feafs & Ala @1 o amw
ot 5 ofedl § e [/ F A
Y SAqT F1 HFAIAF Fw IS AT
FTTEIFAT 9V |

@A ga Y «@ aw, faewr ==
goR faa FT @ ¥, g O werH! JAw
F feqiz | gwafa oY, oo s qar
TgT I MIW § [SATE A gEAlRE
FAW 1 faqiE, @ oT aFwR F
ST ASAIE F IY I3 GARFR F, qE
59 F ¥qFA € A1, qq gar fE Far
fHar a7 ? fox i werdl @aza &
faqid dward | afeq @t v ws @
FAT carere 7 19 F AT T@AT ATgaAT
g R ag ag fF fawrd gar sed o
gAY T AT g 3@ ogrEeg §
qifwariiz % feafa afad 1 o7 orfwaniz
FT GAT F@T 97ar g, 1 I9 F 1€ gIEA
SEQTT WA AFA §, A-2-Te-37g Ama A
ad § ¥ T g6 §1 qrimarz
WA F 919 § wezefg PE geady W@
FW | W THIT ¥ wq fqgra @ew
gud gt 91 g /Y SO &1 @
#1% geade agl #aT =fzw ) ag W=
F oA Y 21 3fFq o faam |
ama g1 9& A1 1 fama qar # afeafaa
FAdFga @ faAa Aw Yy o awm
atdl Jaedr & qfga fza qv g ww
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# gondd #1 gedr USAYIE F TR 9T
g8 1 AT ot avq & sgar g § @
ag ¢ f& st ag oeAg X agwa &
seq 1 fola wav av &Y avg ) fafea g
f forg avaa o s e faema &,
39 & areqall qar wsal #1 fagra qamal
aqr qfeadt & aregell 1 oF geem fosw
feigar av 1 9@ § @dwwfa ¥ ag
fadta gam av f feeh ot gew welt w1
azw § agwad § o A, goHr fog @sw
# & g wwar &, aigk sgwr faog Ag
Fawar &1 T gH & gF fAua
AT F gEAEA § gart an, fowd o
IAT AWM & [ASAAT AT Mg [
afrafaa gg &1 99 % g favig gam an
f faet o ey At FrEaq § agmm §
ar gt @t fota gga & g, &am & ange
gt faar sar 1 T g wr e fAoig
fem av— swafas gure sraw & (gs-
fafaegfe feerms #iam) fog ¥ sgr
fF @ s w1 3fg &0 gAm A @
g7 ¥ &Y gaar favia QA f, wam &
q1ge Ay grar Irfgw

afFq gaR g wsaqrEl & 19
awe® favig § oF oAU qore & T
qrae € | T A T AFTA g0 HT GIHIL
¥ ggar gudq ary foar @ I s
qeq wedl Sww fag avaw & #gr v ana
FyFaer 1 amar Hife T sgar agaa
fag #Afog | & g gra frgsa oF
A AT Gt quAry, St qfessy
TS & AT ¥ | ) gEAIR A HEd
wet Ft wgr fe & atrgwr agea Raer
=vgan £, srra faara awr &1 awar A,
fauma e gared 1 gew wedlt fauva @
g ¥ FOIR ¥, @wig usame #
faaw g% o8 av@wa F@T I

SHRI'S. M. BANERIJEE : This is not fac-
iually correct.



285 Motion Re :

Shri Ajoy Mukerjee wanted to call the
Assembly on a particular day.

St sEmAT wret Qe T
T 32 | 7w I feafa fgd 1 oft
T fgdt & R am e s
ag faam aw1 &1 amar &0 § fag §arc
¥\ I qeaq A I A fermr—anT
A9 6 FFFaT IF, Fad Faq I faq
TH Y, A F fquamad, a § 24
w7 & Aifeq a3 faura qar #1 awAar a1
aFaT g | I aAg AT aguE & A AR
T F1 qdEer qg g fFar o awar
&1 afsr 39 ag 24 g+ weara
AT A8t fFar 1 g w19 TeEEl
7 7 ag ¥ faora fadr ) ogE AT TS3-
gl & @q g ¥ foig fay, agi § @
! FgAT e § F o & wean A ow
g faaws fusfad ) o usa-
qret fags dia favia fad ag asaare st
I 939 § W9z § #N M @) fow
gt 777 WY I A aER A AT
99 9 AT TgHA @1 I 4 IeiN 3TN
qgt 9T a7 @A 71 gaq faar | 99 @
X sgr e ger wdt B e
feafa ararer &1 Ftwr faemn anfgd ol
I faard awr g7 gom & faw sa
%) fagw agf frar | #4ifF 39 qux siaq
Y ZFE § 92 Y O AT ITX WA F
AT A ag safeq § fawr &g
qrét § rew @ I &1 swfag sw
97 § I G FY W A | IGF 418
g g2 T | 99 Fag §) Fi g aug
s a7 fag & m@dadz agl s @ A
A T AT I Ao Fo o T
fear | gudq # 3 QT A eANE 99
I F 1 AL §F FEG A GFA
g1 afsq 97 3dt R w1 W sig
ST @I qAq9 7 fGar a1 9@ wsawre
TG FETT FN AT FEY TG HOAT 07
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g1ag gt ag @1 fada gam 1 dew
favre ag ga & age & o foedlt 3
TR X FE AN it =207 fag aEw
F1 fire 3 fog amr 1 gdtar 78 FaT
e JTr Fzmm ag & fe oomaTelt &1
Fz A1 gares grdf T g § Ao
FSIAA TAT FT AT €qrat 1 fag w0
A AT ag win § fr ¥ § guTee le-
o § grafrag 1€ O sayfss ToawrE A
FIM 9T wWifs ag ¥ & gETes
qifeat & feal #Y T ¥ fag agl 9v Fm
FIATE

W AT 3 wY 5 A faad
e el ) fosgy fadi o o qoar
N GER FU agad @ R A, 99
aag =t a0 fag st A g 9@ TaT
# foar 1 3g & g9 H Tegae A S
sara faar, sa% @rg @i IR edfiwT
F5 g F1 favig off A o fg faoia &
™ AT T A ) IF AT TNFT
TR @ F 9F oy ¥ qro grg IR &t
SITT WAT AT, I qF F1 QA fggai 4 F
9 NS AT9F A GATAT ATEAT § —

“The question whether the Chief Minis-
ter has lost the confidence of the Assem-
bly shall at all times be tcsted in the
Assembly.”

ag IF sAA — A Mg [/
3 g &1 gfaqai §, N e ¥7F ¥ @¥q
g gk g & favia 37 # fag faaw
g

TF 927 99 92) 97 398 fAg @@
F «ff qragEeEAvay ¥ 3AH @ 9 faan
f&F sma ot 7 w1g Oo7 F AA) At e
& ag ot ad st ST FT o@rRAT
#< ) g9 A ) FHIT FT IAT G A
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[ =it st A |

gHETHIR FT AM A 17 s@qa T H g7 usy
# wrfor gar g

Mar o atg F1 OF AR TG
avru ¥ femy, N Reada § 30 FawgR,
1969 % six ¥ warfmg gan 1 @wg F
Favy § & guwr I ugl qT Al 0
g § | 9 o o Fgar Sw@ar §—
arfaz asaqEl w1 Fw Far 7 @ |,
& uszafa ¥ whefafr 37 w7 oot &
dfqar & @ #T 1 o AT 9%
g fFgar g wrd ? & sva wedl &
UsANTEl # FrEar §—ushufwdfer
frerrst # it & faar 2—ame @aEd
sfawa &1 LT oy 91 OF  ASAIT  q<
A9 H A BoAvE w9AT o9 ghar
21 affw 3o Y @g Tsawm W
o8 s 93w & usAgre A §, faaw
gl 1 39 faazor & snesr garar awar
£ 1 3¢ Ar@ w731 9AF 1@ R 57 A
&, 5 arg 28 gATL &9AT IAF 94X F I@-
TG 9T 9T AT §, 36 TAK &GAT I9F
eareeg-glaart av s7g gar &, 2 wrw
36 g TIAT IqF FeFeE TATIFG X
aqg glar § wwiq fergeam a1 Ak @wy
Agm FE qSANE A7 IAT W@ FT
Tsaqre & fag qx oF a9 F sz 15
A1 o ¥ W sfaw wqar sqm @ar g
zafan T Fgr ag 2 fF 1t 2@ e
F gy Tsae, faena A waw ag %
FET G TAEY T IFCF  ASAGR B
@A FTFAT AN ?

AN ag—d EE o & gag
q FAT EAT § | @Al SWYa F qdy
¥ & gl 9T o% darfa® wea I5Wr Agar
£ 1 gumafa Y, wardl SAe @ afaa
FA e ? el s ar afacg ag &
7z ¥F gTET A1 Teeala FT aw@EER |
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FNT FN RN TSR AT FHT TEFR
# frdt w7 qT waWg &1 oy AT FAT
@ F FEAT T 79 F F® W 98
A 9g Qe AT & qF Gy g

g wgafa W owgagw gEl
el JRA ¥ w W E ) AfEw o
TETHT MY 9 98 & AgH U 3 gr
&t @ ¥AT gTwT fred T A ek
uegafy frad wa A% 7 o gerdf
s # forderd A SN agea g
frar1 gt @@ AQ srAawrdy @ fafa
AT F N S afawrd T F N g
FwaFR & farg ¥ gema A A
gEy At a@ @t ag {5 F9 e
gal § 3w & wygw fafgdamsn @ o
s1feg g€ Y qradtatar § = strEr
g, ot @adare snfs qgdy el S
Mg Nga § i afafex
JAA @ IH §, 39 T F gY@ TIH
= Ao Wo =awAT &, ero fagal § sl
ot stfeaq = g TER £ 1 T IFIX
Fam i s o gua w1 ar fx
Teaqa #1 faorg 3qg#a A8t & 1 oA
Yol ST O A F@E @rAf
FAT & 92 T afewr w1 gmea fwar
Fogrgedl ¥ A% FB @, WI I
el S s dawEe § O oaR
qeqwrt &, IE & geal a1 AGTAT
argar § | Y Mawarg ¥ F@7 6 cEret
ST ¥ qIE AT QU AIE A qgErar
Tay 47 ST AT [T 91 A A I¥ wAw
¥ qu gg AQ §% | & FarEd, =N
Maware w9y afas T 741 F8 9%
J 15 Fo gao N fF qaw I
Ry F gEdlde aRE § A AN Fg
3 s wraz A9y oF 79§ usAEE
A garar gan , SN EHl ST ;W
maFdag d faar g fs g @ Fan
F Far wgr ary fomd A QY sATCE T
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g & T A ) wigena & srursg@ Me-
vt #1 favdmn gt | g wa A gfer
# F1 oft gt AT zw qw A1 v fEa
At 3w Y wEY & af | w g gany
TEY I FIATA T@ qgAqW 97 &V
AT FAr T asar & ? & yrqF ATGIN §
& GG A |7 Far Geari e
g & fF @t ag F <Iuq Gt s\
F1 qIT § gomar ¥ A EH AW N
g87 # sgafa & sy aifs gw aww
&% f& e ararz g i @z faua
faar ar)

T 5@ T FHEAT FT A 7 AT
ag & wegafy | 7 wegafa 7 g9 ¥ 59
afas 7 Fg FT g9 dqarfqw g7l #1
q@AT ARAT § | 99 Uezafd @ @5y Ay
3 fag fadw o a1 3§ sweszafa A
feefardt &g w3 arar =il 1+ zw 9|
a7 § 3quszafa & gred Grar g afe
gqaegafa s F1 Fgar ar fF wegfa ga
FE fraard gl FTagl ww E safqg
i oo fraawe & geadte /T @war
@Y a9 9 917 ag 4t 5 wrezefy ot
fow awa 7 § & 39 qug o 320 fag
¥ oF arx faar famat arfeg & gear
arg R 97 AR TWXF AMAEF
I F 9gy g uszefa s B fra g
ar | oF & wezafy F QA gg & fqog
g ) faeeht favafaamas ¥ gugaafs
S} T 7 TF AT eavned fAv A res-
afa & foar f5 g o7 #7 az fesfy
8 g awg ofcfag 21 a7 & faopr w85y
afe w8t aegafa . # guT Bw F
gay ¥ 7gf 5 geq 7 59 93 Q1T 33 3
f& o 9@ q% W@ 7 A Wrd A qry
feafq ¥ afcfaa 7 21 o3, g %1% fauig
ad A A SEA adt 48 #T 3@ 9RITC AT
faora & faar
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qrgT aw ot & FgA1 A § ag 78
& fx gk afauma & 5 w13 A sqaea
ifraad 1% @ sww & wgeayt
faora faar s aa weafy #1 e w@ge
grar afaw ) ox A8 afs @1 ok ™
TFRF g8T 93§ wafs wAfafeeg &
aqr . wegafy A WS A wrezafa ¥
3T WA § TR FT faav | vder arg
foq arg W@ & weedfs ¥ 99 @Em
ATHIT T § Teggfa o FTAr SR
41 T wfa-afzag 7 smdr fawifon e
afg & qra ¥t 1 HfwT o Arg ¥ wAv
5 & ol agl g@iex s § o @
It afel § Far g f 9gf A q@ER AT
A T W g A A @
g @ # ueafa &1 man eaf
far ST 1 57 9F TIR a1y ¥ Afa-
qfkeg 1 fawmfar N arfeg w7 far
a1 | g4 g3 FT OF gEU THIT  [qZ-
ofa & ammd a7 swar s&fF feg Fie faw
1 dfaafeeg 3 wezafd & qr@ Few
Ffpr wezafa & I gafaae 3 fag
atfog #3 fzar | @ aw ¥ afgam &
S 3@ TR & GIWAT @ A Q) Tex
FFEFR A dfaara a9t §1 awarga fear
ot fr wezafs 97 3% 30 dgee W
2t qrdY a9 aF 3 AT F AL faog
T8 A A A 7 dar-faae e
stfezy, o geaTTT A Fgr fr wseefy a1
exd dqse @i Tifgn 4 o SER A
g 971 51 Aoy dar =ifge ar @
q<g W TF ATl # qWMF I &1
€T FWIT, GATSH =ATATAT A% AWAAT-
3T F9 & g99 § & 91 usgafy 99
a% w9d 3% Adgee A g MT a1 7%
79 THEICFT *E Ageaqu faur a faar
wd | AT g gE & TR @ Rw A gt
Fargedswi gay wd weel ¥ =
%12 &1 Aoy faar | gay gmr Sex A
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[ sFmmRT e ]

fF g W ¥ sraT Aga ¥ Wl X wW
¥ 9% A § 3N geard wgf 9% & u
g Tav Agt | GfT a5 gears aww 2 fw
ITT WA F qFL F1 fry F oA
mwmaﬁ@%%ﬁml .........
(samum)

@ aa ag fr wrgafa wdea w1
AR AU S F1 AR A AgEE AT |
IR AN AT F1 wgAw 39 awa fwar
SafF IO R F ToaT I e &
faw mq 1 Sw @wg wsgefa A Fudr W
ATATE FQ gQ ASANA § Fgl fF oedt
¥ 9ot Ju Ry § wAfgr gww w
TG & 17 | wegfa A A 3| TR
#1 fauig faay, Sed fom ga wgafa #t
Furé ot v A

e § & 1 ard N FgAr @
TF a9 A ATHIEON F AT F g §
g OB TR A g & fE F
FTHTHETO F FAR § Y FATH FFHAT 0
TET AT JFY gAY AT T AT | ITAr ]
FER R R gaa st gave fFar @
W 91 39 999 F ) FnEr) F A9
¥ gu ofdfem & ) gt @ F A AR
TER Fawg AN gl AfFm A @
£ %1 92AC § 9 ITT gIA @ ™
qeATHT 1 AFT ATHFAAN ¥ g gwIT
¥ w@Iw gT & ? OF AT q ST %
mar T = =wor fag Y carr g3 2 faav
are foee #gd & f AdY, gn atgAr wTeEY
Fafgdq g1 7 9FR § a7 F&i
q3 ats aifeal 7t dfag 91 &% gf famd
243 gaEq ®WIGR ¥ | g ATFTEATON
Fgar & T 163 mgeq agi ax A 1
Al IFIT { Al TN-92F § IAF! AFC qQ
TR AR WST | ATHFIMATON & AT
fapa wrar & wafs gwr ag ofgn & ooa
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F frar &Y o 1 97y smETmATR A
I9H 7@ gHIL & yarf fear amr 2
ardt F1E q§ wrd fasta 7% ey @ @
FE T FW F& ¥ g &hag
IR #F gfssr 51 fmed & fag -
At &1 S A I @I Y IAF 39 qIA
¥ gzeq g g 1 afz srsraardt &
T A @y ar # Fgar WA §
aFmaAr] & faars 5@ S § uw A
qaT E & ag F%) fFa feq sarara s
& ATYF g g Fozw Iww )
TR & fase fear e

wa § F agl g5 gewa W EAT
argar g :

| —ENFT FT6 77, USATTH  GFHAT
T qAEETT AT ;AT A fREd
FIE 0 S WA & ooy arfy ggeEr
FET IeoT A T g1 aF |

2—3F-TT9 T GAT-FUET A
F 197 F1 6 9 § wrafawar A% g
Fqar s | arg g1 e ¥ ot Q@ g-
= yarfea &f ag 9w vafa & N
WA Ag |

3—wfaey & fag F9 ¥ caew
qIFQRA TS G A FE FY GIFIUST
graETdd &1 fre § gawr 9 96 0

4—rezafy frdt qat 3w ® d5 &
qfefeaty & ot qfefaa go faar 91§ dar
wgeaye favia a § 1

5—uzHl AT F 9T FT AT FEAT
F gATaT Y S ag dfqg 7 savedr
g frm & fag ®§ #%0

6—a+x H gares qET F =Gu=l &)
U q JAT A7 |
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7—3qT R & I F favlq w1
faegiian fear ard ae o aevmer agt
¥ gIrar sy |

Fa# § qgy g T &3 gu garey
WMEFF AN N os Tadqw s
FEATE | TR ¥ T9 6IET §@ W &
& faegiv sty A F A7 AT qAv
qTA IfETT &1 AT FeHT AvTRE fgar
T FagA g argd 1 A feemEr
ATZAT § | I8 e Qi fb g Al q%
FW QT 457 F, G0 TIETATA
2® WY A, NN d&T A, W
ag =@ ¥ &R G @ ¥ A
afem srer & g &9 qT o e &3
g8 wFary &gy wfeat & sgar
a1gal £ F o 37 wael 71 /s § 2w
AET A | qUA A H Faw q Aa Ay
WA QNI Y gw Al =N Seiad
A AT gay g0 |cr aragw fago
S Fur ¥ fau Qv & 9 AgY Faar
FgifF 7t vAsr F1 g § 1 afw gav
) SISIgT AT § FgAr Fgar g @
ars gar am &1 gfqu T guie 2w
FT AT AGN ST F FIAG I ATHT
WSIEITAT] | 9 qAT W AW FB
AT FL W E 1 s qar ag fagw
TFAT FIF F AT AT I FIF qTAT
i 39 I FLIAE |

zq wedl & @y & aqA @ geqrT &
¥q FTTE X 50 qa7 8 wgarg &
Tl ¥ SULIZ FE %@ AT o QX
qgAd ¥ EIFTET |

awrafa Afiz8 : oF a9 57 A9d
Fgdl ¢ 1 fawdg geaged %@ A 3w
qan aafem g foagw fava § ax
ar & |aned fvar e 1 gafae s
Z13T F AT FW T AT F3AT 93 A
&3 |
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g@lan gy 5 wng gee,
fagar o7er qua & s @ &, Sa¥
SATAT 7 F |

Motion moved :

‘“That this House records its disapproval
of the conduct of the Governor of Uttar
Pradesh in handling the recent consti~
tutjonal crisis in that State and recomm-
ends that the Governor be recalled
forthwith.”

SHRI SONAVANE (Pandharpur) : It
should be finished by not later than Six O’
clock today.

DR. RAM SUBHAG SINGH: I thank
you for giving me this opportunity. I endorse
cvery word that has fallen from the lips of my
hon. friend Shri Prakash Vir Shastri.

As you know it was most unfortunate that
the entire Government of India made an
attempt to kill democracy in U. P. with the
help of the Governor there. When a Governor
assumes office, he 1akes the following oath :

‘‘..tothe best of my ability, I will
preserve, protect and defend the Consti-
tution and the law, and that I will
devote myself to the service and well
being of the people...”

of the particular State. But what we notice in
UP is that no attempt was made to act accord-
ing to the oath by the Governor, because the
Governor was acting and I charge—under the
advice of the Government of India. Whatever
Shri Prakash Vir Shastri had pointed out in
this connection was correct. All the people
who acted on behalf of Dethi wanted that the
Charan Singh Government should be killed,
that is, that the democratic government there
should be killed. But I compliment the people
of UP and the legislators of UP that they saw
this contrivance of the Government of India
and they managed to kill this attempt to kill
the Government on the soil of the Gapga and
Jamuna.
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What did the Governor say in his report ?
The report was submitted on the 29th. The
Governor said that :

“In February, Shri Charan Singh was
the leader of the BKD and initially, the
Council of Ministers comprising ten
members was entirely from the B. K. D.
Subsequently, on April 9 and 21, the
Ministry was expanded with the addi-
tion of 27 Congress Ministers....”

Here, the Governor says that on an assur-
ance this was done, because he says :

“This was done after I was assured by
the leader of the Congress (R) Party,
Shri Kamalapati Tripathi that his party
had decided to support Shri Charan
Singh.”

It was an oral assurance in February, and
on that basis, he administered the oath to
Shri Charan Singh. But the same Governor
forgot this fact later, because on 26th Septem-
ber, a written assurance was given by the
Congress, by the Jan Sangh, by the Swatantra
and by the SSP. He has written in his report :
“In February, the Congress Party con-
sisted of 136 members, and the B. K. D.
consisted of 94 members.”

These two totalled to 230. But in Septem=
ber, on 26th, according to this report, the
Congress Party consisted of 91 Members, the
Jan Sangh 43, the Swatantra Party 4 and
the BKD 85, and this totalled to 223 plus the
SSP 29 which comes to a total of 252. [t
might go to 263, accordir.g to my information,
but I am entirely depending on this Gover-
nor’s report for my argument, that when the
Governor found a written assurance, on
behalf of the leaders of the five parties that
Shri Charan Singh and his Ministry should
continue, he did not take into consideration
that fact and he asked him to resign. But in
February, this very Governor had accepted an
oral assurancc of Shri Kamalapati Tripathi,
and therefore, he had acted against this oath,
because he wanted to save Delhi in UP.

The drama was started .ﬁs Shri Prakash Vir
Shastri had said, on 2lst and 22nd September,
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when Shri Kamalapati Tripathi wrote that he
intended to withdraw support to the BKD
Government. But simultancously on the 26th,
all these pariies gave @ written assurance to
the Governor, and at that time he should have
al:tcd as he did in February, but he did not do
that.

Another thing is that after havinggot a
written assurance of support from those four
party leaders, the Governor could not have any
authority to refer the matter to the Attorney
General. Out of 421 Members of the Assem-
bly, 263, according to my information, were
supporting Mr. Charan Singh on that parti-
culer day, 26th September; but the Governor
did not accept that, and acting under instru-
ctions from Delhi, he referred the matter to
the Attorney General. I charge that it was
the institution of the Attorney General that
Ict down India in the Kutch case, and it is
this institution which let docwn democracy in
U. P, because the Advocate General of U. P.
gave advice which was contrary to that ten-
dered by the Attorney General.

14.45 hrs.
[MR. SPEAKER in the Chair)

It was not within the competence of the
Governor to refer the matter to the Attorney
Genceral over the hcad of the Government
which commanded an  absolutc majority in
U. P. on that particular day, 26th September.
He reported the fact on the 29th, and he
committed the gravest error that one can
envisage under a democratic set-up. He acted
undemocratically, unconstitutionally and in
a dictatorial feshion with a view to saving his
position.

Shri Prakash Vir Shastri referred to the
fact that Shri Charan Singh wrote to the
Governor to favour him with a copy of the
Attorney General’s advice, but that was not
done. According to the Constitution, he
should have acted in accordance with the
advice tendered by the Chief Minister, but he
did not do that.

The President should not have consulted
only the Council of Ministers, because article
356 says :
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“If the President, on receipt of a report
from the Governor of a State or
otherwise...... »

He is supposcd 10 reccive reports other-
wise also, and in our opinion hc should not
have been guided only by the recommenda-
tion or advice tendered by the Government
of India. He should have depended also on
his own discretion, because he has got machi-
nery t0 see what is happening in each State.

Here 1 might make a reference to the
situation that prevailed on 16th and 17th
November here in Parliament itself, because
the Prime Minister lost the majority of the
Congress Party. No party, even the supporting
parties gave an oral assurance, what to speak
of a written assurance, that they would
support th e Prime Minister, but the President
did not ask her to tender her resignation.
But the same President, acting under the
advice of the Government of India, acting
under the wrong advice of the Governor,
signed the Proclamation—a couricr was flown
from here to Kiev with it—and returned it.

SHRI AMRIT NAHATA (Barmer) : You
wanted Mr. Sanjiva Reddy io bc President to
act according to your wishes.

DR. RAM SUBHAG SINGH: He has
rendered better service to the country, com-
pared to you. You arc arunner of cinema
houscs. How can you be compared to Mr.
Sanjiva Reddy ?

On the 16th or 17th November, 1969, if the
Minister commanded a majority afier division,
1 have no quarrel. There was no division in
the House, and since she did not show her
majority, the Rashtrapati should have dismissed
her on that particuler day, but he did not
do that. 1 do not say that hc acted wrongly,
but if he acted in U.P. on a particular advice,
according to a particular tradition, that
tradition should have been observed on 16th
and 17th November, 1969 also, but that was
not done.

Take the case of Mr. Badal from your
own State. The Governor of Punjab should
have asked Mi. Badal to resign, but the same
Government of India acted - undemocratically,
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unconstitutionally, and they did not ask him
to resign bccause overnight he became a
revolutionary and progressive according to
their philosophy. This is their progress and
revolution .....(Interruption)... Yes, it is double
standard. 1n Patna also in 1968, 38 Members
of Mr. Mandal’s party had disowned the
Government.

SHR1 SHASHI BHUSHAN (Khargone) :
You are explaining the grand alliance.

DR. RAM SUBHAG SINGH : Yesterday
you had entered into a grand alliance and
you fumbled there and failed. The Govern-
ment had failed and it had to make a retreat.
If you want to go into that, you can. I have
nothing against the grand alliance. What
happened yesterday ? Yesterday you were
present in the House.

I was saying that in Punjab they were acting
undemocratically. The moment Rashtrapati
issues summons convening a session of Parlija=
ment, he also becomes a part of the session.
Beiween the day of issue of the summons
and the actual convening of the session noth-
ing need be done over the head of Parliament
or of the Assembly. The Governor had
convened a session of that Assembly accord-
ing 10 the advice tendered by the Ministry
and that Ministry was the majority party.
What did Mr. Kamalapati Tripathi do at
that time ? They want to disown him now
and say that he will be changed. Even today
it has come out; they are going against his
interests also. Thc Assembly was to meet
on 6th October. Was there any necd for Rash-
trapati or the Governor or the Government
of India to promulgatc President’s rule on
2nd October when the Assembly was to meet
within 96 hours. On top of that Mr. Charan
Singh had promised: ] am prepared to con-
vene the Assembly within 24 hours if .you
want. He had offered to convene on 13.h
October; it was not accepted..... Interruption)
He should have exercised that power; as
Shastriji said it was the institution of Gover-
nor. Meeting under the presidentship of
Rashtrapati the Governors decided that when-
ever there was any doubt in regard to majo-
rity that majority must be decided on the
floor of the House. Even the Speakers
meeting under the presidentship of your pre-
decessor decided that the question of majority
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or minority must be decided on the floor of
the House. ARC to which Mr. Shastri
referred had also recommended so. Mr.
Hanumanthaiya who was chairman of the ARC
is now sitting on the Treasury Benches. But
he was helpless at that time; he could not
say that his recommendation should prevail;
he ultimately succumbed. The ARC had
made a definite recommendation that the
majority must be decided on the floor of the
House. Thus the recommendations of three
important institutions—the Governors’ con-
ference, the Speakers’ conference and the
ARC—were flouted by the Government of
India. 1 charge the Government of India. A
conspiracy was hatched here to kill democ-
racy in U.P. The assembly was not allowed
to meet. All the time they were saying that
Mr. Charan Singh did not command a majo-
rity.  Who commanded the majority ? Even
from Patna they issued a statement to that
effect. Prior to that so many statements
" were issued; it went on till the 15th. Till the
16th, the date on which Mt. T. N. Singh was
invited, all the time it was suggested that
Mr. Kamlapati Tripathi should be invited.
I have no quarrel with him; I like him and
respect him. But the ruling party had all

the time disgraced him. Even today
you disgrace him. They do not
want to do anyihing for Shri Kamalapati

Tripathi. From Patna also, even Shri Jagji-
wan Ram issued a statement that rather than
Shri Charan Singh or Shri T. N. Singh, Shri
Kamalapati Tripathi should be invited by the
Governor. 1do not know on what basis he
issued that statement. I like him, but Ido
not like that that type of statement, that
factually wrong statement, should be issued
by anybody, and much less by &8 person of
his stature. Therefore, I do not recognise
your Congress, because if you issue sucha
hopeless statement, from Patna, that Shri
Kamalapati Tripathi should be ipvited, on
the 13th, what does it incan ? I again charge
the Government of India, | assert that Shri
T.N. Singh was the unanimously elected
leader. So, from the Sth, up to 15th, thijs
horse-trading went on. ...(Interruption) They
wanted to carry on with this horse-trading
up to the 15th, but noticed that this operation
was not going to succeed, because the people
of Uttar Pradesh and the legislators of Uttar
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Pradesh were soldily behind democracy; they
were solidly against autocracy; they were
solidly against the dictatorial attitude of the
Government of India, the undemocratic
attitude of the Govcrnment of India, and
they determined that they must kill this dicta-
torial attitude right now and otherwise the
country would not succeed. Therefore, they
get united, and the Government of India
could not postpone for ever this invitation to
Shri T. N. Singh, and he was invited. 1f they
command any majority even now they are
most welcome to unseat him. They should
go and see what is their strength.

I do not want to say more. What Shastriji
said, which was in a way contradicted by
Pantji. But you have got all the sources
wherefrom you can gather information. The
Prime Minister has got even this electronics
taken away from her own party President,
and she should know how these sources of
information should work because no Minister
is having anything worth the name under his
command, in his portfolio. Everything is
concentrated on one authority.

I pay my tribute to Shri Charan Singh, for,
he is the onc man who succeeded in spoiling
the attempts of theirs....(Interruption) We will
agrec with Shri Charan Singh because he saw
to this contrivance and he got collected per-
sons who were prepared to work fcr demo-
cracy and they succceded in downing the
government authority in Uttar Pradesh. The
team that has come into existence under the
guidance of five parties and headed by Shri
T. N. Singh, and supported dy Shri Charan
Singh and Shri C. B. Gupta, I hope, will spoil
the attempt of the undemocratic elements,
because they are all working in unison.

A demand has been made in this motion.
We had given another draft, but whatever is
there, we support the mover; but along with
that, we would like to condemn the Govern-
ment of India, and also the'action of the
Government of India in using its authority
to influence the President. Because, now,
the President is a President of a country which
is having multi-party governments in the
States. He should pot get the counsel of one
party alone and listen; because, he must sce
what is happening, Hc was the Gavernor of
Uttar Pradesh and he knew Uttar Pradesh
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very intimately. He should have seen what
was the position in Uttar Pradesh.

15 hrs.

So, Sir, I demand, as demanded by Shas-
triji, that no partyman should be appointed
as Governor. Today he is acting in a new
set-up. As suggested by the ARC, there
should be some guidelines for the working of
the Governor. No Governor should be
appointed without the approval of Parlia-
ment because this rot has come in. Demo-
cracy is geing to be flouted bythe Govern-
ment of India. I agree that Rashtrapati
should appoint the Governor because it is in
his name that all appointments are made.
But that appointment must not be made only
on the advice of the Government of India or
the Home Ministry because these are par-
tisan institutions. I would not have said it,
but you have acted as a partisan institution.
You have given wrong advice. You gave one
advice in  Punjab, another in Bihar and a
third in U. P. You have forfeited your
claim to protect the Constitution and pre-
serve it. I demand that not only specific guide-
lines but a specific Instrument of Instruc-
tions should be evolved by Parliament for
the guidance of the Governor.

Shri Reddi is my friend and I have no-
thing personal against him. But we should
remember the way he acted, the way the
Home Minister acted, the way the Rashtra-
pati acted. I have great regard and respect
for the Rashtrapati. The Prime Minister
knows that all the time I advised her to
make him the candidate but she did not agree
at that time. Later on, however, she voted
for him. She is welcome 10 repudiate it, but
there was nobody in the Cabinet except me who
gave her that advice. The Rashtrapati should
sec that he does not accept such partisan,
wrong, undemocratic, unconstitutional advice.
I condemn this institution. 1, therfore,
support this motion with the provison that
the Government of India’s namec should be
added there.

SHRI A. K. SEN (Calcutta-North-West) :
Mr. Speaker, Sir, when the Constituent Asse-
mbly framed our Constitution, they preferred
the institution of constitutional Governors {0
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the institution of actual Governors clected by
the people of the American pattern. The idea
then was that the real government will be run
by the representatives in the legislatures thro-
ugh governments formed under the lcader who
would command the majority in the
respective legislature. So long as there was
one party majority until 1967 in the different
States” lcgislatures, there was really no
constitutional problem and it was unanimously
felt that the choice for constitutional Gover-
norship was a good choice.

The test came after the 1967 elections
when in various States it appeared that there
was no single party which commanded a
majority. You will recall the position in
West Bengal and Bihar after the general
elections in 1967. The role of the Governor
became more positive than it used to be until
the elections of 1967. I remember when Mr.
Giri was Governor of UP, 1 went there and
stayed with him in Nainital for a few days.
When [ asked him how he felt, he said, ““I
feel very well. I have nothing to do.” Those
were the days when the Governor really had
nothing to do excepting to be the official and
titular head of the State Government.

When the elections of 1967 threw up this
new problem and our Constitution became
a little rattled-as a result thereof, the Gove
ernors really were called in various States to
perform a rather delicate and sometimes a
very difficult function. We have had, as
illustrations, so many cases in the recent past
when the actions of Governors haP been
questioned; as they must be ina democracy,
because after all even the best of discretions
cannot possibly command universal accep-
tance.

The test of determining the validity of the
proper use of discretion has always been laid
down both in England and America and in our
country, by the highest courts land to be this,
that so long as the Governor arrives at a
decision on material which is in his possession
which the courts think it is possible to read for
any reasonable man, that discretion cannot be
questioned. It is true that therc will be two
opinions about the use of any discretion.

I remember, when Shri Charan Singh
wrote to Shri Gopala Reddy, the very same
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Governor, on the 27th November, 1969, when
Shri C. B. Gupta was the Chief Minister of
Uttar Pradesh, demanding the immediate
dismissal of Shri C. B. Gupta on the ground
that he did not any longer enjoy the majori-
ty support of the Siate Legislature, Shri Go-
pala Reddy did not accept that demand
immediately.

SHRI NATH PAI (Rajapur) : The Assem-
bly was called.

SHRI A. K. SEN : It was not called
immediately, it was called only in Feb-
ruary.

His action was Questioned. I remember,
I had heard in the Central Hall various do-
ubts being cast on his bona fides. 1 intend to
read that letter of Shri Charan Singh because
we all have affection and respect for Shri
Charan Singh.

AN HON. MEMBER : Still?

SHRI A. K. SEN : If he is not a consti-
tutional expert, he is at least a public man of
some ability and it will be worth while read-
ing a few lines from that letter. It will be
very interesting because it affords a very
close parallel to the present situation when
he stepped into the shoes of Shri C. B. Gupta
in September of this year. This letter is
dated the 27th November, 1969 and it reads
like this :

‘“‘Statements published in the’ press on
Shri C. B. Gupta on behalf of his friends
and Shri Mohan Lal Gautam, President
of the Congress group to which the
Chief Minister belongs, make it appear
that he 'no longer enjoys a majority in
the Legislature and that it is a minority
government which is now functioning in
the State. In the circumstances you
were perfectly within  your right to ask
Shri Gupta to resign.”

But when he asked Shri Charan Singh to
resign, he was not within his rights.

SHRI ATAL BIHARI VAJPAYEE : What
did the Governor do?

NOVEMBER 19, 1970

Conduct of Governor in U. P. 304

SHRI A. K. SEN : This may be a political
strategy of some value but as a question of
logic it fails to carry conviction. He says,
“We find that Shri Gup'a's supporters are
split and he is in a minority; therefore, you
are well within your right to call upon him to
resign.” This is exactly what the Attorncy-
General said.

SHRI PILOO MODY (Godhra) : 1 think,
this could be relevant if he was discussing
Shri Charan Singh’s conduct. But we happen
to be discussing the Governor’s conduct, in
which case it is totally irrelevant.

SHRI A. K. SEN : We cannot determine
the propricty of the Governor’s conduct ina
vacuum; even Shri Piloo Mody cannot do it
with all his ability.

SHRI PILOO MODY : I am afraid, he is
doing it will a vacuum.

SHRI A. K. SEN : It is impossible to cut
oneself off from the past, what happcned in
the past and the context itself.

Let us read this letter and then make our
own obscrvations. If it is explanable, it may
be explained by those who take a different
view.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : May I know the differen ce between
the Governor’s conduct then and now ? That
is relevant.

SHRI A. K. SEN : I'shall certainly tryto
assist the respected didi on this matter.........
(Interruption),

This is what he said :

“In the circumstances you were perfectly
within your rights to ask Mr. Gupta to
resign or to agree to convene the Assem-
bly at the earlicst moment. In my
opinion, no formal withdrawal of support
by the other group of the Congress was
necessary...”

This is very important. He said that there
was no necessity of registering a formal with-
drawal of the support of Mr. Gupta. It says
further
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“Realising the weakness of his position,
Shri Gupta now begins to claim that he
bas 221 members in the Assembly behind
him. As the world knows all this is a
farce.”

All the world knows, one sees what one
wishes to see and onedoes not see what one
does not want to see. It says :

“In the circumstances, Shri Kamalapati
Tripathi, the leader of the other group
in the Congress has now formally written
to say that he and his friends no longer
support Mr. Gupta. I would, therefore.
suggest that you will be pleased to ask
him to agree to convene the Assembly
by 1st December. This can easily be
done...I would, therefore, request you to
kindly discharge the duty you owe to the
people of Uttar Pradesh by performing
it in the only manner that is consistent
with the service and well-being of the
people of Uttar Pradesh which you
undertook to do under your own oath..."”

Dr. Ram Subhag Singh quoted the consti-
tutional oath. How the oath is to be dis-
charged is also a matter of opinion depending
upon the views that one may take,

DR. RAM SUBHAG SINGH : On p. 10,
the same Governor says that Mr. Charan
Sing has the support of 255 members out of
421 members. There, he violated the whole
thing...(Interruptions)

SHRI A. K. SEN : What are the facts ?
What happened in Punjab and in the Bihar
has been pointed out. We know what happen-
ed in Punjab. Let us compare it, what
happened in Uttar Pradesh, before we try to
criticise the conduct of the Governor. In Uttar
Pradesh, a remarkable thing had happened
which had no precedent in the past, even
during the recent past.

The Government consisted of the repre-
sentatives of the B. K. D, and of the Congress
Ruling Party and in the Cabinet, in the
Council of Ministers. the majority was
represented by the Congress Ruling Party.
So, when the split occurred, the Cabinet
ceased to be a collective unit. Out of 46
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Ministers, 26 Ministers belonged to the Con-
gress Ruling Party itself. These 26 Ministers
were asked to resign by the Chief Minister.

AN HON. MEMBER : They should have
resigned.

SHRI A. K. SEN : And the Governor, on
their not resigning, was asked by the Chief
Minister to dismiss them. The Chief Minister
said that though he took office as the leader of
the collective group and he took his oath...
(Interruptions)

SOME HON. MEMBERS : No.

SHRI A. K. SEN : Plcase listen to me. It
is of the essenee of the Council of Ministers
under our Constitution that when the Chief
Minister takes office and the Council of Mini-
sters are appointed under his guidance and
under his nomination, it becomes a unit of
collective responsibility, and they must funct-
jon collectively. That is a constitutional
provision...

SHRI PILOO MODY : They way you are
arguing would imply that Mrs. Indira Gandbi
should also resign. You better stop right
here.

SHRI1 A. K. SEN : | leave that task to Mr.
Piloo Mody.

This is a remarkable situation without any
parallel. When the majority of Ministers
wanted to carry on without the Chief Mini-
ster, the Chief Minister said, ““I shall not see
their faces.”” And what followed is that he
withdrew all their portfolios, made them
dumb and than the entire coliective fabric
had broken down. The entire constitutional
fabric had broken down.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : Joint family.

SHRI A. K. SEN : That did not happen
in Punjab. You might recall that what happ-
ened there was that 10 members of the Jana
Sangh formed a coalition with the ruling
Party.... (Interruptions) 1 have never corrected
the Members. 1 leave it to Mr. Madhu
Limaye.... (Interruptions) That is what I am
saying. What is important is that the Jana
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- Sangh Members of the Government resigned
so that the collective character....

SHRI PILOO MODY : Your people did
not resign....(Interruptions’

SHRI A. K. SEN : Well, that has nothing
to do with the Governor. The Governor is
not responsible. You may blame the leader.
You may blame us. We are now questioning
the conduct of the Governor. Now, the fact
is that in Punjab a constitutional break down
did not take place and, therefore, it was possi-
ble to carry on until the Assembly met. But
when the entire collective thing goes down and
vanishes in the thin air, how can the Gover-
nor consult the Council of Ministers because
the Constitution enjoins upon him to a.ton
the advice of the Council of Ministers. If the
Council of Ministers ceases to function, how
can he possibly function ? This is the great
difference that strikes any one, any student
of constitutional history also. Thc example
of UP affords no parallel. In that UP is
always unique. It is always unique and in
this respect too UP has become unique. There-
fore, what happened ? The Governor had to
discharge his responsibility of carrying on a
constitutional government on the advice of
the Council of Ministers responsible to the
Assembly. The Council of Ministers having
broken up into fragments already and there
was complete schism between the two groups
constituting the Cabinet, it was impossible for
any Governor to function. This has no
remedy in any court of law. Jt was impossi-
ble for any Governor who has a conscience
unless he has decided, ‘1 shall function only
on the advice of the splinter group which has
no majority’. This is exactly what was the
problem.

AN HON. MEMBER : How can he come
to know it ?

SHRI A. K. SEN : He came to know be-
cause he was asked to dismiss.

This was the problem which he has to re-
solve. He applied his mind and he took the
advice of the Attorney-General, not that he
was guided completely by him. He is to be
assisted by the Attorney-General’s advice and
he can choose to take it....(Interruptions)
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Sir, how can any one goon if there are
constant interruptions ? We have listened to
our friends with great patience.

MR. SPEAKER : May I request all of you
to let the debate go on without interrup-
tions ?

SHRI RANGA  (Srikakulam) : They
should have consulted you, but your fee is
much too high-

SHRI A. K. SEN : I have my own opinion
which I am entitled to place before the House.
(Interruptions) Now this was the position and
it is no use....

AN HON. MEMBER : When the place is
vacant in Dethi, Mr. Piloo Mody can fill in.

SHRI A. K. SEN: Under these circums-
tances, I cannot see how Dr. Gopala Reddy
who was called a supporter of the so-called
Syndicate when he refused to dismiss Mr.
Gupta and install Mr. Charan Singh in
February 1970, the very same man, is being
branded and is being persecuted on the line
that he was partial. What has the man to
do ? Piace yourself in that position. Let us
all place ourselves in that position. He takes
advice of the highest law officer of the Govern-
ment.

AN HON. MEMBER : And his boss.

SHRI A. K. SEN : Nobody isa boss. We
know Mr. Gopala Reddy, all of us. If he
acted without a mind of his own, I will be the
first to condemn him. But knowing as he did,
we know Mr. Gopala Reddy is not a man who
can be changed and made to move wherever
you like him to move....(Interruptions) Now this
is the position.

SHRI PILOO MODY : Not only Mr.
Gopala Reddy, but all of you.

SHRI A. K. SEN : Sir, I remember that I
happened to be in the Allahabad High Court
Bar Library when this thing happened and
the entire Bar was divided, 1 mean; very subs-
tantially. It was very difficult. 1f the Bar
is divided on this issue, it shows this was not
an issue on which a man can say that there
is only one answer to it.
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SHRI SHRI CHAND GOYAL : The
Supreme Court Bar was not divided.

SHRI A. K. SEN : It was divided.

SHRI SHRI CHAND GOYAL : Onlya
few.

SHRI A. K. SEN : No, No....(Interruptions)

MR. SPEAKER : There are too many
retorts so that they spoil the whole debate.
Hon. Members must have some patience.
Mr. Mody, please have some mercy on the
House. Your voice is not of local signifi-
cance, confined to local benches, it spreads
over to the whole House.

SHRI PILOO MODY : Sometimes you
cannot help yourself.

SHRI A. K. SEN : The other great diff-
erence was that in U.P. nobody came forward
to say that he had the majority. Under the
circumstances, if one reads thc report that
Mr. Gopala Reddy made to the President, onc
would se¢ with what care hc had marshalled
the facts and his difficulties. He did it having
regard to the alignments and the serious split
that had occurred in the rungs of the coalition
which was running the Government. 145 out
of a total number of 225—1 forget the number,
Mr. Madhu Limaye will correct me if [ am
wrong—had gone out with Mr. Kamalapati
Tripathi. He said, there is no point in trying
to find the majority. Therefore, he said,
unless the President takes over the Govern-
ment, it will not be possible to have the
Government of the State run constitutionally.

SHRI SHEO NARAIN : When the B. K.
D. Government was installed they had no
majority. Can you deny this ?

SHRI A. K. SEN : This is the report that
the Governor made to the President. What
happened was this. You will recall that when
in Rajasthan this dispute was raised and the
Governor’s conduct was questioned, the then
Home Minister Mr. Chavan had written to
the various eminent jurists of the country
including the then Chief Justice of India,
Mr. Gajendragadkar. He wrote clearly that
our constitution is such that the Governor
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is only bound by the advice of that man, of
that Member, who commands the majority of
the House, because it is the majority of the
House which binds him, not any single indi-
viduals. You will recall, we complimented
the Prime Minister on that occasion because
we were all signatories and the congress was
not split then. Mrs. Kripalani was there
and so many others were there. We wrote
to the Prime Minister after the Madhya
Pradesh Governor had comedown that the
advice of Mr. D. P. Misra for the dissolution
of the Assembly was not binding on the
Governor. The reason we gave was that he
lost his majority. And this was accepted by
the Prime Minister,

SHRI PILOO, MODY : You will have to
admit that here is tremendous consistency in
this; every time the discretion is used there
are two opinions but it is always the opinion
of Mrs. Indira Gandhi that prevails.

MR. SPEAKER : This is too much.

SHRI A. K. SEN : When Mr. Piloo Mody
occupies that position, his discretion will
prevail. Of course the Prime Minister is the
Prime Minister, and she has the last word.

SHRI PILOO MODY :That is what we
are saying, that she always does.

SHRI A.K. SEN: This is the position
and, therefore, it-is incontrovertible that the
Governor is only bound by the leader who
had the majority. Thatis why Mr. Misra’s
recommendation for dissolving the Assembly
was not accepted. That is why Mr. C. B.
Gupta’s advice was not accepted by Mr.
Gopala Raddy. That is why Mr. Charan
Singh’s advice to dismiss his colleagues was
not accepted by the Governor. That is exactly
what the Attorney General has said. Having
used his discretion, what had he to do ? Let
us see what he has done. Immediately there
was proof of a majority having been created
leds by Shri T. N. Singh, a very good friend
of ours, Dr. Gopala Reddy, lost no time in
sending for him...(Interruptions)

:SHRI ATAL BIHARI VAJPAYEE : One
weeke
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SHRI A. K. SEN : One week is nothing
in this country; it is tremendously quick. If
it had been one year, 1 could understand it
«..(Interruptions).

As I said, when the Constituent Assembly
created the post of Governor under our Cons-
titution, these strains and stresses were not
contemplated. When for the first time it
came up and the matter went to a court of
law, the High Court of Calcutta had, first of
all, to deal with this position when the then
Governor of West Bengal dismissed the then
Chief Minister on the ground according to
him, that he had no majority and he was not
prepared at that time to ca!l the Assembly
immediately. This was the judgement of the
Calcutta High Court, which I would read on
that point whan the propriety of the Gover-
nor’s conduct was questioned. This is repor-
ted in Mahabir Sharma vs. Profulla Kumar
Ghosh, 72 Calcutta Weekly Notes, para 43 of
the judgment :

“‘Art. 164 (1) provides that the Ministers
shall hold office during the plcasure of
the Governor. This exercise of pleasure
by the Governor, however, has not been
fettered by any condition of restriction.
The withdrawal of the pleasure by the
Governor is, in my view, a matter enti-
rely in the discretion of the Governor.
The provision in cl. 2 of art. 164 that the
Ministers shall be collectively respon-
sible™...

this is the most important thing—

““to the Legislative Assembly of the State
does not in any manner fetter or restrict
the Governor’s power to withdraw his
pleasure during which the Ministers hold
office. Collective responsibility’’...

this is important—

‘“‘contemplated by art, 164 (2) means that
the Council of Minisiers is answerable
to the Legislative Assembly of the State
as a Cabinet. It follows that the majo-
rity of the members of the Legislative
Assembly can at any time express its
want of confidence in the Council of
Ministers. But that is as far as the
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Legislative Assembly can go. The Cons-
titution does not fetter the power of
Legislative Assmbly of the State to
dismiss or remove from office the Coun-
cil of Ministers. 1f the Council of
Ministers refuse to vacate the office of
Ministers cven after a motion of no con-
fidence has been passed against it in the
Legislative Assembly of the State, it
will then be for the Governor to with-
draw the pleasure during which the
Council of Ministers hold office. The
power to appoint the Chief Minister and
the Council of Ministers on the advice
of the Chief Minister and the power to
remove the Ministers from office by
withdrawing the pleasure, contempla-
ted by art. 164 (1) havc been con-
ferred upon the Governor of the State
exclusively™...

This is the most important thing. Never-
theless, Parliament is cntitled to debate
the propricty of such a functionary’s conduct.
That is why we arc debating it today. 1fit
were mala fide, if it were prompted by indi-
rect motives, if it were prompted by personal
likes and dislikcs, 1 would have been the first
man to condemn it. Shri Charan Singh is a
man for whom we all have respect. Shri
T. N. Singh was one of our colleagues; we
all to have love for him, we all respect him.
But personalities do not count in such a cons-
titutional position. What counts is what is
the difficult task the Governor had to perform
and how best had he performed it ? Did he
act bona fide, to the best of his ability, accord-
ing to his conscience ? If so, he does not
deserve any censure. On the facts of this
case, it is absolutely clear, as clear as broad
daylight, that this dignitary has performed a
very difficult and delicate task to the best of
his ability and according to his conscience
and he deserves the suppoit of this House.

SHRI J. B. KRIPALAN! (Guna) : I cannot
argue the constitutional position as Shri Sen
has done. 1t has been argued by those who,
unfortunately, are considered greater jurists
and lawyers in'the land than he pretends to
be-as a matter of fact they belong to no party,
they are uncommitted and they affirm
that the Governor’s conduct is condemnable.
They have almost universally condemned the
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action of the Governor. But a Governor acting
like this is nothing new in Congress history.

It began in 1952 when the first elections
under the Constitution were over and Minis-
tries were being formed. I am sorry to say
that in the United Madras State, the Cong-
ress had no majority. The majority belon-
ged to two parties, the Communist Party
(then united) and the Kisan Mazdoor Party
under Shri T. Prakasam. They united and
presented a majority to the Govzrnor and
yet Shri Sri Prakasa, the Governor, called
upon Rajaji, who was not even a member of
the Assembly or Council......

SHR1 AMRIT NAHATA : As Shri T. N.
Singh now.

SHRI J. B. KRIPALANI :... toform the
Ministry. It was known that if a Congress
Ministry was not to function, there would be
another election, a mid-rerm election. And
the congress got the majority !

So this disease of the congress interfering
work with the of the Governors is nothing new.
Itis as old as our clections. There have been
other Governors who heve played their tant-
rums, I am sorry to say, at the instance of the
Government of India. They had no other
motive at all. They did not use their discre-
tion; they used the discretion of the Govern-
ment of India which would not allow any
but a Congress Government to come in
power. There was the Governor of Rajasthan,
Dr. Sampurnanand; then there was in
Kerala Governor A. P. Jain. There are many
instances. They helped the Congress to
secure for it a majority in most States.

I do not, as 1 said, go into the constituti-
onai position. [ know a clever lawyer like
Shri Sen can make a wrong appear right
reason. Once an advocate like him was
arguing a murder case. The murderer was
+asked ‘have you committed the murder ?* He
said, ‘No.” When an advocate like Shri Sen
had argued the case against him, the Judge
asked him ‘Did you commit the crime?
He said : *‘I have not, but laving heard the
arguments of the lawyer, 1 suspect that per-
haps 1 have committed the crime.”
The question is who gives ths brief. But
here are jurists and lawyers who have no
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axe to grind, who arc not in any party, who
have not receivd any brief, who are not expec-
ting any Ministership or Governorship. They
are neutral, they have given their opinion.

Let us see what the Governor says. In
the past the Governors have kept their trap
shut, they have never tried to justify what
they have done. This time, this Governor
says in Kanpur,“l am going to lift the
purdah”. All right, he lifted the purdah
there. Then, in Dehra Dun, a fortnight
later, he again lifted the purdah. One gli-
mpse of his face would have convinced any-
body that he isa handsome fellow. Why
should he lift the purdah again. and in India
where the purdah system has not ended yet ?
Many of my socialist friends keep their
womenfolk in. purdah. So, there was no
necd for him to discard the purdah.

But when he opens his trap, what does he
say ? He says that there is a difference bet
ween a one-party Government and a coali-
tion Government. There is, in no Consti-
tution, any difference made between a one-
party Government and a coalition Govern-
ment. A coalition Government has one
same Chief Minister, or Prime Minister
and they occupy the same place on your
right. They have the same whip, they are
bound by a consolidated programme to which
they have agreed, they take office together,
they fell together, there is absolutely no
difference between an one-party Govern-
ment and a coalition Government.

Here also we had the Government of onc
party, but was the Congress party in Parlia-
ment  united ? It came out, when Mrs.
Gandhi took action, that there were two dis-
tinct groups in the Congress. One was,
according to Marxian philosophy reactionary
and the other was radical. The radical group
gained the upper hand and the reactionaries
are sitting on the opposite side. It was
ncver a single party, it was a coalition bet-
ween the reactionaries and the radicals.

Today also this Government is @ minority
Government, but it is under a Prime Minis-
ter who is a radical and it is supported by
extra-radicals called Communists, and al<o
the extra-radicals of DMK and the Musiim
League and some other miscellaneous par-
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ties, and this Government is considcred a
Government of one party. Actually, this is
a Government of many parties. Some of the
Ministers were honourable enough to resign
when the Prime Ministsr asked them to
resign. They did not argue that since a
section of her own party had left her, she
could not ask them to resign. Thcy were
honourable people, or call them dishonoura-
ble, but they resigned. That was the right
theng to do.

Then, what does this Governor say ? The
Governor says that the conduct of the Gover-
nor cannot be guestioned in a Court of Law.
He says he cannot be impeached. Then, how
does he decide ? He says he isthe sole judge.
He is a judge without jury, he is a judge who
takes no evidence, he is a judge before whom
there is no cross-examination, before whom
lawyers are not called to appear, the paities
are not called, they are not allowed to argue

and evidence also is not nccessary.
He is the supreme judge. 1 think
that on the day of judgment God

will decide like that. He will not call for
any advocates; He will not call for any
evidence; He will not call for any~cross-
examination. Hcw will He judge in His
eternal wisdom. We did not think that we
were appointing God here in the shape of
Governors to decide on their own initiative
without any jury, without any argument,
without any evidence, on their own. On their
own what ? On his (Governor’s) own inner
voice. Wherefrom this inner voice came ? It
did not come from his brain; it did not come
from his heart. It came from his belly: and you
know what comes out from the belly ! This
is what he himself says; I am not exaggera-
ting the matter. This is how we are function-
ing in a democracy ! 1say it is not only the
conduct of this Governor, splendid as it may
be, and this Government was dismissed and
another Government was formed. I am told
by a reliable person, who is present here-if
he would come out and make a statement.
1 talked about the matter...... (Interrupiion) |
was told that the Governor said: “You can
understand the pressure that was on me.”
These are his words...... (Interruption) This is
what he said this is what the Governor said.
Because, after all they are Congressmen:
they may sit here; they may sit there; I know
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them all; ] have known them all these years.
Nothing is concealed from me. In the private
talk when he was asked why he behaved
like that, he said : “you know the pressure
under which 1 was working, “We know the
pressure under which he was working. God
savé his soul ! That is all I have to say.

SHRI P. K. DEO (Kalahandi) : Mr. Spea-
ker Sir, few political developments since
independence have triggered off a bigger
nation wide explosion than the recent happe-
nings in U. P. For the first time—a public
demand was made for the impeachment of
the President; for the first time—a presidential
proclamation under articie 356 was issued
from foreign soil.

From whichever angle one looks—one is
fuled with distress—what happened int U. P.
is unbelievable. It has not only damaged the
growth of democracy but has posed a big
question over its future in this country. [t is
ironical that the last act should have been
perpetrated on the Gandhi Jayanti day, 2nd
October, when we just completed—paying
homage to Mahatama Gandhi and when the
Centenary of the Father of the Nation—apostle
of truth was just completed. [t is not enough
to participate in the rituals in Rajghat and
conveniently forget the values he taught us,
when we act.

The crux of the problem is that U.P’s
story is a story of naked passion for power, a
story of a deep-rooted conspiracy t0 sabotage
the Constitution and scuttle parliamentary
democracy, in which Prime-cum-Home Minis-
ter and Governor are the main abetters.
Mrs. Gandhi and the men around her will go

dewn in history—not as upholders of the
Constitution but as undertakers of the
Constitution.

Coming to brass facts, Mr. Charan Singh
was sworn in as Chief Minister last February
as head of asingle party Ministry Governr
ment: At that time there was no coalition.
Some mionths later, the ruling Congress joined
the Ministry and established a coalition. The
decision of the ruling Congress to withdraw
from the coalition restores the status quo ante,
and does not invalidate Mr. Charan Singh’s
manact When he was sworn in as Chiel
Minister. If Mr. Charan Singh did not have
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a majority and deserved dismissal, how do
you reconcile the continuance of the Indira
Gandhi Government when 64 MPs whithdrew
from the party in power and formsd the main
Opposition as is seen now ? How do you
justify the continuance of the minority govern-
ment in Punjab after the Jan Sanyh withdrew
its support ? The obvious answers to these
questions are that they got their strength
tested on the floor of the legislature.

15.45 hrs.
[Sar1 SR CHAND GOYAL in the Ckair]

Here, Mr. Charan Singh called the Assem-
bly on the 6th October and he was even
prepared to' summon it much earlier. The
floor of the Assembly and not the drawing
room of-the Governor should have beenthe
testing ground of the Government, but the
Assembly was deliberately prevented from
expressing its views. The Governor could not
wait for just 96 hours. He arrogated to him-
self the power of the Assembly and passed
judgment on the stability of the Ministry.
There cannot be any analogy as drawn by
my friend, Mr. Asoke Sen, between what
happened in West Bengal and here. Because,
in West Bengal, Shri Ajoy Mukherjee was not
prepared to face the Asscmbly earlier than
the scheduled date.

AN HON. MEMBER : So what ? He was
within the constitutional time limit.

SHRI P. K. DEO : May be. By deliberately
by-passing the legislature, the Governor and
the Prime Minister have flagrantly disregar-
ded the resolution of the conference of Presi-
ding Officers and of the confercnce of Gover-
nors who had made a unanimous recommen-
dation. A categorical recommendation was
made by the ARC which was presided over
by no less a person that Shri Hanumanthaiya.
They took full cognizance of the case which
was decided by the Calcutta high court, and
after giving full Consideration of the high
court’s finding, they have given their conclu-
sions as such. The recommendation of the
Administrative Reforms Commission is as
follows :

“When the Governor has reason to believe
that the Ministry has ceased to command
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a majority in the Assembly, he should
come toa final conclusion on this ques-
tion by summoning the Assembly, and
ascertaining its verdict on the support
enjoyed by the Ministry. When a ques-
tion arises as to whether the Council of
Ministers enjoys the confidence of the
majority in the Asscmbly, and the Chief
Minister does not advise the Governor to
summon the Assembly, the Governor may,
if he thinks fit, suo motu, summon the
Assembly for the purpose of obtaining
its verdict on the question.”

Sir, now, Shri Hanumanthaiya is the Law
Minister, and he expressed identical views in
the symposium that was held under the auspi=
ces of the Parliamentary Association last
July. T would just request him to say how
he reconciles now with the opinion of the
Attorney-General which must have passed
through his Ministry. How on earth he, as
Law Minister, could subscribe to that view ?
Is he not functioning as Mr. Jekyll as Chair-
man of the Administrative Reforms Commi-
ssion and as Mr. Hyde as Law Minister ?

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMANTHAIYA)

rose—
MR. CHAIRMAN : Order, Order.

SHRI P. K. DEO : Sir, they have got the
right of reply. I am not yielding.

MR. CHAIRMAN : Are you raising a
point of order ?

SHR1 K. HANUMANTHAIYA : On a
point of personal cxplanation.... (Interruption)
I do not want to participate in this debate.
Therefore. I will give my personal expla-
nation if you want.

SERI P. K. DEO : | am not yielding.

SHRI ATAL BIHARI VAJPAYEE : We
would like to hear the Law Minister.

SHRI K. HANUMANTHAIYA : [ am not
participating in this debate.
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SHRI NATH PAI : Why not ?

SHRI P. K. DEO : If he takes the Con-
gress’ time, 1 did not mind. But why should he
take my time ? Iam not yielding.

MR. CHAIRMAN : You can take part in
the discussion and explain it.

SHRI K. HANUMANTHAIYA : I am
not participating in the debate.

SHRIRABIRAY : Do you stick to your

previous opinion as Chairman of the ARC?
(Interruptions).

SHRI K. HANUMANTHAIYA : If their
over-anxiety expresses itself in this fashion,
they will not be able to know the correct
position. In cvery onc of his speeches. the
hon. member is fond of imputing motives
to everybody, which isa very dishonourably
thing to do. Ttisa verv bad habit. T mav
straightaway say that [ have not changed my

orinion. This gentleman is Qquoting in a
distorted way. without quoting the full
report. If all that T have reccommended is

accepted by the leaders of the opposition. all
these problems will be solved. This hon.
member belonging to the Swatantra Party
occupies a certain level in society. Tt his
hardly consistent with his dignity and
decorun to go on imputing motives merely
because somebody writes for him this speech.

SHRI P. K. DEO: I take strong objection
to it. What does he mean when he says that
somebody has writlen my speech ? He will
have to withdraw it. Tt is your duty, Mr.
Chairman, to protect me.

MR. CHAIRMAN : Mr. Hanumanthaiya,
this was no personal explanation. If you could
have really said that there was no contradic-
tion, then there was some point.

SHRI PILOO MODY : Unfortunately the
Minister has abused the courtesy shown to
him by the hon. member.

AN HON. MEMBER. : He is walking out !

SHRI P. K. DEO : I charge the Governor
with dercliction of duty and the Prime Mini-
ster with culpable mischief by her active
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political participation in the prolonged power
struggle in UP, which was not befitting the
high position she occupies. How is the Govern-
ment going to justify the air dash of Shri K.C.
Pant and Shri Chandrajit Yadav from the Con-
gress session at Patna to Lucknow ? It is
interesting to not that whenever a Governor
or the President has acted and interpreted the
various articles of the Constitution, it has
always gone in favour of the ruling Congress
party. After all, as Dada has pointed out, for
their belly, they depend on the Government.
They hold office at the pleasure of the Presi-
dent who is guided by the Council of Mini-
sters.

We have seen what happened in Rajasthan.
A day prior to the scheduled meeting of the
Assembly, the Chief Minister resigned and
the Assembly was not given an opportunity to
pass a verdict about the stability of the Sukha-
dia ministry. In M. P,, the Assembly was in
session, discussing Demands for Grants. In
the midst of the session, it was prorogued by
the Governor. The Governor of UP sought the
opinion of the Advocate General and the
Legal Remembrance of UP, but as the finding
of the Advocate General was not to his liking,
he went over his head and asked for the
Attorney General’s advice. Under the Consti=
tution. the Attorney General has no locus
standi so far as the administration of a State
is concerned. The Attorney General’s advice
has been patently a political advice; it is not
a legal opinion.

SHRI J. B. KRIPALANI : He is a servant
of the Government.

SHRI P. K. DEO : Dada has rightly said
that he is a servant of the Government.

The Attorney General was more con-
cerned about defection and debasement of
political standards, a charge which is most
aptly applicable to the present Government,
than the legal interpretation of the Constitu-
tion. His differentiation of the Chief Minister
of a coalition government from thc Chief
Minister of a single party majority govern-
ment is his own machination and is contrary
to the letter and spirit of the Constitution.
No where is there mention of parties or the
composition of parties forming the govern-
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ment so far as a coalition is concerned. 1f the
Attorney General’s view is to be respected.
the Prime Minister shou d have been dismi-
ssed first.

I would like to take this opportunity for
bringing to the notice of thc House the role
played in this toppling game by Shrimati
Nandini Satpathy, Minister of Statc without
portfolio, in her attempt to topple the Govern-
ment in Orissa. All attempts were made. The
fortnightly visits of Shri Jagannath Rao and
Shrimati Nandini Satpathy, remaining there
as State guests and utilising all the influence
in purchasing M. L. As. are very well known
in Orissa. It is a very good thing that the
Chief Minister there did not ask the Governor
to prorogue the Assembly but asked him to
adjourn the Assembly and the Assembly is
still continuing so that if there is a question
at any date regarding the stability of the
Ministry, the Assembly could be called the
next day and it could be essily tested.

Here, in Uttar Pradesh, the Governor’s
recommendation for President’s rule was mala
fide, politically motivated and perverse because
the Chief Minister not only claimed support
of the majority as a result of the support
placed by another combination but was also
willing to have it tested sooner than the 6th
October.

Another gross mistake that the Governor
committed is that he did not accept the Chief
Minister’s advice for dismissing the various
ministers. At that time, when the Chief Mini-
ster gave the advice to the Governor to dismiss
his ministers and to reconstitute his Cabinet,
he held a majority and Shri Kamlapati
Tripathi had not withdrawn his support to
Shri Charan Singh’s govcrnment.

Reconstitution of the Cabinet is the prero-
gative of the Chief Minister. Under article
164 of the Constitution the power of the Chief
Minister with regard to appointment of Mini-
sters carries with it the necessary implication
of the Chief Minister’s right to advise the
Governor with regard to the dismissal of a
minister and that advice is equally binding on
the Governor. As has been pointed out, the
reconstitution of the cabinet has always been
an inherent right and prerogative of thc Chief
Minister and the Governor is bound 1o accept
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it. If the Governor accepted the word of the
ruling Congress there, which had withdrawn
support from the coalition, how will the
Governor explain the continued representation
of the ruling Congress ministers inside the
Cabinet ? There cannot be a coalition and a
non-coalition at the same time.

If I had the time I would have quoted a
passage from what an eminen Ex-Governor,
Shrimati Vijayalakshmi Pandit, has said
regarding the state of affairs. She has expressed
her deep indignation at what has happened
there.

Another point of distress is the way the
President behaved, like a rubber-stamp. Under
article 356 of the Constitution the President
has to be satisfied that the Government of a
State cannot be carried on in accordance with
the provisions of the Constitution. It is perti-
nent that this satisfaction may be derived not
only from the Governor’s report but also
otherwise. I would like to underline the word
“otherwise”. He is entitled to judge matters
for himself; he is not bound by the advice of
the Cabinet in this regard, as Shasiriji has
rightly pointed and has quoted previous in-
stances how our first revered President, Rajen
Babu, behaved and many a time sent back
the reccommendation of the Government for
reconsideration.

16 hrs.

In this regard, the President while on
foreign soil, even after he received a cable
from Mr. Charan Singh that things were not
very happy here, instead of himself varyfying
the things and satisfying himself as to whet-
her there has been a constitutional breakdown
went all the way and signed the Proclama-
tion on the dotted lines which was specially
sent by a courier to Kiev. The heavens were
not going to fall till he came back from his
foreign tour and satisfied himself abtout the
situation here.

As was also pointed out by my hon.
friend, Shri Prakash Vir Shastri, as the Chan-
cellor of the Delhi University, the President
requested the Vice-Chancellor, Dr. K. N.
Raj, to wait and not to precipitate his resig-
nation till he came back. In this case, he
behaved with undue haste,  Probably, by the
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time he came back, the Assembly would have
met and the so-called ambiguous position
would have been clarified. The Prime Minis-
ter did not want this. She precipitated the
the dirty game by procuring the President’s
signature. The President has taken the oath
under the Constitution that to the best of
his ability he will preserve, protect and

defend the Constitution and the law. Buthe
fell into the trap. He was not bound
to act where his personal satisfaction

was necessary. If he is convinced of the
ulterior motives of the Government, do you
think he is still bound to sign on the dotted
line ? By doing that, he has not only violated
the letter but also the spirit of the Constitu-
tion.

In the this regard, when this very zrticle
356 was being discussed in the Constituent
Assembly, this is what Dr. Ambedkar
said :

“In fact, I share the sentiments expr—
essed/ by my hon. friend, Mr. Gupta,
yesterday that the proper thing we ought
to expect is that such articles will never
be called into operation and that they
would remain a dead letter. If at all they
are brought into operaticn, 1 hope, the
President, who is endowed with these
powers, will take proper precautions be-
fore actually suspending the administra-
tion of the provinces. I hope, the first thing
we will do would be to issue a mere
warning to a province that has erred,
things were not happening in the way
in which they were intended to happen
in the Constitution. If that warning fails
the second thing for him to do will be
toorderan election allowing the people
of the province to settle masters by them-
selves. It is only when thesc two reme-
dies fajl that he would rcsort to this
article. It is only in those circumstances
he would resort to this article.”

1 would like to conclude by saying that
this action of the President has -received
universal condemnation from nearly every
legal and constitiutional expert and from all
political parties excpet Her Majesty’s most
loyal and faithfull alley, the CPI who gave
their unquaiified support in this gerry-
mandering of the Constitution,
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One redeeming feature of the situation is
that a new awakening, a new awareness, has
dawned on the minds of the pcople as to
the emergence of a potential dictator and a
crusader against the Constitution to uphold
which she has taken oath. So, on this occa-
sion I thought it my duty to support this
motion. But at the same time, ] strongly
feel that the Governot alone should not be
made the scapegoat and by passing this
motion, we are leaving the Government scot-
free. That is why I intended to move a
censure motion. But, Sir, as you have dis-
allowed it, I do not like to press it. I do fecl
that whatever has been done has been done
to scuttle democracy tn this country.

SHRI R. K. SINHA (Faizabad) : Mr.
Chairman, Sir, the hon. Members in the
Opposition. have waxed cloquent when any
judgment of a Gcvernor is not suitable and
not to their liking. I just now overheard
Mr. Madhu Limaye saying, ‘After all amend
the Constitution”.

So long as there is this Constitution and
there are certain  powers with which the
Governors are clothed, those discretionary
powers shall be exercised by them. I wish to
place before you one fact. When the Gover-
nor says that the President’s rule should be
recommended for UP, then these gentlemen
find fault with the Governcr, but, when the
Governor agrees to the recommendation of
the High-command of five political Parties
and chooses Mr. T. N. Singh as Chief Minis-
ter, that exercise of his discretionary power
by the Governor is lauded and welcomed by
these gentlemen. It is only to-day that justice,
law and everything in this country has
become a subject of the debate and in that
debate it is very casy for an ageing Dada to
drag the Governor herc and condemn him
and ridicule him.

We have to go to the letter of the law and
we have to sec whether the Governor has
honoured his oath to the Constitution.

It has been said that the Governor has
done something for his belly. I am ashamed of
the fact that a respectable senior Member of
this Housc mentioned this thing in his speech.
1 do not know to what cxtent an aged man is
cntitled togo on saying whatever he likes
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without being challenged by any section of
the House.

SHRI P. K. DEO : Sir, how can a Minister
show his back to the Chair ?

MR. CHAIRMAN : Please resume your
seat.

SHR1 P. K. DEO: Sir, it is in the hand-
book of Lok Sabha. *

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PCRT (SHRI RAGHU RAMAIAH) : I am
inquiring about his welfare.

SHRI PILOO MODY :In any case, Sir,
his back is preferable to his front.

SHRIR. K. SINHA : Now, let us evamine
the veracity of the story of the Opposition._

On the 26th September 1970, the Cong. (O),
Jana Sangh and the SSP informed the Gover-
nor that he should accept the view of the
Chief Minister and drop the Ministers from
the Ministry. They wanted the Ministers to
te dropped from the Council, but they never
elected Shri Charan Singh as a lcader of their
coalition party.

SHRI ATAL BIHAR! VAJPAYEE : Did
you elect ?

SHRI R. K. SINHA : They never said
that they would work under the lcadership of
Mr. Charan Singh as Chief Minister of UP.

SHR] ATAL BIHARI VAJPAYEE : We
did say.

SHRI R. K. SINHA : You have said that
later on, not at that time.

SHRI ATAL BIHARI VAJPAYEE : On
the 26th.

SHRI! R. K. SINHA : Also at the same
time this letter was given on the 26th. Between
24th and 26th......

SHR1 PILOO MODY : Where were you
then ?
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SHRI R. K. SINHA : I can also puncture
you. Don’t be overbloated.

Between 24th and 26th September, Shri
Kamlapati Tripathi claimed majority in the
House and the majority of the present Mr.
T. N. Singh’s government is yet to be tested
in the House. There are erosions in the SSP,
in the BKD and in the Cong. (O) itself.
These are the gentlemen who talk of the
sanctity of the majority in the Assembly. Let

“them not claim their majority which is yet to

be tested. The discretionary power which the
Governor exercised may be proved wrong and
then we shall be able to say that these gentle-
men who find wrong with every action of
ours, shall be in the dock of history.

Then, at the same time, Shri Girdhari Lal
had aiso claimed in a statement to the Press,
as Leader of the Opposition, that he should
be called upon to form the government. At
the same time, Shri Pannalal Gupta informed
the Governor that 11 BKD Members are
going against him. At this time Mr. Jairam
Verma, the acting Chairman of UP BKD...

AN HON MEMBER : Now he is Chair-
man.

SHRI R. K. SINHA : He may be,- Now
the Chairman of UP BKD unit said that he
was against a coalition there with right
reactionary Parties. Mr. Charan Singh had
written a letter asking for the dismissal of one
of his General Secretaries because he took a
bold stand in defence of parliamentary
democracy in UP. These were thc erosions;
these were the challenges in U. P,
At that time to say that 5 parties
sitting  together on a national level
should meet and rubber stamp the nomina-
tion of Mr. T.N. Singh and it should be
taken as sanction of the Constitution and to
say that the discretion of the Governor is
sofnething which is fictitious, is a thing which
cannot be justified. Today itis not the basic
question cf the Constitution which is at stake,
What is at stake is something different. In
U. P. what was the history of the Charan
Singh Government ? Charan Singh imposed
an Ordinance which meant the banning of
the students’ unions. He went back on the
promise of the nationalisation of the sugar
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industry, and he ignored the dcmands of the
U, P. Govornment employees. He said, Jails
are not picknic spots. He brought students into
courts in handcuffs. They were ill-treated.
One of the former colcagues of Shri Charan
Singh, a former Deputy Home Minister was
put in ‘C’ Class in jail.

Shri Charan Singh had at one time shown
allegiance to the policy of the Indian Natio-
nal Congress and to Mrs. Gandhi, He had
said at one time that the Bombay decisions
of the Indian National Congress werc correct.
Yet what happened ? His party voted in the
Rajya Sabha against the Privy Purses Bill.

These were the things which brought about
the erosion in the following of Shri Charan
Singh.

1t is not easy for the Government to have
robber stamp formula for different situations,
in different contexts.

Take the case of Punjab. In punjab the Jan
Sangh party withdrew but no Opposition leader
came forward saying that he was prepared
leader of the Opposition, to become the ulti-
mate Chief Minister. Therefore, to quote the
alternative of Punjab is to mis-quote history.

Sir, In India, we are experimenting with
democracy. The case of one State may not
be exactly treated as any kind of mathema-
tical formula for another State. Where in
the history of the world has it happened that
the Chief Minister condemned his own Minis-
ters when doubts were expressed about his
majority in the coalition ? The Chief Minis-
ter Mr. Charan Singh at that time wanted a
lease of life, to lengthen his life, in order to
organise massive defection. Let us not forget
this.

Shri Prakash Vir Shastri had spoken about
principles of democracy, and that there
should be no defections. The basic idea of
parliamentary democracy is at stake now.
How was Charan Singh's BKD born ? Charan
Singh wanted to continue as Chief Minister
for 5 or 6 days in order to kidnap the Cong.
(O) and Jan Sangh, who had only a one point
programme, namely the programmc of topp-
ling Mrs. Indira Gandhi.
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1 am today reminded of a few lines which
Pandit Jawaharlal Nehru wrote : ““There are
promises to keep and miles to go.” Mrs.
Gandhi’s Government has promises to keep
and miles to go. When the caravan moves on
and dogs bark nobody bothers. History will
be ultimately written by us. Thank You.
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ara &1 sfawz w@ar § fF fody =g A
T AR fag T @ 97 § aw
FLN

autafa oY, ¥z & aar feafs g
X Ftig ¥ faarem Fgamg FF ave ww-
g fag, «ff @ 1T s SagE A
g TENGT 83X ¥ AT FT 2] ? 44T
wezafa wgiza ug wev & sfadr shax
wieT Ay § g w3, i @ @
sEfwr & 7 qar #1 wrezaf wg Al
FFAT | ar fHE qEaT 1 W HAT TG
=1fge 1 gTraEe feasa 1 am wgr anal
g1 argax dfTm ag 3sr F 39
“&faiz waadz” AAw qeaw § e ¥
szrgTw fzar g, s/ agh wgfd waq-
Hz oY 1839 3tz 1931 & 19 §, qq o1
FEFTNT T 4T ¥ gEIE AT A F
St §5 g &1, ag qarg "l aE |
Tt 9% 7 oY @A Y @ o A
AFTA F 3T F IWAF 27 F fC
faam #T aFdt § 1w ey HAY oav
a1 WAl §1 g dfadi s 99 &
F1 Afawre 78) §, 9+F gev w1 atfawre
a8 A foe afaeT wvifafaed adf w
aFdr | o7 a1z g dfama @wr & @
qaTe o q¢Y a9 gE At | F o awas-
ST FTUF I AT F AT @AV
e g

“No person shall be retained 2s mem-

ber of the Cabinct if the Prime Minister
says that he shall be dismissed.”

Y T3 Far S 0T AN At @ 3
# 7g wew qT A £ & 1 e Hal A
g3 o azma § § a7 g g oA K
a3 Izar

TEar 4% 2@ FC & | 24 Qg F
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Ngd ) fag 7 widq F dfadl § wae
git | 978 1% Wi @ gad @
[IAT Hifa T Fv q&@ A 97 1 g A
ag nfaq ar fx gares g & 4 o
qed wat 1 fararm @l 9% ¥ A e
93 ¥ €99 gz a1a | g Afqwar 1 g
a1, I MATAr F1 AOT €7 ) HI GAT-
gfa oY, ot Y g S AE = AW
Ffagra A fadt anadr 1 dodtg Awad
I gfFar § oF FF € A GO
qEt & ATY 9T 3g A9 dfda @O fF
a J q9Ar aued ger faar afew s
st o wfgdew # waw @ §F fww
FgAT I § fF &k gro Tww g fag
Savd HET ¥ A1y qtex ¥ ave ot wfa-
Hed § a4 @Y a1 #ar A gwa fag it
qHaT A JE ? WX A wE A
guTes g § @ gy <@ & wfaal &
AT F AR FOF Weg W FT 1 I
S3W ¥ o= gfgema &1 gear @O ],
wdfas afarar &1 it gmea frar mar
2

s & wsgaa [WEH A a@ =W
@0 9T | TsAqE 13 27 fagraT aw
Stad 97w fag 1 ger A A @
¥\ Hi%g ¥ gu9q ag faav aro 24
F), I FHT UsANE § AG Fwr %
quaq avag o foar §, 9= g seqAq §
§ zawr @ afed \ Teamw wglew
fgar F3¥ <, 25 N wE, 26 A TE
aTare 27 #1 Sy A fag & Fgd
qz <regerd 3 s dfgat & fawr &
fau 1 cuse & 5 39 few sEiR mar fw
<1t 9701 fag &1 9gaa §, ag qeq gat
F | s are 27 F = 7w fag gew
HaT ¥ 1T 3a% F34 9¢ faww fag s
gFy ¥ Wi qSANS AZRT (TN X
F ARWE qFF I I USAIA HIQY
IAF @A WA &I GAEE FAG F
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[+t srem fagrt araat]

dfaai sty qg & gEw A Ag
LTI

ag W1 Fgar wwa § 5 ad 1w
fag &1 gu9T FW FT I97 AT AT
T Fidg qusa ¥ ag ¥ fear | gl
wm, a1 samd & fwiE afgi—
Ta greatens @i saqe F SoETdl
qz 9% &57 it safdd T @war g—
TR ATIIT AAT § | 59K g5 4 9T AG
faay §—

“Till the writing of this report, none of the
Political partizs has given any specific
indication that it wiil support any new
Goverpment  headed by Shri Charan
Singh.”

ag feqidare 29 A1 TV S W
& § Fgr marg—

“On the 26th Scptember, Shri Mdaho
Prasad Tripathy, lcader ¢f the Jan  Sangh
Lcgislature party, and Shri Girdhari Lal,
leader of the Congress. Organisation
Legislature Party, wrote to me extending

their support to the present Government
headed by Shri Charan Singh.”

aro 26 1 Fad I fag = ag-
oq FT qHIT 41, GEEAT 1 "EAr 255 Y,
AN F faw #T g1 o & D,
WX ASAGTA ¥ I IZHG FT AGH /AT |

amafa off, 5@ =Stad o fag gea
gdt g7 & fau fadfaq feu o ¥, aa
3% UF 3@ F AT Y, I9 T F1 agaq
Ag1 91, Guleg F49 F A& F FEN
fear, afeq agi a1 @ a=i 7 wwdm R
fear, faf@a swas % fgarar 9g39
arafaez @iéi & sgr—adigea s afqe
faum awr & g3 gw, fauv qar &
5% alo 6 H1 gIA qral 4v | gl ITr
fag are 31 araro | &1 9 fagra awr
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g F fag dart &, qac aeaew Agle
& a8t |

dfqara & wsaqrai #1 oF  "geaql
o fear mav &, & wsa & wygg §, we-
of & sfafafe 8, § &= #1x wew &
A7 oF F §, IE W 3 gfqum w7
Hgr o1 afewew Fwar &1 &fwa sar
TSAQIA FH A § AT FIT ? AR
affeafadi & weama saw s @ &
T FIA § | A | o grquiiag
J 7g w1 A3 frar f5 fqdata azeat
F1 IFT AGAT &1 GFAT 3, 37 I7F cAaIF
F1 fauqa a1 | wsans = FFAI Y @
Xz fag #1 ae@rea w¢ fRay #9ifF g9
F1 UT F -T2 g W@Ar | o7 gha A
qfeadl dme 1 gFR F a@RT 7T
fear, Faifs 1 swa qedfi aufy faam
war gt % fag dare @, &fe drer
AT AT T AT ASANST F F1E JfTFL
g a1 5 9 fagm awr ge & fag
qNgT FE | GAF F I A qra
q ZQY AT ATAMDT | qGTS T AMAT
TIF AT L | Ug T FAT R ?

Fa1 USAUTE #1 eafads & afuwre
FAAAW G0 T TAT FA A g A
st ? F4r Tafads F A9 9T oA
gfqar &1 sagaar G0 7 dlwaeT
sfFaiat & gear #30 ? #m cafads &
AT 9T VST IF F1 F3IAAT F &G F
FIH FAA ? AT AT FA q1 WA F1
FeavenT MET—heTq FiediagaT @ay ¥
qg ST | 99 % § TF 9 &1 a0FIK
AT SRAT § qJT 4T A FT GG
i, 37 eIl § #aws st g usa-
qret ® FATT &Y qAY B Al gL H
FYAT T@AT GHIT TASAATA F1 K fqam F
afear &l e F g, dfF g7 AR
Al § AT § I 99AS AF  AA-
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aTEl § FerT-eT 31 ¥ eafaaw & afa-
FA F1 g4t fay, waz afvom s &
fama, & aoTeg o A, a7 A @
sttt gaT Az E, YA W R gEwr
IO FAT § 7

arafy ot =it ggedar Y @A §
a2t &, Afea o7 andifsa 356 97 &fa-
o g9 § Sgg 8 WY A, 35 gHa A
AT A o JaraA @ R 1 o qF
3T F FIT @ AT F 1 wErAl A
UG FgA qg@ =T g @ F, W
fafa dama & wa Far &, a7 qar =@
amar & 1 S GAg A ggRAaAT ¥ FRr
m_
““This is what article 365 (6) has to do,
but in supporting this article, I wish to
sound a note of warning. Let those people
who think that they are making hay while
the sun shines take note of the future
also. If this article is worked, as we have
_apprchended, in the interest of the classes
or the communities that have taken hold of
the Government of India, tke people will
not keep quite. That will be the starting of’

tro uble to break the much sought after
Indian unity and Indian nationalism.”

At = gEEAAT ® SFmEE g
FAT § Ta @ & fafg At & gq 03
33 FT 9g ATA JqTEAr F oW A
Agad, afea I & JaEEr o o
Ia & AT § | A gH 9Ra A OF
TIAT &, AT qAGA  FT GFA JATAT @
A weaqrel &1 fasqer g3arf sga &
AT ATIIOT HIAT I

gwefa wgiea, 7z @Y 93 seAd 1
ara & f5 99 usaq wglw 7 wwegafy
FY feqie ¥, &) wegafy Agizw § 3w
faiE g3 faar #37 aF FT FT AG
fear | A G FT AR 9T 3T TIT &
FE gy A7t @ f@® @y qar & &%
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fr 35ir galgm A arg A qrAA H
Fifom &1 1 ag fa3w v 7, &fwa @At
g & FAaven 7 3§ agi @ ae faw
Stadr gz fag 1 Faw 39 & qvg 4,
39y 7z gEAr A oar g @ f5oenmg
A2 faq &F a4, fzeell amd & areg fAoig
Fifqw 1 6 sagaz Fi faum g 1 955
g arelt o, Sfwq 2 saq@e &1 famra
awr 1 gieg T fzar qar, Sad T
fag & dfa.dea & ymw &2 fzar war,
a1 faq ezafa agicw & @ A
FIE qrawTT AN 72 SmAT ) 96 WR arg
wezafa AT avwt g afkfeafaal
g3 faam T aFy 1 aelY =i 37 7 =00
FFISHT F A9 &1 Sgwr fear @, &
I F FET AEAT §—

““I hope the President who is endowed with

this power will take proper precautions

before actually suspending the adminis=
tration of the Province,”

7z dfqra & faafar evo amEEx
#Y ITAT Y, AL Yo AFATHI 1 Ig TAT
agt ar fw a2 fooeht &1 maw W@ &N &
g § IO JTAT S ATEA F A9 g
#r@r ¥ fod a1 s9r wRw 9 aw
FAa w1aq wq & fay dfqem @
afsqat ggr T |

awrafa agiga, a8 srvag 1 a9 @—
UsAqT IS FA £ o A wwor fag
FT 9gaa A 47, a Fa47 dfzq FAANR
faqdt 1 agag a1 1 g5 o ot F
arg a$t wgrgafa & 1 D @ g fe
I T SFATAT § gey wAY g F fE9g
gl & 1 afF e agwa Nad aafag
& gra gl a1 a1 3z FAanfd faad
FaEq 4 gz w1 foaw 3 o @,
faqret St FTHR aar @wy ¥ fqara
am 1 gfzd @ N FEaE A
g8 ? afmw gor safag  faar @,
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[ s fazrdt amRd)

faara gwr 71 aetvzs zafag fFar  war
f& Toame wRew gener wE &N
Fg0 F @OT-FUET FTX T AR AT
IR T do Fwaafa faard w1 agaa
g AT, SINA W AT RN AR I,
Jfew agwa oA =1 awy feavaar, fara
F @A, FGAS F AT F ATAT T
ey & | A ¥, qT ¥, WA F, [T
#, felt gz & o S wRw g7 ¥ A
st arfzgg ) gF @ & & T
TEET FT F Tw wzaed § wfAa & v
TEA 7 ¥I9 qqy fem safeE w9y
FuRfg afsa & 8, =R TeaTE 3
9z F1 WY Feifwa frar 21

AT TWSAGTT F1 q2 faarg v fawx
FAAAML AR agalt AW 3 fF
USATA F 92 FT AIF T &1 | gAIL &
W & & faw A At @ & 5 3w afa-
FU &1 &7 FU | 72 qfcfeafy aui dar
gé ? aaifs vsaorel #1 AU ST
&7 ¥ TAIfT A wadsr 9T v M
AT T FET AV g@lg e rsqaTe
FqT W @R T 98 79T )

g I ATHY H FF GIFTX T AL
TFar 3 ga% qX A FEw fAR 9@ g%

qt ST F @A ) ST ET Agd & R

adaE wEe § Qg safaat der g
W AR AT W FITE AT THR
gaAr AqA YT § FAW WA F fow ag
I g9 9 A 3 fag Jam g &1 58
@ & weard gard A ¥ @A )
7# Qg g fF v o<t qea & @ g
W a9 530 § 5 3 aAamd @ar
HAT T & Y F v &Y oAy §

=Y o WYo FAT : FIF AT IA*H!
2GFT IU TT T FQ £ |
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1 g fagrd FdEt ;. goTee
FAq A, A7 FIF G357 A1, T YAl
= & fau guwa 4 # gerg A e
Aty AT 7 qret B ate frav W=
Tl F1 e i fadfasr gara
FH F fqgaF Uy a1 ¥ T F TG
foar a7 9o 4t ¥ oAyl aET R
T2 &1 #F fegmar | AT o= ITT w_Wy
F €Y qXT qo Fwenqfa fawrd # @
®9 Y A& F A AW AT A% AGY
gg ot fex iy dfgum & wEgaa
FIF, TS F 98 FT JEqaW FIF
3T TR FY G F G7 F@T f7av |
& yafqat ararmg safaat § fasraw
g st &1 7ar g wiay ¢ f
@Y guTq 4 1 afeoqoqt svgfte gt
FAEIA AT 21 WA @ &Y @
ar fagy ST Rw & TsATE F FreRw
T gue fwar &

It go WY QAN : FAIF T LA W
AET TEAT AT A

ot sew fagrdt awdEy - wifs 3
T oF quew § g gu &1 wfEA ww
fadaa & f& aua ar mar s wsAgEl 3
wiffds & afuwd 1 swfen wEl §
wysz T saT nfge 1 weagmEd & fag
TG F AAT F@AT T AGT FIA AR )
wafads & afag 7ar &, & afqgm A
IR 9gFHT aaqvT 31 argar, afew dfa-
a1 eyez & far w&lt @1 ayrga v an
T A WA F TR ALY & afew gen
gt F s g | qeaqEl # feefwad
qEd F ak § 9% g afefeafa & wea-
q fFe 20 ¥ =R F31 o1T 3EF
AT § gFEqAT @A AT A8, e fau
giarfas fada gar =nfgm

ggd amag & & weawal it
frfaa & ware ax qafaar e arfge
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R faast am ¥y ox fadas aw
frar & fF v fagfe waz & oo wa8
I —F AT 9 @ aFAME 1 qEA
adwr ag g gFar ¢ e ow GAe AT
o fomd fadedr el A g @A
A &R I Fae ¥ TSI a0 |
¥ ¥q9 gITRG T F FOT A G AeH
g5 ot § wfqarg & gaw &

e ad gz 2 F qodl smew
agET, ot AW T ¥ IO WW F A
g5 ¥ A9 97 A afewr F agEa aw
T frar g 1 DT g A SR
anfgy ot a8 geg SR &1 eEeE
F1 g gATg ATAAT Ag1 Tvige o &R A
AW 2 F1 ag gag N @ A =feg
1 1+ A\ TR @awga T Ay feg
AT A F v A [ E A T
g *1 =fgy fF 978 aaema faar w1
2 | U safya Feta aXFIR F1 a8 oy
grE ¥ 3 X fag 9@ ¥ SuTwy
¥ ATqR qUFT FT Hg IGAT 9T, AT
T Toq geg & faeet ar ek ¥ e
FT Wz @1 9301 | 9gf aF 3@ swara wv
=y &, g9 9% a1g § 9 gF fawame
3 f& gaa 1 2@ @FIT AW

SHRI SANT BUX SINGH (Fatehpur) :
Mr. Chairman, Sir, while Shri Atal Bihari
Vajpayee’s eloquence was beautiful, his facts
and obscrvations were not ecqually beautiful.
He criticised the Attorney- General without
realising that the Attorney-General was
merely advocating the opinion Wwhich Shri
Atal Bihari Vajpayee’s party itself had put up
in the Punjab. On much flimsier grounds, in
the Punjab, the Jan Sangh had advocated,
when it came to the resignation of a few
Ministers, that the Governor ought to dismiss
the Chief Minister.” When this opinion comes
from the Jan Sangh, it is then fair.

SHR1 ATAL BIHARI VAJPAYEE : It s
wrong. That was the stand of the Punjab
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Jan Sangh. But the Central Jan Sangh did
not accept it. (Interruption)

SHRI SANT BUX SINGH : Thank you.

SHRI ATAL BIHARI VAJPAYEE : Are
you prepared, onbehalf of your party, to say
like this ?

SHRL SANT BUX SINGH:I am not
speaking on behalf of Shri Vajpayee’s party.
I will come to the stand that our party took.
1 would urge that the condemnation that had
been indulged in this House about the opinion
of the Attorney-General has been extremely
unfair. I sat here for the last two hours
hoping to hear somebody say something
worth-while by quoting books on the Consti-
tution, and constitutional precedents, where-
by it would be established that the Attorney=-
General gave a wrong opinion. The Attorney~
General’s opinion was based primarily on his
reply to two points, the first of which was,
could the Chief Minister dismiss the Minis-
ters, and secondly, should the Chief Minister
be allowed to continue in the given situation.
Now, both Shri Charan Singh and Shri Atal
Bihari Vajpayee have quoted Jennings in
support of their opinion that Ministers can
be dismissed. Let me tell Shri Atal Bihari
Vajpayee that Jenning’s book is clear. Lord
Salisbury. writing to Queen Victoria in 1890,
has said that there has not been a single case
of the dismissal of a Minister. For months in
this country we have gone on with this argu-
ment that a Chief Minister has the right to
dismiss a Minister. I would like to put it to
the great constitutionalists of this House and
I would also like to put it to the greatest legal
Juminaries in this country who have spoken,
to produce before this country a single case
where a Minister has been dismissed. There
is not one case that could be found in world
history.

SHRI ATAL BIHARI VAJPAYEE:In
Vindhya Pradesh. one Minister was dismissed.

SHRI RAM KISHAN GUPTA (Hissar) :
In Punjab also.

SHRI SANT BUX SINGH:We are
speaking about Jennings, the great holy book
that is quoted by Shri Charan Singh and
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[Shri Sant Bux Singh]

that is quoted by Shri Atal Bihari Vajpayees
What was the situation in Uttar Pradesh ?
It was not a question of a single Minister
being in conflict with the Chief Minister; it
was a situation unparallelled in constitutional
history where the majority of the Cabinct, the
majority of the Government, was being sought
to be dismissed on grounds whatsoever by
the Chief Minister. Let Shri Atal Bihari
Vajpayee refer to Jennings again and let him
see that in every case in England, whenever
the political base of a government has been
changed, beitin 1915 with Mr. Asquith, or
be it in 1931 with Ramsay Macdonald, always
the Prime Minister resigned before he changed
the political complexion of the Cabinet. Let
me Temind Shri Atal Bihari Vajpayec about
Sir Winston Churchill who, in 1945, had a
majority in the Government, but when he
decided to do away with the Labour Minis-
ters, he first resigned and then continued.
But this was the one thing that Shri Charan
Singh was not willing to do. Hc wanted to
do away with the ministers. Mr. Prakash Vir
Shastri has spoken with passion about the
expenditure incurred by the UP Governor.
Let him remember that the report he has
referred to does not refer to this Governor.
What about the Chief Minister who kept 27
ministers unemployed ? Their rooms were
locked up; they were not supposed to do
anything and yet the public exechequer was
to continue spending’money on those people ?
Is this the kind of Chief Minister we want ?

What was the situation prevailing in UP ?
So much has been made of the fact that the
Assembly had been convened. Butit is not
realised that for the Assembly meeting, no
agenda was drawn up by the Cabinet. They
had not discussed the repeal of ordinances or
their legitimation then which had to be
done, With what agenda would the Assembly
have met ? The Assembly was to consider a
motion of no-confidence by the SSP. Today
no doubt the SSP will wax eloquent in
support of the motion, but let me remind
the SSP of what it said then. Here is a copy
of the statement of the Central leadership of
the SSP, which says :

“Mr. Charan Singh’s Government was
an anti-peopole Government and an ad-
mixture of mulishness with the arrogance
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of power that had made Mr. Charan Singh
take positoins in recent months striking
at the very roots of democratic life in
up.”

This was the resolution that the Assembly
would have considered and there would be
a vote of no confidence in the Council of
Ministers which did not have confidence in
the Chicf Minister ! If at all the Constitu-
tional position had ever broken down, here
was that situation. What is the use of refer-
ring to Bengal or Punjab ? In Punjab, nobody
had come forward saying that the majority
was with them and that they should form the
Government. What Mr, Charan Singh should
have done was to have resigned, asthe Go-
vernor told him to do and thereafter staked
his claim to form a Government and that
would be tested in the House.

There are two other things which are quo-
ted repeatedly. Oneis the ARC. Letjme
refer to it. It is the report of the study team
on State level administration. Interestingly
enough, Mr. Charan Singh himself was a
member of this committee. It says :

“‘Situations have ariscn in the pastand
may arise in future where the Chief Minis-
ter, who is doubtful of majority support
in the legislature is either reluctant to
face the legislature as suggested by the
Governor or unwilling to quit officc. In
a situation of this kind, the Governor
appears to have no choice but to dismiss
the ministry in exercise of his powers
under article 164 of the Constitution, if hc
is personally convinced that the ministry
has lost support of the legislature.”

The whole point is, it is only a person
who enjoys clear support that can face the
Assembly. You cannot count on the support
of one party and say, “I shall use thisto
bargain”. We are charged with bringing de-
fections. Does Mr. Prakash Vir Shastri
remember that the BKD was born out of
defections ?

SHRI PRAKASH VIR SHASTRI :
about your party ?

What

SHRI SANT BUX SINGH : He thought
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he could continue as Chief Minister and he
hoped that with powr and patronasge he could
command a majority. But later events have
proved that Shri Charan Singh was not to be
chosen by this conglomeration of groups
because it was Mr. T. N. Singh who emerged
and not Mr. Charan Singh when the parties
met. Had they been so clear, they would
have elected him formally and said, ‘“‘Here
is the leader of our united party.”

So, if there was sin in somobody's heart,
the sin was not in our heart the sin was in the
heart of people who wanted to stick to office
and use that office to continue in it. The crisis
in Uttar Pradesh was not born because of
something that the Prime Minister did, the
crisis in Uttar Pradesh was born because Shri
Charan Singh did the most unique thing in
the history of the constitution] world by want-
ing to dismiss the majoirty of his collegues.
The Governor refused to satisfy such a de-
mand and rightly so.

1 make bold to say that ifat any time
from any constitutional precedent anywhere
anybody here can bring forward an example
where a Chief Minister or Prime Minister
has been able to dismiss a minister who has
refused to resign, then the Attorney General
is wrong. If thcy can bring any sort of
example to show thata Chief Minister, who
has lost not only the confidence of the Assemb-
ly but even of his own government and
Cabinet, should be allowed to continue by
the Governor, then wc are wrong.

Where | do feel sorry is that in all this
shouting, noise and misquotation it is my
party that has suffered because the precedent
has been in France—and it has been in Great
Britain continuously—that when the position
is not defined, when there is no clear majority
for a single party, it is the duty of the Sovere-
ign or the President or the Governor to call
upon the leader of the largest party. Shri
Kamlapati was denied that. We have suffered,
the Cong (O) has benefited and Shri Charan
Singh brought about an extremely undemocratic

- painful situation for which the people of my
State suffcred.

This motion does not deserve to be consi-
dered.
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SHRI MURASOLI MARAN (Madras
South) : Mr. Chairman, strong views have
been expressed by many hon. friends condem-
ning the attitude of the Governor of U. P.
inside the House and outside. Shri Prakash
Vir Shastri said that democracy had been mur-
dered in U. P, My hon. friend, Shri Vajpayee,
said that morality also had been butchered.
Shrimati Tarkeshwari Sinha, the prospective
President of the Congress (Opposition), des=
cribed it in Patna on September 28 as, ‘‘by
asking Shri Charan Singh to resign a virtual
rape of democracy had taken place.”

In this regard I entirely agree with all these
views Of our hon. friends. But I want to ask
one question : Is this the first time that a
virtual rape of democracy had taken place ?
No. Several times. I want to ask the Congress
(Opposition) : What was it doing on all these
occasions ? I accuse them that they were with
the rapists and not with the victims.

Shri Morarii Desai said in his address to
the Indore Press Club that the Governor's
step was wrong. He also charged the U. P.
Governor with having acted wrongly and
obviously under pressure from New Delhi. Dr.
Ram Subhag Singh also said that the conspi-
racy had been hatched from New Delhi. I
also agree with their views. They are our
reverend leaders. Both were in the Prime Mini-
ster’s Cabinet for a long time. But, public
memory may be short but they still remember
the recent West Bengal episode. We know that
formerly Shrimati Gandhi was reluctant to
dismiss the West Bengal ministry. At the
Internal Affairs Committee held in her house
latc on November 19, Shrimati Gandhi con-
vassed support for her views not to dismiss the
West Bengal ministry.

SHRI1 ATAL BIHARI VAJPAYEE : How
does he know that ?

SHRI MURASOLI MARAN : I will tell
you. But two days later Shri Morarji Desai
applied pressure and Shrimati Gandhi also
yielded. This inside story was revealed recently
by the eminent journalist, Shri Pran Chopra,
in the Free Press Journal. 1 agree with Dr. Ram
Subhag Singh’s views and Shri Morarji Desai’s
views that pressurc had been used from New
Delhi because whenever they speak they speak
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with the first-hand information
gained during their ministership.

that they

In my own language, there is a proverb
which says : The invisible limbs of a snake
are visible only to another snake. These shady
deals are well-known to friends like Mr.
Morarji Desai and Dr. Ram Subhag " Singh. 1
ask the Congress (Opposition) leaders, specia-
Ity Mr. Morarji Desai and Dr. Ram Subhag
Singh, to be candid about these things. Let us
know how conspiracy has been hatched and
how pressure has been applied on Governors
from New Delhi. Let them reveal it to the
public. I ask them to be candid with us and
the public and have the courage encugh to
earn the disgrace they deserve.

You ask Mrs. Indira Gandhi to apoligise
and join with you. What people ask is the
same thing that you should apologise for your
sins of commission and omission in the past
and then start your political career anew. That
was the verdict of the people of Kerala. That
is going (o be the verdict of the people from
end to end of our land in the next election. I say
all this only to establish that not they but we
have the moral authority to criticise thc role
of the Governor.

We accuse the Governor is guilty of gross
impropriety by short circuiting the legislature.
By deliberately by passing the Assembly, the
Governor has fragrantly disregarded the
Resolution adpoted in 1968 Conference of the
Presiding Officers of Parliament and Legisla-
ture, the categorical recommendation of the
Administrative Reforms Commission, the
conventions evolved at the Governor's Con-
ferences and the recent precedents as in
Punjab.

The central issue of the controversy relat=
ing to the role of the Governor in this con-
text revolves around a few questions. The
first question is whether the Governor could
refuse to relieve 14 Ministers against the
advice of the Chief Minister. The second
question is whether the Governor could call
for the resignation of the Chief Minister
just because the other group in the coalition
withdrew its support. To answer these ques-
tions, we should go deep into the premise
chosen by Dr. Gopala Reddy. In his Report
he says :
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“The Chief Minister of a coalition
Government cannot be treated at par
with the Chicf Minister of a fsingle party
majority Government in the matter of
removal of Ministers or reconstitution of
Conucil of Ministers which -involves a
fundamental change in the complexion
of the Government.”

This is a strange and untenable theory.
No where in the Constitution thereis any
reference to a party Government. There is
no reference at all for a majority party or a
coalition party Ministry. The Constitution
recognises the President, the Prime Minister
appointed by the President and the council of
Ministers appointed by the President on the
advice of the Prime Minister. At the State
level, there is the Governor, the Chief Minister
appointed by the Governor and the Council of
Ministers appointed by the Governor on the
advice of the Chief Minister.

The idea of a party system comes in be=
cause of Article 74 (3) which speaks for the
Centre and Article 164 (2) Which speaks for
the States. The Article 74 (3) says :

“The Council of Ministers shall be
collectively responsible to the House of
the People.””

The article 164 (2) says :

“The Ceouncil of Ministers shall be coll-
ectively responsible to the Legislative
Assembly of the State.”

The President or the Governor appoints
a Prime Minister ora Chief Minister for
the working of these Articles 74 (3) and 164
(2) so that when man is appointed, the party
for which he is the leader would continue
to have their confidence in him.

Technically, under our Constitution, it is
open to the President or to the Governor to
call upon the man in the strect to be the
Prime Minister or the Chief Minister and on
his advice appoint the Council of Ministers.
On such appointment, irrespective of the
party basis of the elections, il the Parliament
or the Assembly support that Council of
Ministers. It can function. So, the crucial
test is whatcver may be the party system,
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the ultimate object is collective responsibility
to the House. This can be decided only by
the House and not by the Governor in the
Raj Bhavan. By refusing to accept the
resignation of 14 Ministers, by asking the
Chief Minister to resign, and by recommend-
ing the President’s Rule just hundred hours
before the meeting of the Assembly, the
Governor is guilty of gross impropriety by
short-circuiting the legislature.

A single Party majority sometimes makes
no sense in our political system unless that
single major political Party is a disciplined
Party.

The undivided Congress, we know during
the glorious days when it was united,
after all functioned asa coalition of diverse
interests and groups and it was plagued by
internal feuds.

AN HON. MEMBER : They are doing the
same now.

SHRI MURASOL] MARAN : After the
First General Elections in East Punjab the
Congress Party had 70 seats in a house of 77
and only seven seats were held by the Opposi-
tion. Dr. Gopichand Bhargava became the
Chief Minister. A rival group headed by
Mr. Bhimsen Sachar started giving head-ache.
The Congress Parliamentary Board, at the
instance of Pandit Jawaharlal Nehru, issued
a directive to the Chief Minister to resign
and President’s rule was clamped.

So, the theory that a coalition Chief
Minister is different from a Chief Minister
of a single majority Party is a figment of
imagination of the Governor. This is a false
premise taken by Dr. Gopala Reddy from
which he derived wrong conclusions. The
only factor which should be considered by
the Governor at all times should be whether
a Chief Minister can command the collective
responsibility of the legislature and the posif
tive proof of this can be madc not in the Ra)
Bhavan but in thc Legislative Assembly.

Mr. Charan Singh might have lost the
confidence of the largest single group in the
House, viz. the Congress (R): but not of the
Assembly as a whole. That is our contention.
So the Governor precipitated  a constitutional
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crisis. There might have been a case for
intervention by the Governor if the Chief
Minister felt shy to face the legislature or if
he was reluctant to face the Assembly, as
happencd in West Bengal. Morcover, these
14 Ministers, when asked to resign did not
resign. So, it means, regarding the Ministry
concerned, they were together with Mr.
Charan Singh technically at least. That is
one point of view.

Then comes the question of the dismissal
of the Ministers. A Chief Minister cannot be
dismissed as long as he fullfils Art. 164 (2)
i.e., as long as he is collectively responsible
to the Legislative Assembly. A Governor
cannot also appoint a person as Minister
without the advice of the Chief Minister. So,
if the Chief Minister withdraws his advice,
naturally he should accept that. So, the real
appointing authority of a Minister is only the
Chief Minister and the Governor is merely a
constitutional head .....

AN HON. MEMBER : Rubber stamp.

SHRI MURASOLI MARAN:...... for
signing the appointment order. That is our
contention.

Dr. Gopaia Reddy complains that the
Chief Minister sought the removal of the
Ministers on the basis of political difference.
In a Press Conference he has also said :

““Had it been on the basis of misconduct,
misdemeanour or abuse of power, he
would have agreed to their dismissal.”

But, again, his theory is untenable and
does not have the support of constitutional
authorities. Sir Ivor Jennings says in his
famous book, ‘Cabinet Government’ :

“It must be remembered, too, that the
Prime Minister’s decision to bring about
a change of Ministers is not necessarily an
accusation of  incompetence or bad
administration, it might be due to political
conditions.”

This is what has happened in UP. Not
long ago our Prime Minister removed some
of her junior colleagucs, not because of
misconduct or misdemeanour or because of
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abuse of power, but becausc of political
difference. So, any Chief Minister can do
that. This is our contention.

Sir, almost all the Parties have agreed
that what has happened in UP is a fraud on
the Constitution. But they also agree that
the situation has been rectified and the false
step has been retrieved.

So, to-day we are discussing a fait accompli.
If a crime has been comimitted in UP, what
we are doin g now is nothing but an autopsy
or a post-mortem. We are not discussing it
here for discussion’s sake or to exhibit our
debating skills. We should go deep into the
problem and strive to find out through this
autopsy how the constitutional methods and
weapons have been used to kill a live demo-
cratic organism, the State Legislature.

To-day we are fixing the guilt on Dr.
Gopala Reddy; yesterday it was on Mr.
Dharam Vira or Dr. Sampurna Nand. To-day
it is in U.P. Yesterday it was in West Bengal,
Kerala, Punjab and Andhra and twenty other
places.

17 brs.

1 do not find fault with the individulas
alone. During the Past 20 ycars our lead-
ership has failcd to evolve sound conventions,
usages and customs. Even though we had
stability in the Nchru era the federal authority
miserably failed to create an impartial image
with the result that the Constitution was
cither by-passed or tampered with.

What we require is 2 tamper proof cons-
titution. So we should amend the Constitu-
tion in such a way that no U.P. episode will
recur again. Clauses (0 be amended are
those regarding the Governor’s powers and
Art. 356 which paves the way for the Presi-
dent’s rule in a State.

Another way out is as suggested by Mr.
Vajpayee to give guidelines to the Governors
in relation to the discharge of their duties.

During a Symposium held in New Delhi
on May 2, 1970, our Vice President Mr.

NOVEMBER 19, 1970

Conduct of Governor in U. P. 348

- Pathak opposed thjs idea. But Mr. Hanu-
manthaiya did not agree with Mr. Pathak and
said that without guidelines the Governors of
various States may be inclined to adopt
different actions with respect to identical or
similar situations. That is what is happening
now. Mr. Hanumanthaiya was then the
Chairman  of the Administrative Reforms
Commission. Now he is our Law Minister, He
is in a position to implement what he has
preached. I do not think ARC Chairman,
Mr. Hanumanthaiya will contradict Law
Minister Hanumanthaiya.

But then there is one difficulty. These
guidelines as suggested by our friecnd may
not be justiciable in a court of law. In these
days where democracy is in the sellers’ mar-
ket who can vouchsafe that thesc guidelines
will not be flouted at convenience ?

In fact Dr. Ambedkar mooted the idca for
incorporating in the Constitution a new Ins-
trument of Instructions to serve as a guideline
to the President and the Governors. He said
that the President who flouts them can be
impeached and the Governor dismissed.

But Mr. Alladi Krishnaswamy Iyer posed
a question that a non-exhaustive list of con-
ventions might cause the executive to think
that all powers not mentioned in the list
belong to them and will cause a conflict. So
the idea was dropped then.

Another idea was about the constitution
of the Non-Partisan Council to advice the
President on these crucial matters. In fact
Mr. B.N. Rao, one of the founding fathers
of the Constitution proposed for a Council
of State or a sort of rivy Council to advice
the President. But it was rejected then. Can
we revive that idea ? Is it possible ? Naturally,
the Council will consist of eminent lawyers.
legal luminaries, ex-chief justices of Supreme
Court, High Courts, etc.

What is happening now with regard to U.P.
As Mr. Sen pointed out, the bar of the high
court of U. P is divided. As has been poin-
ted out by somebody else, the supreme court
bar is divided on this issue. We will be ending
in a legal jungle confronting the common
man. .
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Let us look at the powers of the Gover-
nors. Article 164 (1) says: The Chief Minis-
ter will be appointed by the Governor. As
Mr. Kripalani said, what happened in the then
composite Madras State ? The Congress Party
was in a minority and the United Front com-
manded by Mr. Prakasam was in a majority.
Mr. Prakash Vir Shastri pointed this out
and said that luminaries like Rajendra Prasad,
Pandit Nehru and Rajaji were there. So many
peop'e were there at the helm of affairs when
this killing of democracy had happened.

SHRI J. B. KRIPALANI : Rajaji was not
there.

SHRI MURASOLI MARAN :He was a
party to it. Hc was offered the Chief Minis-
terrship. Mr. Sri  Prakasa was the Governor.
They did not follow the cannons of Parlia-
mentary democracy, This was during the
days of Dr. Rajendra Prasad, Pandit Jawahar
lal Nehru. Then the Governor invited Rajaji
to form a Government.

That is why we want to amend the Con-
stitution. Recently our President Mr. Karu-
nanidhi and the Working Committee have
announced that we are going to bring ina
Bill to amend the Constitution.

Our amendment will be on the following
lines :

““The Governor shall within a reasonable
time appoint as the Chief Minister the
leader of any one party having absolute
majority in the Legislative Assembly of
the State.”

SHRI J. B. KRIPALANI : If no party has
absolute majority, then what happens ?

SHRI MURASOLI MARAN : This is
when any one party has an absolute majority.
Further, we suggest :

“Where no one party has absolute majo-
rity in the Legislative Assembly of the
State, the Governor shall, of his own
motion and within reasonable time, su-
mmon the Legislative Assembly of
the State for electing a person to be the
Chief Minister and where such person is
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so eclected, the Governor shall appoint
him as the Chief Minister.”

SHRI P. K. DEO : That was my Bill.
SHRI MURASOLI MARAN : Further,

“Where the Chief Minister of the State has
lost the support of the majority of the
members of the Legislative Assembly the
Governor shall of his own motion and with
in reasonable time, summon the Legis!ative
Assembly of the State and ask the Chief
Minister to seek a Vote of confidence in
the Legislative Assembly. _

If the Chief Minister fails to seek a vote
of confidenee in the Legislative Assembly,
as required by the Governor, or a resolution
seeking such vote of cofidencc is defeated
in the Legislative Assembly, the Governor
shall forthwith remove the Chief Mini-
ster and the Council of Ministers headed
by him.

The advice of the Chief Minister at the
Governor or the removal of any of the
Ministers in his Council of Ministers shall
be accepted by the Governor.

It is on these lines that we want to amend
the Constitution.

Again, the matter does not rest here.
There is a notorious article 356 under which
on receipt of a report from the Governor,
the President can make a Hitler-likc take-over
of a State. This is unique in our Constitu-
tion. Nowhere else, in no federal Constitu-
tion in the world is there a similar clause.
Where from did they get this special idea ?
They had borrowed it from section 93 of the
Government of India Act, 1935, The object
of this provision was simply to withdraw the
power from popular hands to the irrcspon-
sible foreign executive. No, we too are
following in the foot-steps of the British imp-
crialists and shemlessly implementing it to
strangulate popular government.

During the last twenty vears, this article
has been invoked 21 times, and every time,
multiple standards and different yard-sticks
werc used. All along, it has been invoked
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firstly to maintain the Congress Party rule in
the States, secondly 10 prevent the Opposi-
tion from coming into pcwer, and thirdly to
gain time to manocuvre the formation of a
Congress Ministry. The Rajasthan cpisode
is arecent example. Shri Nath Pai and Dr.
Ram Subhag Singh have presented a Bill
wherein they say that the appointment of the
Governor should be ratified by Parliament.
Even then, the difficuities cannot be removed.
After the ratification, the Governor may
turn otherwise. What does article 356 say ?
It contains the ‘otherwise’ provision. If the
Governor doe§ not come forward to send a
report, the President on his own can take
away the rights of the States and impose
President’s rule. Dr. Ambedkar says :

‘It may be that the Governor does not
make a report. He must give liberty
to the President to act, even when there
is no report by the Governor and when
the President has got certain facts within
his knowledge on which he thinks he
ought toact in the fulfilment of his
duties.”

So, these two Bills not scrve the purpose.

To avoid this, we should have sufficient
provisions to article 356 so that the powers that
are with the Governor and the President
should be curtailed.

There are vast gaps in the operational
mechanism of our Consititution which nullify
the powers of thc legislatures. To save
democracy, we should amend the Constitu-
tion, and I request all the parties here to
support that move. We have already ushered
into an era of coalitions and in the years to
come, a number of regional parties would
emecrge and State’s rights would become pro-
nounced.

To save democracy, we should amend the
Constitution so that the will of the people as
represented in the legislature and not the
whims and fancies of the Governors of States
and the President of India would be the sup-
reme force.
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We want the Constitution to be amended
with the good of democracy and the unity of
the country at heart. It is with that aim that
we are bringing forward this Bill. I request
everyone who stands for democracy, regard-
less of the party in power or in Opposition,
to respond to this plea and then only the
powers and functions of the Governor and
the rights of the States will be identified.

Regarding the motion, the motion contains
two parts. The first part relates to disapp-
roval of the conduct of the Governor. We
join with Shri Nath Pai, Shri Atal Bihari
Vajpayee and others to disapprove of the
action of the Governor. The second part
suggests the recall of the Governor. What
will happen if we recall Dr. Gopala Reddy ?
Gopala Reddy may go, but another Sanjiva
Reddy may come, and the same situation will
again prevail. Unless the loopholes are
plugged, nothing will happen. So, we are for
amendment of the Constitution and we give
support to the amendment of the Constitu-
tion and we welcome such support. But we
could not support this motion.

SHRI R. D. BHANDARE (Bombay Cent-
ral) : The majority of-the Opposition speeches
have been made more with emotion and senti-
ment rather than with reason and wisdom.
The last speaker made certain suggestions to
amend the Constitution. That time is not
ripe. This Motion is not mcant for that. It
only seems to condemn the Governor of UP’s
conduct. In view of this, I hope the DMK
will not vote for it. At the time of amend-
ment of the Constitution, we shall see. But
so far as the Motion is concerned. it is totally
different; it simply sccks to condemn the
condyct of the Governor. Therefore, Isay
the majority of members of the Opposition
spoke with sentiment and emoticn.

What werc the facts ? Let us first frame
the issues. For that let us state the facts.
First it is a fact—not denied—that the forma-
tion of the BKD Government was with Cong-
ress (N) support. In order that the BKD
might form the Government, the Congress
(N) supported it. Later the Congress joined
the Government. In the third stage division
arose between the Congress and the BKD.
For what reason, should the Gevernor there
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fore be condemned ? Is it becausc the BKD
formed the Government, even though it was
in a minority, with the help of the Congress ?
Is it because the Congress joined it, and it
got a majority ? When rift arose betwecen
them the Governor had to take action.

This is the factual position. How are we
to blame the Governor for taking an action
under the Constitution ? This is the age of
coalitions. Everybody is agreed on that. But
when we talk of coalition governments, we
accept the proposition that when there is no
single party ina majority in a position to
form government, it can seek the help of
others to do so.
cerned, itis nota question of majority or
minority of the party. The main, crucial,
point has been the division inthe Cabinet
itself. Apart from the majority or minority,
the Cabinet was divided, divided in sucha
manner that the Chief Minister went to the
extent of asking the majority of ministers to
be dismissed by the Governor. Is there any
power to dismiss any Minister? This isa
point made out by my hon. friend. I will
quote Jennings on this. Sir Ivor Jennings
says : that the power is not given to the Chief
Minister ; it is not given to the Governor to
dismiss any Minister. The power is given
to the Chief Minister to ask for the resigna-
tion and not for dismissal.

When Chief Minister Charan Singh found
that the Ministers were not prepared to resign,
he advised the Governor to change the port-
folios. That is within the rights and privi-
leges of the Chief Minister and the Governor
had to accept his advice. But so far as dis-
missal is concerned, since there is no provi-
sion, they could not therefore be dismissed.

SHRI MADHU LIMAYE : (Monghyr)
How did Indira Gandhi dismiss four Minis~
ters ?

SHRI R. D. BHANDARE : They were
asked to resign and they tendered their resigna-
tions. History cannot be distorted and fact
cannot twisted. Newspapers and friends like
Shri Madhu Limaye carried on the propa-
ganda that the Ministers were dismissed.
There is no provision for dismissal:
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SHRI MADHU LIMAYE : I never said
that they were dismissed. I said that they
were decent enough to resign.

SHRI R. D. BHANDARE : 1 am happy
that he agrees that they were not dismissed.

So, on the advice of Shri Charan Singh,
long before the rift, the date for convening
the Assembly had already been fixed, but
when the session was called, the agenda
was not prepared at all. After the fixing of
the date for calling the session, the rift arose
and the rift was on vital important questions
of policy and programme between the two
parties. When this happened, what was the
remedy open to the Governor? There was
no remedy whatsoever.

Shri Prakash Vir Shastri referred to the
Sarkar or the Cabinet. How does the
Cabinet function under a Parliamentary
Government ? Lord Morrison has given good
thought to it and he says:

“The theory of the Cabinet is that it
must never disagree. Of course, it some-
times does, but not in public. If there is
a division in the Cabinet, the Cabinet
ceases to be a Cabinet.”

This fact should always be remembered.
Therefore, it is not a question of majority or
minority. When the Cabinet machinery was
divided, the only course open to the Governor
was to take action. What was the action taken
by the Governor ? The Governor asked the
Chief Minister either to resign or to form
another Government.

AN HON. MEMBER : No.

SHRI R. D. BHANDARE : He did, that
is the report. Do not challenge the state-
ment without being aware of the facts,

At ay femd . T F@ E
wF feqie @ sz AN g 3ad ¥ 1
F, Ff TR AW ag FAT R ?

SHRI R. D. BHANDARE : | am prepared

to quote the report and substantiate my
point.
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SHRI MADHU LIMAYE : T am prepared
to learn, quote the report.

SHRI R.D. BHANDARE : I am prepa-
red to quote it.

SHRI MADHU LIMAYE : Go ahead. I
challenge you.

SHRI R. D. BHANDARE : What is the
use of challenging when I am saying that it
is a fact.

SHRI NATH PAI : Where is it ?

SHRI R.D. BHANDARE: It is in the

report.
SHRI NATH PAI : Read it.

SHRI R.D. BHANDARE : No amount
of reading will convince you, but it is a fact.
May I ask a counter question ? Was it not
open to Charan Singh to form another Goven-
ment ? What is the practice what are the con-
ventions and what are the constitutional prac-
tices ? If any Minister refuses to resign, the
Chief Minister tenders the resignation of the
whole Cabinet and forms another Govern-
ment. Therefore, when the function were not
carried out by the Cabinet, it was but natural
for the Governor to ask the Chief Minister to
resign. The qQuestion is whether the Govenor
was right in asking the Chief Minister to resign
when the Cabinet was not functioning pro-
perly. On this, before I quote Ivor Jennings,
I may point out that under article 164 (2) of
the Constitution we have accepted joint and
collective responsibility and functioning as
part and parcel of the provisions of the Con-
stitution.

When there was no joint or collective res-
ponsibility, then the minority Ministers must
resign. Ivor Jennings in his well-known book
“The Cabinet Government ’on page 277 says :

““Absolute'frankness is necessary in the
Cabinet and the decision freely arrived
at should be loyally supported and con-
sidered as the decision of the whole
Government, Of course, there may be
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occasions in which the difference is of so
vital a character that it is impossible for
the minority......”

Here it was impossible for the minority of
Mr. Charan Singh to continue in the office.
In such cases the Ministry breaks up. When
there is division, the minority ministers are on
one side and the majority, on the other. The
minority ministers had to resign and must

si -

There are two functions which are to be
performed by the Governor as head of the
State and as agent of the Centre. Here is a
situation in which the cabinet machinery has
broken into pieces. The Chief Minister or his
party was not prepared to form a Government.
It was natural for the Governor, therefore, to
seek advice or look into the provisions of the
Constitution. Under article 355 of the Indian
Constitution it is the duty and function of the
Centre to secure and protect and give and
preserve and retain the republican form of
Government in a State. It isa mandatory
provision. When the cabinet collapses as it
happened in U. P it crumbles down, the
Governor had to take action under article 356.
My friend says that it is notorious article,
nowhere found in any other country. He for-
gets that in almost all Federal constitutions
that is the position. In the United States, the
Centre must preserve and retain the republican
form of Government and guarantee it...(In-
terruptions.) Therefore Governor had to take
recourse 10 article 356. Similarly the Weimer
Constitution had an article; under article 48
of that constitution power was given...(In-
terruptions.) Hitler had got the power to
intervene. Similarly, the question is whether
the Governor was the head of the State or
agent of the Centre has such power or not.
The question is whether he has a right or not
and I am answering that question. It was said
that the President did not do the right thing
in accepting the Governor’s report. Some hon.
Members went to the extent of talking loosely
or in a light-hearted | manner of impeaching

" President for accepting the report of the
Go. “or.Itisinsucha vitiated atmosphere
that the Govenor and the President had to
work; that the Constitution has to be worked.
Such a loose talk should never be carricd on.
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1 hope the Opposition will not indulge in such
a loose talk.

With these words, I say that the motion
must be defeated, because the Governor did
not do anything which was against the provi-
sions of the Constitution. He did what has
been enjoined on him to do under article 356.

With these words, I have done.
17.25 hrs.

[MR, SPEAKER in the Chair]

=1 gy qwq (TrAgR) ¢ AT
aeger oft, @wvd ¥ o sz fagrd aver-
FY ot gt @¥ 98 gu &, SN Aqd wmaw
# Fgr 5 2 sqat 1 suT e ¥ gf7-
oTa F gear &y a8, Afwa § wgar amgar
§fF 2 wEgaR #1 Ned o0 fag A
HIFITFT a4 SO g3W § wafawa
@gr A1 fawg N SR ag g} fa¥ 0w
wa #1 fasg &, famgea & qarde &
Sted 30 fag &t @ &1 fear st
gy, ag frdt za% fag g¥ se=ar §, ag
fe za 3w & wfafFarnfeat & g
faa a1 1 aner agf Sq At g AT R T
FTARA G @ & AH e R
favarg feemar wrgar § f& & srifos 1=
O ITX SRW H gam §, SAH q@w W
fafraa & ol 7 fagrax oy ag@ @1
STAAT 1 T8 GIF FT 937 W I ARG
§ g & gARr WY agy feq @A g
S = fag FY 2@ 9%t |

gar Wig agT AT A faear )@
o RE fowda srgar g8
#ffa o fag e9d v Q@ st @
foregid w9 Sorvae # faeara =€) faar o
¥ 393 uF 9@ T 912 ¥ QI F GFT
AT g o gEi WElged g ¥ qT OE
agarT # fagr ar :
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“In view of the present attitude of the
people and the defect of the parliamen-
tary system of Government, I would
prefer the Presidential system.”

7g & gard 3o fag Y, o g@ a1
FREfE smda A gear @ wE E
w<or fag ot &) Far faan, amldt & &
a1 g Jifgr—ams AR @
T fag ot A qwA Toq A § foaw
anfeamg fawra dar Fsit ST 93m & @
gna, iasfs gardi &t EEWSF
fod qv qefafaednn aew fam, gfem &
aso Sfre F1 aed famn, ufae fs I
T & A A gear A A AT ag ITW
geamr IRy A adr ) fF el
AFEY F aSAT TAT A1 IAE ASA
qarfas &0 48 FWQ T, B F FE A
1T smaeay ad W Ag A AR wrd A
SR aveq gt 43 §—ata for &

+ft THEIEET qTE ;. qeAW  FRIET,
1 AT oTE wEe ¥ ) e fw fawa
qT =91 &1 @' §, W el o fag §
areor @ 991 g g, a9 At ¥ aud
gar ar | T aver off faea faamndia
3 3 oF ddmfas wwy, 6% IAT
gAY g9 T A =fEd 1

&t @o WYo Al : gL WF FARF
w=i g &, sad wroo fag o ofirr €10

SHRI VASUDEVAN NAIR (Peermade) :
In the course of the debate today, so many
hon. Members have referred to the adminis-
tration of Mr. Charan Singh. I hope you will
not shut him out only.

MR. SPEAKER : I think you cannot
scparate the conduct from this. They are being
discussed including the Governor. But if
there is going to be some personal reflection
on character, that may be avoided. Reflection
on administration only may be made.
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Y @I qNIY © ALAH WLILT, GAR
5 A FIE FIA A1 FITAT I SEIN A
AT G A ) FFFIA AN FAN A o
Hga F aaw faar, wafs s@we dua
# agl ot AT g7 A A1 gl Sus
FUTA W gR I A W W, F
g#w famren mn fa fet sl &t g
| FATE A TS | T gL ATIHT ST
& 99 @ Y Afq st & fawfaar @
T ¥ 9% fau sy T B A e @
qiffea di 9 & e §, SR &3

MR. SPEAKER : I think that is cnough.
Try to connect the debate with the conduct,
on the constitutional side of the Governor.
There is no harm in making a passing refe-
rence personally, but you are doing nothing
else except that.

=5t g QW : gAR SRW A RS
ddarfas A A @ e mEER A1
989 g @ @R & feafng w7 v
arfgy 4, aga qe™ Saw ger Ay =nfen
a1 1 garR sfan Fdg g N oF qufaa
TsdEA F foFR gu 1 WY guos sl
& Toa aedl ¥ gy faenar foad o
F1E Num T35t av, faad qa Aifga &
AR A FE AT A 471 AT A F
qra § g1 A ABEgA gAT Sfw Tew
a7 | AT gHIR WIS aga Wik Aer @ &
afma 3 &ir O T Gdidee &a & faam
g, AT A faddnT & faars § a8 an
F e gwdly A s FE ARG
Sq FOFT ¥ 9T gRA F1 G frd
At argl et ggEl o fAww amy ¥
afsa suT Ry 1 v g fod at
% qar ff 7Y fgar afew aral o 4
gfmat g1 73 & q=v1 gam ag F@R
auTe 1T | A S ot Fad  fF v
F1 UFqF o a1, # g@mar § 9§97 |

NOVEMBER 19, 1970

Conduct of Governor in U, P. 360

aga faaor afgg At aval #t fear &1
fom aifeadl & g @@ W@ W1 qrar
frar e w1 fs gw aqie sT@ & 9a
qrfzal § o IR argar Aqr A qATET |
78 awg & 5 s W s fag mew Halt
T aq | A arfedl ¥ O avew §, g
9g JARY g1 A1 Fa« () &, T AR F
arR 1 A IAR qEw wAv Ag WmAr|
a7 HEd Al Ag &7 @ FAifE
aifedl & wrar 78 off 1 gafag w3
FAT FafF Tgi o F1E e aff 4 ?
It a1 dfeaz A T 9T W= ar
2 zafeg qaET ¥ w7, Sar fs oA
aat i & fomr 2 f6 qgd fonsm
& a9 gAR OF ATFY 1T 9N AFEd
# g arsy, § qgaUE W FE P
faar dare § 1 afeq T fag off at =med
7 fF § qeg 4t ga1 3§ swsa @@
et 1 Far F S F A aw § F
aF g wWaw  Gae) fmeed faw
ardl § 709 AW A AT IEe A
fs oret gz ol & sl ® W s AaNR
gon g Y @l & sew R faa @, Afadi
F oy qdl F1 gie fear @1 afww gam
gex Hdl %1 d@r ora 5 3 oF aita avg
F gred &, F fFdl & ara gEd § S
w0 fF ¥ qrg qra & foed fawd
do o Jear & gryr dtay frar FfFa o=
gar agl qev ar Fiaw (M) F Ay AT
T 1 o waa (A7) F A W@ g ad
at wgy av fs wew wel 7 @, IIuEA
Seft & gar &1 1 aia A § 1 a Al
¥ AR g9 agrifasw, W swdemar
s sfafwarare # g gt 1 @ @A
% Qaw ) S1F aUAY § 1 g7 araad o
qtE & At & a1 s ¥ gal wigdl
F1 qig ¥ 787 & o <ramell WY afwai
T FW F F17A F az ¥ e da
g 1 F1F S & ol gar 3 T F1gA
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faay f staar @1 g7 Qar 2, faad 2w
# sfafsarafal ) qom fawar g, s
AT FIGA 4T AT AFT ITF @A FAT
AR § SAQ gArw F N A A @
qFAT & 1 & gAAar § q10 LW @ AR F
At F faear w2 adifE ag wse aQw
grum AT wg w@ gRal wEwaw
fF amex & a4t ger faan 1 3a1 T Tmell
A A1 aRa aNé W aw A @ & fag
2 ? 7av afqdt # MA@ ANE W
2w ¥ g & fag & ? Fidg (A1) & S
¥ w1 5 g ol #1 afaadi ¥ faars
gafrr g adm e &1 A qBAE |
7 v aOFT &, sy gd ot gwmr dfsg
&Y gz arndl o ¥ qor, SN e
&5 F1 usdrgwew ar gar aifge afe
ag qAFT T9d 2 | AfEa ag F1 a1l
7% FI9 § & SEHr FIE qa 4G | AW
2w T @ T fpe W E @ R
z7 ¥l 9T g7 @l &1 7 afgvare s
AT AR A A @i Ay fgrewd g
Fogw @ fed@r st adf F & #
afl & gwdl ¥ A@F @w AN
FX gAR W A SR FT IAEITHIN
Siar & Y ag gAR w9 FW A A
I FHIETA 9 gHaAr glar gAY g qw
S a9 #9111 ae Hfa F G
Aar &, Afar gt g a1 qAEEId F
fga® wTE S & &1 IR GYIE FIAT
FATT g 1 gW el 9% faw @
sitT ot gad et § 7 A7 Qe gfar
F gy 9y §

gar@ widl ¥ @At w@ g
a8 & F1E JET@ g | W S
o w2 2 fr 9w RE & 799 F I
aga gat gar & afew & qoar g Far
qafiT qT Ag &1 W@r i1 wea Al AT
fopanr @it gt & 7 A1 = Fag o0 -
fad § ¥, Az s gt 3, 9@ gy @
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3% ag faardl ggr dav a1 9% @y
frarear #aT st sarFQ@ ¥ g
gl @ar ot ar agf ? Afew ¥ sl @
¥ ¢ fF ey Mot o AT w3 AT
F 1 AT SAFT qIT IE g @I G 1 TR
Fog ¥ fgafey ¥ gnavl AgeH
g1 a1 fF g w@d 1 g o W@y
gram g #gd §fF vl 1 w7
Ty 1 wfeT arar at gt 9 53 fafaes
12 T § | 59 qU aF a5 AQFEAT =
fe ot ang @ fafaeed Y qg=ma &
gHd § | I3 981 N F IFTT FA P
arg & 97 = o qao fag F fgrmm w1
@ g fE sn aEafme 2 8%
st Y T ST FAR GAU R &1
Fq FagNgT § 97 @I 9E § & a8
GIEHR Fa7 arer g & | qqfaag vsEeq
far &1 1 G o gFar § ) @fag Hida
(ar3) & i @1 oY =ifge f& wrea
Al & ara 7§ &3 1 gmR W S awe
faet &, & fF getafaai & A § 3 a1
agr et Aiay § D fe g Siew 93
%1 9gd I gadiT &1 N fFar ek
gadl &1 far | guar gaar S agl 9%
7t & 1 FUAE SfF SN Agd TLH W
FG I TC | UF AT E IRIA Fr AT
f& e srer § givE ®W AR QAR
a1 gust 3w ag & fx gudic ¥ ) muy
&1 & IgET gear g | WK FAHT ATHAT
ar § a1 &F 2, == fag g3 fasm<i &
aHIF g X A1 §a EiF § AT R &
Tz f5 sl & afsat e afed,
s difer g anfag o) @ A
M a@ W gag AHA T FH
fadidt g1y 1 (swauw) o gElag &
Fzm agar  f& oo wwd few &

_udEnA glar avfee | e agt a ML av-

FITAS &1 § qiw Favn § fF gy WAl §
fsT & s=ar a7 afese gifga &7 & fag
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g T § garg $Er aifge | ag s
AR A ger 3 A1 gi@ W@l A€ g 9.
A fad <iwer it § 1 F Q1 sew gHAf
F1 foam % faq <@ a8 &1 @17 #39 § )
gafag & argar § 6 ST wdm H i &
TAFA N S AIAC A Qe AR q13;
# uaifam &1 ¥ 1 ggt ¥ Q@ afean g

g1

st wewww  fag  (aromd)
weqe wgam, N 9w fag #r
g A 1 gER1 gw auA gfqum it
FAAAT TEqUA F FIX ATFH g
qaay § 1 @R 3w ¥ T faars e
I3, AT ¥ IaF fawrs st e |
fah wvg ot ofifs sfewr ot &7 qraEy
X I FER §, IR 9 sz faar
STy &1 g 2w 7 T T g faig fear
& 1 (smaena) & FgAr g § f e
zg 3w & QX fage F @ 9y fF oW
A afxfeafaal # feay adF agamr o
g fog g & g &1 @@ fear
a7 AT -G grd] A S qF qW
fFu 7, AL AR F@T ATA & RIS T
g & gmd gomual &1 s
A { greareds IA1 #3% s faam g
ga fFq qTaT F 4991 A AT FGE
T wigsy ¥ I9d 1 S1ima F ? gas!
1T g2 FE a1 qF & & FaEr weha
AT gAadt  qwI grit @t & gEiR
dfauma £ v FIA FE ) Sg-aTE
QF-OF U § S A @Sl gar @
agl aad fou dfgar aq omar 20 &
ggar 7 5 am w@fqum & gerd & &,
stada A ggrs ¥ &N Fey § fF arrrdy
FT I FIF AT AT K1 W E A ag
z9 2 1 AfFF uF I A9 grg § qAqT
AT "@fqar €1 avg giar gar gal g |
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U QA & 1 dfqum e o & Aad
g1 A FIT AT CF AT F QLN
§ 9q¥ gz faal & o gy o § w0
g § f o seofag Y sfafrarar
F gre e gra faarar 99T SRw § 9@
G A JIFT F AAGT FIAT ARA T A
Segmr o fagaar 32 g Y@ e
A9 X @3 s Ay ara awmrar fF
IO Y gevai AT Fag A Jzvant Al
T I ATy Grfaee I & FAifF 3 o
¥ g2 TU 1 IF AT guaA g fFav
& fo7 wrfaez 71 fazren st gt fam
#a) 5 ag enfaee 3133 & anas @1l
Fd | avet gfawa & a § agg A
@ E I awafaam F ar @R
¥ 1 %9 939 ¥ FqX 99 QI & AW g
& &1 a faa @ amg o &1 W faea v
ara fear arar § 1 a9y Gre-sre A AIEd
% & gu dfaamm £ Tar $ar =gd €

Foggarf fr s fag A s am@ &
gam fFar fs 6 ard@ & sgvaar geng
oW Y, wgrEe & d3F g, 9ad
ofea &1 qQa g yd a7 Far a9 QA
|1 A FAAR AL T %3 & 7 A9
g wAdd & g &, dfaara & 93 wF §,
afsa &1 are A oY 331 @ ALY g1 g
a7 fF sdeadl 41 d5% ot st s s
F1 qar & ¥ % gar 7= 917 5 A
Tgua § 3 s A7 somd # {0 foed
AT q9 AE) &, 91 99 A% § AT AT
agt @ ITFT TY W 9T AT FA HT FE
sfgF At &\ @ swda F T@arEr
FW 160 GER A Aara § 3@ fa,
qorra ® a& frar site ghearar & fear
o7 oF A9 Y et Fyra, d@fqam
sqreaT ot Wt & garfas A st aow
* zq gela avad &1 v @ §F fog fafem
SR H aF WH AT A T4 | gF a9
AT B A § gAA T § HIT A
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Hagar gt 5 saemw A
AT Y § AFA! qeAT AN & | THT AT
T R § AR A o ek g anfaw
T Ierfas wa dFz Fr afzomg o9 )
9 AT G I, @O qAF § waw
FOH AT AT o@D qrET & AT ST
g & & mfgg X & THR F 8,
IR FF A FQ 2 g7 WA AMAR
GFE A FA AT 1 99 WFC § FANF
fog, wraw 1 g4 At @ @ 3 o
IFIX qRE-TE 3 T2 gUFLS, afamna
faqtet gamo? smardl § T SAEa F
IS qTF 9 T@ AT & 1 A gfrT oA
T FL G E | TF aE GEISATE FT AT
STATE FT AT, TG F1 I FT AT AT
T aTF WEA-TF F1 AT 1 qEA T
I FEA, CF G & AFad § AT 0F
g & guR & gioar, g feafa wm @
g

Y qrodg § qeft w3v f @ et
qT gAHT 9AGT § | &fET dg S Al
fF 9 99 ArIE FT FA TH F @
&1 7@ gl ot & st dto arto o,
Ao qro, 9few, Sl ge o1g S
@1 agT W g, gad W W E L
ST & S e AT g NFT FAAA F
faers @3 | @ IAdE N g FA
F qvg, JAad &Y FAC A1 B AR, IS
F A F qR, gFar # fAawr A w13
Far i aem sfafwaae & gfww
St asm fqawr faeed & 22-23 g
T a1 & agy & 5 SEiY 5o @ § A
# Fgt af=rar &, dfama & Fgi a1 A
geT frar § ?

Fgr aasl 3@ feA & A § w9
39§ Afavca f a7 W @A

KARTIKA 28, 1892 (SAK4)

Conduct of Governor in U. P. 366

I A7 gy gt 7 fam W R fam
T F 5 a¥raen AT I A WA ?
Fav 99 &7 1A & awiem A @ fw
Ffarz & falt o ¥ @ gEd faa
qifzdl & gqur 9@, SAR @ A AT
gy faar srar q@ey #1 fF @@ qIw
T #1 feafa § § av At ? dfea aqq
ag 7gl frar | g9 awm AT gl guwel
AYATT, ITT T2 F TR FAFR {ANT |
gy =17 fag A fazamar | =<w fag =
Hfawuesr §to Fo Eo 1 Aforvew av
Ay are § IFA! gwdT gaw fHav
IaF a1g 9= A97 gEIA aroE foar q@
Zad qifzdi ¥ gawr @wem fear g @
gram § o fog Y geg A @ & g
% faq ¥ @97 F2¥ §; g a9 S |
FAT MY g I A% Ag @) o f&
AT AqAt 7St H gavfaE TAE F 9 W
AT wezafa F ®@ WA FQ@ G,
agt qiEf & @rad F @ § g et
FuET AT PR fod Ty FWF
fw ? 31 39T Ry #Y 33 T | AQ@
= oifad 7Y F & 7 oTeAl @ e
g earaw afer e gu § o ata
419 aravg g wWr e Sk g afawd
R AMT AWM AwGar A 2 fE
T g feadzzfug aadt & a1 aodl f
o @ifng cavgw wfawe § a8 @ fem
AT AT FIE JATT 79 W@ F F1A7 AN
@ I ? AG AFAT T ATE @A A
Ffarer Arfeg |

# ag Fga Agar § 5 g FaA) A
FTA ¥ gFEq@r A ) sifw fifqe
AT A FAA F MIA{ Ao Agw
Afgr i FAr FIT FT W E ! aawr
FIHTT AT FIF FT TG & ? AU | 1
FEE? A RE aRI|WE N Ay
F FIRAW W § 37 w-faqdy Aifaat &t
afcurs s R & amR g, wE sawE,
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7, AfeT R aew Hag IR G E)
= s Y ge-93 #iw @ § Al 9%
9 FT FT WA F agR, gfag ¥ @R,
T F qER, AT F @R FIW T
W E TR AR TR

#agar § i ame sfaem & dfan
fs fargin T % el 1 s feen
sar & fadrs, dfqam ¥ faems, ST
T AT g A AgET Fwd W A
=T AN AT 1 37 ava 1 ang ave Fad &
fezaz #1 star a7q gar vaw afgar Wk
T I ATTHT At g1 FFaAT | AT ATIHT
g TEr QAT § I 9 aq FT 9 A
TIEIT T 1§ qF fadi ¥ W wgAr
framArNgsda® §, |
£\ AT A AGEHT I FI @ §, A
I Al F1 ATT AT FAA E & | T
W o w0 gfafwmare & foams a9y
F A1 9, FE A5qIed & f@ens agA
F AW A Q@ § AR gw AR I faw
FLAT N T g7 a9gd FTQ@ M@ &
| ot 3 & F FM  FART T, FA
AGFT TAT HI FH ITHT @1 FE @
€1 3% UF g9 H S gANEE T A
2 go ey fen (samam) - § sg ¥
fadem w=ar swgar § f5 afqam &
ATEIT # W A AP ST FE g, fom
& gfafafa s ge r g s amd &
s g ot &1 wwEAr W @A
=A@ ey 9T Fwar @, feiiE g e
G At STH 1T qHSA ATAT ST FEH
F avrn & ITF1 AqAr wiE ¥ oFN
gy dfqata &1 smda Y O oo §
ELE G B ST C R G R
arRd OF gt aFar |

SHRIMATI SUSHILA ROHATGI (Bil-
haur) : Mr, Speaker, Sir, I am very happy
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that the learned speaker who preceded me,
fulfilled all my expectations. The hon.
Member coming from the Marxist Party,
these are the things 1 expected from a Party
which is wedded to violence, a Party which
is wedded to pressures, a Party which believes
in violence, intimidation, a Party which is
wedded to threatening. That is all I expected
and I am sure he has not fallen short of any-
thing I expected and I would like to congra-
tulate him.

I think itisa very natural reaction. after
the reverses suffered by his Party in Kerala
recently and 1 don’t blame him. (Interruptions)
I expected that provocation.

Now, to come tothe point, the issue at
stake to-day is much deeper than any of the
personalities involved, whether it be the
Governor of Uttar Pradesh, whether it be the
Governor of Kerala or of West Bengal or
Punjab. It is not Mr. Gopala Reddy or
Mr. Charan Singh. It is not the personality.
The issue is a living one, it is a burning
problem, it is a problem which has raised a
lot of controversy since the last three years
on the fioor of this House, in the Press and
in among the public and at every stage, |
think, it has gencrated the right type of heat
and criticism which is expected.

I think it was only two years ago on the
28th of March, 1969 that during the course of
a debate on Private Members’ Resolution
that I brought there on the role and
functions of thc Governor and thc entire
Qpposition Party had the courtesy to lend
their support to that resolution which sought
that a 30 Member Committee be constituted
to consider a constitutional amendment in
order to define and lay down the guidelines
that should govern the conduct of a Governor.
What amuses me most is this that the party
which is responsible for the instability in UP
is the party which has created defection in
UP. and itis the party which has created
the entire turmoil. It is the party which
today pleads that the Governor is responsible
for the entire trouble.

May I remind my hon. friend—Shri
Prakash Vir Shastri, an eminent person in
every way, about this? It was Mr. Charan
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Singh himself who in 1967—I was present at
that meeting of the Legislative Assembly—
seconded the proposal of the Chief Minis-
tership of Mr. C. B. Gupta. After 36 hours,
Mr. Charan Singh decided something else,
for reasons best known to him and is known
to us. That is nothing short of opportunism.
That party which has taken lead in becoming
the biggest defectionist party in the country
calls itself the Bharatiya Kranti Dal. It is
neither Bharati, because it started with 17
defections, nor it is Kranti, becausc there
was no ideology. It was only Krantiin the
sense of usurping the office of the Chicf
Ministership. It is not a dal; as Mr. Prakash
Vir Shastri, said, it is ghinoni rajniti.

It is this party, the BKD, which is cham-
pioning thc Resolution and saying that the
Governor should be withdrawn. If they had
any political propriety, they should not have
brought up a thing like that.

Sir, the fact remains that jn 1958 a
question arose Wwhether the Governor in
Kerala had the right to act upon the advice
of the Chief Minister who had lost the
majority there. The question arose in
Rujasthan where the Governor acted upon
his own discretion. He said, cven though the
Chiel Minister had not lost on the floor of
the House, hc may not be ina position to
command majority, and suspended the
Rajasthan Assembly. Thirdly, in West Bengal
the Chief Minister was asked to summon the
Assembly “but he was prevaricated because
there wete different charges; there was the
case of the subversion of the Constitution
and the Governor on his own discretionary
power dismissed the Asscmbly. No matter
wherever the Governor had  exercised his
discretion, the matter has comc before the
floor of the House and this is bound to come
also. 1t is becausc Pariiament is a living
organisation and it voices thc opinion of the
people irrespective of party affiliations.

Wherever the Governor may use his
‘discretion, the discretion may or may not
meet with the approval of the majority parly
here and as such the Governor is always
subjected to some doubt. This discretionary
power of the Governor is a live wire and this
is bound to be there. Wo want our consti-
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tution to be fluid. Under the present circu-
mstances  cverything is fluid. Our entire
politics is a politics of convenience. Also for
some people it is becoming a politics of
defections. It is a politics which has changed
its complexion, it is a politics which has no
stability, it is a politics which we must
change now. We know what ethics are being
followed today. Friends are sitting there who
have been elected by the people on the
basis of certain ideologies and principles.
They have made certain commitments to the
people. Now what we find is that they have
broken up all thosc promises and they are
calling themselves as opposition. The correct
thing should have been for them to resign on
the spot, go back to the public, claim that
because of certain ideologies they are fighting,
and then to come back with greater numbers.
That is what is wanted. Otherwise, there is
no ethics in politics. The entire politics has
changed in complexion, where the roots and
environs are changing, where people are
changing.

There was a time when we talked so much
on defections. Today what is happening ? It
is only one or two; they are sitting on the
other side. Who is to be blamed ? Is not
the Governor in those circumstances called
upon to exercise his discretion ? Discretion
is a thing which is illimitable. Having
studied this question in  great depth,
1 can say that so far I have not come across
any article in the Constitution—and I would
be happy if any of my colleagues tells me if
there is any—which und er any circumstances
limits or defines the word ‘discretion’. If
there is no limitation on the discretion, then
that means that any act which is done by the
Governor cannot be called unconstitutional.
Therefore, under such circumstances, it is ent-
irely up to the wisdom of the Governor and
he should use his discretion to decide what is
right and what is wrong.

Apart from discretion, this is a peculiar
case, peculiar in the sense that it has not
happened in the past history here for many
years. But it did happen in West Bengal in
1938, in Bengal, because there was no West
Bengal at that time in 1938. Mr.  Fazlul Huq
and Mr. Nausher All were there. The Muslim
Leaguce and the Krishak Mazdoor Party were
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there. The Governor had asked Mr. Fazlul
Hug to resign and he did resign. So, here is
an example in history where when a coalition
failed, and on the failure of the coalition, the
Chief Minister resigned, and after that, the
whole ccmplexion changed.

Again, what happened in France is known
to every student of international history. It
was only during President De Gaulle’s regime
that we had astable government in France.
Before that, governments used to be in power
for just three or four months and every time
the government failed or every time thc coali-
tion failed because of certain reasons. Premier
resigned and a new Ministry was constituted.
It had also happened at the time of the Labour
Ministry of Ramsay Macdonald.

What surprises me is that a thing like this
should have happened in UP. UP Las been
famous for setting up its own conventions,
and there have been bealthy conventions set
up by UP, I can assure you. It was not long
ago, I think it wasin 1968, when Mr. C. B.
Gupta was heading a Ministry, and when one
of the clauses in a Bill failed to get support,
voluntarily he had resigned, and his govern-
ment went out. But it is in the same UP that a
man who is as senior as Mr. C. B. Gupta, that
is, Mr. Charan Singh, a man who is held in
great esteem, that is, Mr. Charan Singh, a man
who is supposed to be a great administrator,
that is, Mr. Charan Singh, did not resign on
an issue, which is sc classical, and which is
so open and which is so frank. So, the first
case of conventional impropriety was commi-
tted by Mr. Charan Singh when he did not
resign voluntarily, or he was asked by the
Governor to take over a care-taker Govern=
ment when he could have forged a majority.
The second thing that has happened there is
that when he was asked by the Governor,
still, he did not resign.

Then, what happened ? In this vacuum,
when a majority, namely 26 out of his 46
Ministers had been asked to resign and they
did not resign, he asked the Governor that
they should be dismissed; in the meantime,
the leader of the Ruling Congress which has a
preponderant majority there asked their
Minister to withdraw support to the Govern-
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ment, and he appealed to the Governor that
it was no longer a coalition and therefore it
should be dismissed. The coalition was for-
med, when the two parties coalesced, and the
coalition broke up, when the parties broke
up too. So, how can there be a coalition ?
How can we compare this case of coalition
with any other case where it is formed by just
one party ?

So, we have to judge this case from a
different angle. In the meantime, the leader of
Girdhari Lal, who
commanded the next biggest party also said
to the Governor that they should also be
consulted as they would be able to constitute
a government, because he happened to be the
Leader of the Opposition. In the meantime,
11 members from the BKD, as reported by
Mr. Panna Lal Gupta had resigned from the
BKD also. So, there was a feud as such, and
there was no stability in the State. In those
circumstances, the Governor in his discretion
and in his wisdom consulted the Attorney-
General and the Advocate-General, and on
the basis of their opinion, ke came to the
conclusion that in those circumstances he
should take that step.

In addition to this, there was a circular
from the Central Government, and I would
like to congratulate the Central Government
on having issued that circular, that in the
case of such an incident, in the case of con-
flicting claims by political parties, Governors
should scrupulously avoid anything which
might enable the leader of any group to use
the invitation for forming the government to
manipulate @ majority which he did not other-
wise enjoy. Mr. Charan Singh himself said
that he would be able to make the majority,
and later on, he said that he was even pre-
pared to call the Assembly on the 30th, but
since the Assembly had alrcady been called,
and the dates could only be changed if it was
recommended bythe Council of Ministers,
and sincc more than half of the Council of
Ministers had resigned and there was no
Council of Ministers in existence, and since
there was no Council of Ministers, and since
it was a question of joint responsibility and
collective responsibility, how was the Council
of Ministers to be reconstituted in order to
change the date ?
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I 'would ask the hon. member how did the
question arise at all.

In the face of these facts, there was no
option for the Governor but to do what he
did. And what he did was not to oblige
Shri Tripathi whose party was a big party—
he could easiiy have been called and at that
time he could have a majority. He did not
call him or the others because the situation
was fluid.

What is happening today ? Knowing Dr.

Gopala Reddy, knowing Shri Dharma Vira -

and some other people, when we want our
bureaucracy to be committed, when we want
the people to understand that they must watk
in the same direction for greater progress and
for eradicating poverty, the Government
must also come to certain definite decisions
so that the people can work within that
ambit. So long as the Governments arc not
in a position because of our political difficul-
ties to do that, itis upto the members of
this House to rise to the occasion and con-
duct themselves in a manncr whereby the
practice of defections is stopped and such
/cil‘cumstances do not arise where Governors
have to use the discertion they have. With
these words, I strongly oppose the Motion.

ot TAAAE 1T (TG ¢ qeqT
AL, AT K qgH W AT QT §, A
@17 9t § @ oF, wezafa, =t o 4o
faf; gaR, warm 44, sNad sher g
aidY AT R, ITT T F TwsAqTE, A
Mare 3 1 99T 3 Fgr 919 5 fafe
gfegtrmiarer & fagio sror A agg F
fag forarz &, ot 1@ & a1 afowafaa
gL gt |

T TH ag9 B W dfwa @, @
Fsgr g, #4ifw ag s Agi & fs @
sfafravard § a1t 9 qEH-gag &)
9 W ¥ 395! OF & FEI 9 T8 §—
ag  fF s 1€ wana WA & @i g,
A 48 quEH-qgg AT AT I & faars
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& @ g afaferradt 1 safag agft @
TEH ISAT AATAT & | 3@ FRO G@y
29 AWAwT N ag9 § 7 q% F BEAFA
1 & 75 AR AT PR FAv A@ A
gaaae & fag fmwe § ar o, ==
AT ¥ wraX F & av ag

W ARy AT 9gg & gF  @aA-
fas; g, afas sttt drawr, asama 1
sfadad | ae gw & AF A1 gfeema <@,

. & @1E fge @ andar fF 99T R

fama qar 1 feafirg F2d F FFER)
agd frafla Y ST ag qw & owaa &
fae @at & g7t a9 & gwm &0

dfquma & ak ¥ agl agg @ aw
Fg 7€ § 1 arza< e e wgt ¥ gt
fafa-fagrdl & gg ak & v ot Fav A,
afFa s A Y ag arfag F@
Fiforw 71 & fF ag anfefome §, gfad
§ stz 3R sy gfrardiaw ¥ ag faar
fear fF mrag 7z &) aww ¥ #1E fenE
fordt 7§ T FFEl 7 afg 47 v Iq@ 9T
dqer am fear) sEA @@ FR Y
ag a1a fag w3 & 1

TSAYIA H §a1g X & foq areq &1
971 EARE-AaRd g1 afed o
A aFiq 9T wAsr a3 fwar, afew
SuTd Gt & agre g wQar Fan, O 5@
A ¥ gfgardy & 1 s ardt ¥ quF &
gzl wfaandl & afla § gag &, @
39 N AR AT AfaFar # gw@ QP
sl )y gnew gl 939, A @
gEg ¥ g9 ¥ 770 VA gAR EIAT-T9,
1 A B, 1, FATT FFAT FT AT AR
YA T @ 8, foregiv aoq qeatde-
FAW F AT F qEAFC AN AF L F g
F A wrfew =7
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[ vwdEF AT

&% ¥ 0F qF § §FR g 67 U
# g ad A awe g1 gufan 99 3
& fga ¥ qraq & fog gerdlaaa &
U A Ay R, v S are wrfEe
aar @ fr A ¥ wEY gfamr &, g

6 sgax F1 fagra aar 1 335 G
9 fFe g ade a7 f NP ag
adE FUg e & Aqn, N wwAnld
faawt, & =t sTofag ax A era s ax
FUg 41 | ggfae @9 o 9 fag ¥ gz
Afq & garel o1 3 faam am A o5
6 FIET A gAT A A1, AN fawd
F1 a gaarfas st 7 afw sfasre o s
ag FIT-ATX I8 AiT < 5 39 qTHT A
Fgieq & faar s a7 I ST wAM R
y&r a4l 93 qT andra a0 frar @y

% ¥ s Aar H1T sfqu-Fidq a=
F geg, =N SITSa A, aIAT F @
3 f5 ot Fmenafa faqrdl =1 geg 44t a2
93 ATHIA FIAT A | 97 2T § Ffa-
qz ¥ gl § &t yaqra & f’aid ey
9% ag 3% a1 § uafa Hrawg I )
g feafa & @ a@ § smard ¥ ara-
Sfa® qa 3 FT SN TSAI I 919
sy 1 gforg w7 far, fom 1 fasar
g Tifgr i & wada & fag aga
GAEF § | 59 § ag arfaq g omar @
f% za oy ¥ ¥ & @O wfww 41

§ qeaqe & sfgdsa & & 39 @
JEgT FIAT AEAT § | A @1 v
frar g, foq ¥ wfge gard & ag
sfauFide oa & o §, G2 q79d
F sfafqfa ar Ia< Ra & Usaqa A8
LR TANE

“The first major difference between the
two coalition partners was occasioned by
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the resignation of the then Information
Minister Shri Genda Singh, belonging to
the Congress (R). Further differences bet-
ween the Congress (R) and the B. K. D.
became noticcable on the promulgation of
the Prcventive Detention Ordinance and the
Uttar Pradesh Universities (Amendment)
Ordinance whereby the membership of
Students’ Unions was made optional......”

7g 19 Q2 3W F1 ArgA § fF ww A
It fag a1 FWg (AX) F AN
91, 1§18 @ ag w ag @, fa=-
WA I FT GTAT gAT AT 1 WIAA S39 aTY
Y AT gEEd qER-OER & 4
FQ & 7 37§ qeAr agar g f5 v At
T ¥ F19 ¥ FTART &) oFaQ A, T ¥
Te ¥ fag ag axFr adt € ? o AN
=07 fag & war f5 arar qan § 91 wa
g, @ U HA & g FEA
fegrma At g2 % garr awga |wd av
qsgqrd ¥ w9d wfadgd § ag @R
Fafere £ fx F7 o ool 3 01 wlalwar-
arl w4 fear, faast S99 (917) 7 9972
gt frar) afyr awwfasar ag ¢ 6
faanfaat ot fadfex feZua qrawdl sear-
Fw a1 w77 1 A Hfadz ¥ gd-geaf
I fwar 1 mar & uxe ) @ 9T qMA
HTF FIA FT FIFAT KT TAT FIET GEFH-
qaeg =t faqidl , agifs #fase & O
fRg Adr 9, wafys o 9o fag & e &
Faq gg adr ¥ a3 = faqrdr =mgd
¥ semiRw ST A g AT FAr 9
uFg F1 SIq 9T A WATE G OAwEr |
FqT Usqqra ¥ TW AR § fE g
ww, &t feafg 1w 21 a0 T AW
Ffavz § 33 semEl & a1 ¥ gd-geafa
¥ faoig sTd & AT AT AT TEE-TaT
T gATHardy @F ) & | agAr g §
USAGIA ¥ 37 F1 AGEH-q9T 4147 § |
ag gasr w17 N1 fafqqa 7l qr1 g7
ggar arfgg or e Ffqae § o a &



377 Motion Re;

faia e s ey forr rare 3 agaq
a weTHa & o av gd -y @ fay
T 1 AT FE0 et el ag arfag
ﬁsm%ﬁ:mmag%ﬁa gIFT &
Y, afew shav-siig aq 3 I F w5
LR LR

ST EH AN I far @t areame
ST FGA ar {5 g fad #71 a2
G, 719 g 3w g & zasr dgen
T F arar §gA qrg s frEm
A & afas ¥ ygw @ &1 denr g
& @ &) dear ¥ ark & ot frqie & sat
F AT 9T & q9ar Sawy FET ) G
N 2 ST # 2t ) feafn w1 favaq
frar sast & arad ary <aar AT £ 1
G ara 5 siig (smmR)-136, Fira
(1) 98, A & & 94 sty wamg 43
136 %1 ®a97 =@ T, 98 W 1T AR
9T T ¥ A Fidg GO I g
dear & @1 g faga 3 3 fzar s
3a# Tada qret &1 q1, 7T g g
HEa1 ST F &1 aIFR qAH 3 faq v
qZA, WS FTIZAT AT AT 3T g Feqie
F AT g 2@ Y A1 o o g
Fw a1 gl #1 ¢, vaw sww A
agdt, fergeama & dfaurd g7 oF wew &1
5T A AT AT qT A FT FQr H
s WA Ag &ear e g@ dw #r Aadw
qIT garHqz TAr g1 @ F w9 &
|TAY FEAT AT E 5 agAq A7 AT I
TgaT w1 § A Fgar g § 5 faaa
qwr #4i W gl ? 6 faa ¥ fag w4l W
gé ? aaifs fagre #1 shge agf dgad
) fifaw A af 5 fedt g 8 fauma
ST B W &l a1 & FI FU | AL et
ATT AT F 1A W TR AT § UL
aredt A% qrg qw TEr &, ag fsfrsr
I3 Hiq 93N 5 faur qar Hu g Q@
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T ¥ T, cofr @ w2 oy
a4l §FR 77 07, qEHT g AT areqAd
TR §, Ig T8 12 = 93 M7 Fx
A AT FYT AT s Ay -+

UF RIAANT §YEq : F17 § g FR
qRgT ?

=il TRdaE arew ;AR aEE AR
g At & ¥y g7 8, A ks
PR, Y TR A, 78 W 77 7,
A1 ag St SR 1Y § wEws oo A
S8 § o e 97 & wfkg @de-vas
A ) g5 AqeT g1 T AmT FAL-
afa fawdt #1 w2t a1 fazr fear wmary
afea 9z freng swanafy faardr, gt
at fadt adf, g 7 R ¥ o 99, @

TQ gE, 9 FE N s qeam g Ay

d, 7z o fagsy 2 § o< gw M@
gt fr g1t Qred wroia area wr 9@
R WA A g7 HF @ oy
(w=am) - gn #1 QU g gnit fe ww
q &9 ZFUT A &1 qnam T2 fag fea
sfafaardt § i ag fradt aveaac @
SO Hll, a8 gAY gAT & 1 g ¥ gAv
NaL argT qt o gu §, Afew gar g
fram gz tw A & my gwET amn
aq 6T sr <@ § 3 ot 1 o aga
ardl g T SAGAT F1 a7 T AT qZ €9
TEFT T9T v G & 1 ewler § w
ag w1gar § & zq ar g #§ @ i
N wfafewar & aadife 1 wa 2gar
HIgT AT AT F1 qa9 1 g a<g
¥ g9 I9T 99 FY 92AT § I @AT @
g AT uezafa ¥ 91 oA Faederdr
AT Feg A8t fAwmar 2 ow ¥ Rwm
SAar gufea § f& goa sada a3 ar
gl aym il wfEa g & 5 5@ ard
qzar ¥ fadt g, @A 3 qfeq ik
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I B OF AT T 919 I AN a9
819 4T g9 U, Hig 7@ AT 6 & faT #
ST AT ZAT 9T 9 AT A g wAr
AN foe Fagt qF slya g aq 7
FEIRT § 3G 5 7 Ax §, 2
TAA &, FI9 58T  F U &) gw el
F1 qTeg 7Y Gy 6 3 o aR@ qwd
2 safag 99 & Sgr @ A A1 ag ar
&1 I 1T AT @ qF F9T AR FEET
1o @ A0ifw 23 @ ¥ Ew
FMIATE 3G W@ § T8 TF AR Ao Fo
famgy ot 3 &gy o, el azer A am
IEIN g Y, qar gt wf 93 &, aNaw-
fATFW § 97 | gH AR oF &t amd
T Sy § 1 ag g o 2, sawdaz
@ F0 adtafearga g gv )
orgt guraaTE g ay § agf efg oy F)
HiEa oF ug @ fr waf gaf S & ad)
o & fag gawEr Qar g, fadw &
agii

SHRI NATH PAI : Mr. Spcaker, Sir, an
intriguing feature of today’s debate is that
this is for the first time that the Law Mini-
ster of the day has been either persuaded
or prevented from participating and an ex-
Law Minister has been summoned to defend
the case of the Government. This, I think, is
a new thing. In the past, the Law Minister
did participate. 1 do not know if Shri Asoke
Sen has caused any danger to the sound
proposition we have submitted to the House,
but certainly it is a matter of concern and

anxiety perhaps for his colleague Mr.
Hanumanthaijya.

Sir, the episcde in Uttar Pradesh has
gravely disturbed {the democratic conscience
of the country. I will first read something
and then identify the author of thosc
remarks.

*“I recall the day when the first Congress
Government took office in Uttar Pradesh
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in 1937. I had the privilege of being a
member of the first Cabinet led by Pant-
ji. It was an emotion charged period.
Gandhiji and Pandit Nehru called on us
to dedicate ourselves to the nurturing of
the deirocratic sced which has been plant-
ed and of building healthy democratic
conventions for the time when India
would be free. It is impossible to imagine
cither Pantji or Rafi Ahmed Kidwai acqu-
iescing in what has taken place in Uttar
Pradesh. Had they been alive today, they
might well have led the first civil disobe-
dience movement against this authoritarian
decision with regard to Uttar Pradesh.”

The author of these remarks who is an Ex-
Governor happens to be known by the name
of Shrimati Vijayalakshmi Pandit.

Mr. Speaker. Sir, thisis the fourth reso-
lution on this subject that has come before
the House. I had the honour or the misfor-
tunc of moving a resolution when the first
warning signal was shown in Calcutta. In
1967, 15th November, I moved a resolution to
this ceffct @

““That this Housc disapproves of the
present practice of the Union Government
to use the office of the Governors of
States not as instruments of the Constitu-
tion but as agents of thc party in power
at the Centre as examplified by the deve-
lopments in Calcutta and in Patna.”

1 moved a resolution later on with
regard to the developments in Bihar and last
year 1 brought a resolution with regard to
the developments in Haryana. And still, in
spite of all that we have donc to focus the
attention and draw the necessary lessons of
these experiences, we remain where we were.
Uttar Pradesh is only one State in the dan-
gerous process which was initiated in Raj-
asthan by Pandit Sampurnanand.

Ishall just recall this heading: ““President
asked to stop Sukadhia installation. Opposi-
tion move alleges constitutional impropricty.”
The contribution and the innovation in the
constitution of some of our Governors are no
mean ones and cannot be easily forgotten.
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Mr. Sampurnanand was the first man to
perform the magic of converting a physical
majority into a minority. The then leader of
the Swatantra party proved to the satisfaction
of the President, and those who went to the
Rashtrapati Bhavan, that he had the physical
presence of thc requircd majority of the
MLAs from his State.

Mr. Sampurnanand had to oblige the party
in power. 1 am sorry you were with them,
Dr Ram Subhag Singh. (Interruption)

DR. RAM SUBHAG SINGH: He died.

SHRI NATH PAI:I am not blaming
anyone. I am only showing the incident,
because we must have ' the same standard.
Here, T have a quarrel with the CPI. When
I moved the resolution for the dismissal of
the west Bengal Governor, they cheered me
and supported me. The Swatantra party
condemned me. So far as the Constitution
and its sanctity are concerncd, we cannot
have one standard in Calcutta, one in Luck-
now and one in Chandigarh. The same un-
failing standards must be upheld. It does
not matter what colour the Government had.
So long as the Government functions within
the framework of the Constitution, so long
as the Government has a majority in the
Assembly, so long as the Chief Minister is
prepared to face the verdict of the Assembly,
the Governor shall be prevented from inter-
fering with the due processes of the Constitu-
tion by either suspending the Assembly or
dismissing the Government. This is the
basic issue. Today the UP episode has these
basic issues which even at this late hour of
the day, we should not forget : What is the
relationship of the Union Government with
regard tothe States ? What are the powers,
functions, role and duty of the Governor?
Finally, whatis the place of the legislature
in the Constitution as envisaged by the found-
ing fathers ?

1should like to begin by submitting that
the Constitution in cvery sentence breathes the
spirit of democracy. It is often this that the
Government of India tends to forget. For
temporary, Partisan gains, the Jasting values
of the Constitution are ignored and for-
gotten, What happens 7 Beginning with
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Babu Sampurnanand who converts majority
into minority, we find that the then Governor
of Bengal, who was congratulated by a section
of this House, thinks that it is not the
Assembly of West Bengal but it is the Gover-
nor’s palacc which will decide the fate
of the Government. We condemned him.
It was wrong. Then we find in UP another
novel contribution to interpreting the Consti-
tution of India. Dr. Gopala Reddi will be
remembered, because here is a novel inter-
pretation of the Constitution. What is it ?
If there is a coalition and if the ruling
Congress supports you, the Government is
constitutionally constituted. But if for rea-
sons known to the ruling Congress, the ruling
Congress withdraws the support, there is a
constitutional crisis. That means, whether
there is a constitutional government or not
is made synonymous with the availability of
support of one particular party. Withdraw
that support and there is the brcakdown of
the Constitution. This is the dangerous
innovation and interpretation given to the
Constitution by Dr. Gopala Reddi. That I
think deserves at least a Padma Vibhushan if
not Bharat Ratna !

The facts with regard to UP are clear and
the Governor’s duties are also very clear.
There was a Speakers’ Conference attended
by your distinguished predecessor. The crisis
which came in UP was not a novel one.
Doubts arise as to Who is enjoying majority
in the Assembly. Doubts can arise in future
in Delhi also. What will be the norms,
standards, guiding principles, which we shall
follow ? If we are not very careful, the conse-
quences will be very grave. Tam not con-
cerned with the fate of a Charan Singh, a
C. B. Gupta or aT. N. Singh, good and
patriotic as all the three of them are. Iam
concerned with the Constitution and the way
we interpret it. 1t is not only the Supreme
Court which is called upon to interpret the
Constitution. By tbe practices we evolve,
by the attitudes and approaches we take
towards the Constitution, we also ecvery day
interpret the Constitution. What shall be
the interpretation of the Constitution ? In a
crisis like the one which UP faced, there
were many guidelines. Apart from the
guidelines Which we lay down on the floor of
the Hous¢ and which the framers of the
Constitution have tried to give to us, there
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was the recommendation of the Speakers’
Conference, in the light of the expcrxcm,e of
the past years. They recommended :

“The question whether a Chief Minister
has lost the confidence of the Assembly

shall at all times be tested in the Assem-
bly.”

A sound advice, wise advice, sane advice,
good advice and healthy advice, as the advice
we had when Gandhiji asked the first Con-
gress Government to evolve healthy norms
for the democracy of India. Then therc was
the Governors Conference last year. They
came to the same conclusion when they met
in the salubrious ciimate of Rashtrapati
Bhavan that when the crisis comes, it should
be the flocr of the House where the doubts
should be resolved. and not the Governors
palace.

Then, there is the ARC. The absence of
Shri Hanumanthaiya is very significant and
conspicuous. I would like to remind the
House, since conscience comes so often in
this country, as Chairman of the ARC, he
recommended that these issues shouid be
resolved on the floor of the House.

SHRI J. B. KRIPALANI : You want him
to be dismissed ?

SHRI NATH PAL : IfI were the Prime
Minister, 1 would not have appointed him;
there is no question of dismissing him.

The facts with regard to UP are not ques-
tioned at all. To start with the Chief Mini-
ster formed a single party government. Then
another party offered its support and a coali-
tion was formed. When that party withdraws
its support, what is the constitutional posi=
tion ? The position is restored. What was
the position ? It was the one which was there
before the Congress (Ruling) Party offered its
support. If he could form the government
without that party’s” support, could he not
continue when that support was withdrawn ?
The political significance of this is very
clear. But should 'we drag the Constitution
like this to suit our immediate convenience ?
I must say, this was what precisely happened.
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But a greater danger was this. I would
have expected Shri Charan Singh, who is an
ontstanding figure, to offer voluntarily
to resign. Therc Shri Sant Bux Singh
was right. But if he did not resign,
there was no power with the Governor
to dismiss him and there was, surely no power
to suspend the Assembly even temporarily,
particularly when the then Chief Minister
was willing and ready and was committed to
make the Assembly meet within a week from
the day of his [dismissal, 6th was the date
fixed in consultation with the Governor.
Where was the hurry ?

On previous occasions we had the danger
that the Chief Ministers were avoiding calling
the Assembly. But here was a Chief Minister
who was willing. He was prepared to advance
the date. Would the heavens have crashed
if he was allowed to face the Assembly which
is the only authority ? This was not done.

1 do not know how much damage Shri
Charan Singh has suffered but I must say
that it gave a very serious jolt to the faith in
our structurc of many Indians, many of our
compatriots. It is this that worries us.

About the Governor’s discretion let us
try to make our minds very clear. What had
Dr. Ambedkar to tell us about article 356 of
the Constitution ? He foresaw the danger,
the kind of developments that took place in
India after 1967. Shri Bhandare likes to call
himself as his faithful disciple. But disciples
always forget some how the basic tenets of
their gurus. May I read, with all due respect
to Shri Bhandarc’s scholarship, what Dr.
Ambedkar had to warn Parliament with
regard to this ? Dr. Ambedkar apprehended
the kind of danger which we saw materialis-
ing in UP and this is what the wise architect
of our Constitution says :

“In regard to the general debate which
has taken place in which it has been
suggested that these articles are liable
to be abused, I may say thatI do not all
together deny that there isa possibility of
these articles being abused or employed
for political purposes.”
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Dr. Ambedkar foresaw the danger and
warned the Constituent Assembly; nonethe-
less, he expressed faith in our sagacity, in
our wisdom, in the oath that we take under
the Constitution that we would not abuse
these discretionary powers in article 356.
But I think it was a misplaced faith of Dr.
Ambedkar in us because he did not know
that generations would come after him and
the framers of the Constitution who would
sacrifice 'such values for temporary partisan
gains,

Much has been said about the discretion
of the Governer and the charming lady from
Kanpur who waxed sloquent said that the disc-
retion of the Governor was unlimited. I do not
know where she found this constitutional
authority. In order to clear away the cobwebs
of misunderstand ing, the issue of article 164,
that there shall not be any question with
regard to the discretion of the Governor, has
been argued, sufficiently scrutinised and
evaluated in the Supreme Court and the
Supreme Court has laid down very clearly...
(Interruption)

SOME HON. MEMBERS : Here comes
the Law Minister.

SHRI NATH PAI:1 do not think there
is any connection between his presence now
and my remarks about him earlier. He came
perhaps to do his duty. Though he cannot
participate in this debate. it is at least his
right to attend. I think, it has nothing to do
with my remarks made earlier in his absence
in regard to his rather mystifying absence
and refusal to take part in the debate.

SHRI K. HANUMANTHAIYA : | allow
you free-play.

SHRI NATH PAI : It is not a2 question of
a free-play. It is worrying many of us. I think,
you are still the Law Minister of India. We
expect you to speak on this important issue.

I was submitting that it was clearly laid
down that the discretion of thc Governor
was a very limited one. Ido not have much
time to refer to ‘Basu’s Commentary on the
Constitution and to Seervai's. Barring those
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five cases,there is no discretion allowed to the
Governor. These are specific issues and matters
on which discretion can be exercised.

What are the consequences of what happe-
ned in U.P.?I am afraid the price that the
country will have to pay for what happened
in U. P. will be a very heavy one. Unless we
retrace the steps and draw necessary lessons
and make a solemn commitmsnt to ourselves
and to our people, 1 think, we shall be conti-
nuing to fumble even in future.

The first consequence of what happened in
U. P. is lowering of prestige of three very
important offices provided under the Consti-
tution of India. The U. P. episode has lowered
the prestige of three very important offices
provided uner the Constitution. To start with,
the lustre and the high dignity of the office of
the President has been affected. I want to
submit to you, here is the most populous State
in India. Some people like to call it the ninth
biggest country in the world. U. P. happens to
be the biggest State in India. The Assembly of
that state is to be suspended. It is not an ord=
inary decision, Either a decision .is an important
one or a trivial one. If it was an important de-
cision it was the bounden duty of the President
of India to cut short his visit and rush to New
Delhi to take a decision. If it was an insig-
nificant matter, in that case, he ought not
have signed it. He could have, said “This a
minor thing. Let it wait till my return.” In
either case, he ought not have signed it.

Sirs in order to cultivatelthe friendship of
nations, the President of India will have to go
abroad as the State guest. If this is the practice
to be followed it will be better if the Prime
Minister and the Home Minister very seriously
reflect on a humble suggestion of mine. They
should have some forms on which his signature
is obtained in advance before he proceeds on
tour so that it will be easier to get his sig-
nature whenever the Government wants to
get a proclamation issued. The whole thing is
brought into ridicule by sending a messenger
like this. This is the practice that is being
cultivated in this couniry. I think, there is
no provision for 2 remote control operation
of the Constitution of India. The President
of India must apply his mind before he signs
a proclamation. The Conslitution says that
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the President must be satisfied before the
provisions of article 356 are invoked by him.

Let us all completely forget the temporary
labels and colour of our caps. Let us ask
ourselves whether it ougbt to have been done.
Shall we go on repeating this ? When this
happened, I am afraid, the prestige of the
office of the Preisdent did suffer. The solemn
oath that the Fresident takes is to uphold and
preserve the Constitution of India. If such
Japses are allowed at the highest level, I do
not know what will happen at the lower level.
Therefore, 1 am called upon to offer this
criticism not by way of any disrespect to the
office but precisely because my respect to
that office is rather unique.

The other office which suffered prestige is
that of the Attorney-General. Sir, 1 wish
you had taken into consideration my motion.
This was not my motion. I had given another
motion suggesting that the Attorney-General
be summoned because we would have liked
to put some questions to him. It is to be
remembered that the Attorney-General of
Iadia is not like the Law Minister of a par-
ticular party in power. The Attorney-Gen-
eral is the principal Law Officer of the Repu-
blic of India, not of any particular party. He
cannot afford o go on giving tailor-made
opinions on vital constitutional issues. His
duty is to sece what is the spirit of the Cons~
titution and abvise accordingly, come what
may- I do not think we are getting that kind
of advice. It is all right for the Law Minister
to come and defend everything that the Go-
vernment does. But there is a difference
between the functions of the Attorney-Gen-
cral and the Law 4 Minister. It was for this
reason that when an effort was made to com-
bine the two offices that I opposed it tooth
and nail and I warned the Prime Minister that
we shall not allow it because these offices
are totally different. One must retain a cer-
tain degree of objectivity, impartiality and
fairn ess to inspire confidence in the country.
Therefore, the offices of thc Law Minister
and of the Attorney-General must not be
allowed to be combined.

1 would not say that the office of the
Governor suffered much loss because the
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practice of the last 20 years has shown that
the original conception with regard to that
high office has never been implem ented.
Generally, you know, what was the inten-
tion? To provide a link between the people
of the State and the Union Government. He
was to be a constitutional head only and to
see that the Constitution is upheld in the
States. Unfortunately, the choices that have
been made—I hate to repeat, but to refresh
your memory-I am afraid, are that discredited
and defeated and disgruntled politicians were
appointed to fill the office of Governor and
as a result, we find that those who were called
upon to uphold the Constitution, often fell
from the standards they arc expected to
uphold.

The other consequences, apart from the
lowering of the prestige of these offices, are
very important. The constitutional norms,
the settled norms, have been upset by the UP
episode. It was the settled norm that the
advice of the representatives of the people
shall be binding’ on the Governor. This was
asettled principle. It has been gravely dis-
turbed now in UP. It is now, Sir, that even
a more sinister thing is following from the
UP episode. 1 think, Sir, we are destined to
cnter anera of coalition. Are we to make
the progress to that era on the mutilated body
of democratic decency as we saw in UP?
Will they inspire confidence ?

The UP episode, another consequence of
it, is, I think, that it has delivered a jolt to
the delicate fabric of federalism enshrined in
the Constitution. 1 heard the speech of the
DMK representative and I hope he follows
the logic of his speech. You called it a ‘rape’.
You called it a ‘murder’,...(Interruptions) I
heard you with great patience and with great
expectation. I like the eloquence of your
speech. I have refrained from using strong
words like ‘rape’ and ‘murder’. If there is a
rape, how are you going to support it ? If
there is a rape or murder, how are you going
to stand silent ? In order to make your posi-
tion very easy, I am prepared to drop the last
part of my resolution regarding the withdrawal
of the Governor. Will you then be prepared
to support it ? You cannot say that you are
going to make a constitutional amendment
and sit quict when the question comes here,
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I do not want to score any point. 1am going
to say that this is a challenge to all of us and
we must rise above petty partison and regional
considerations and try to discharge our
duties.

Mr. Speaker, | want to say the UP episod.
«««(Interruptions) 1 have no misunderstanding
about your position at all.

SHRI ANBAZHAGAN (Tiruchengode) :
For the same purpose the DMK  will support
the amendment that is brought to the Consti-
tution and DMK Wwill not be a party to topple
thz Government. ...(Interruptions)

SHRI NATH PAL : That is not the prob-
lem. The crisis in UP has given a jolt. Let
us be very frank. He is very courteous and
very honest. I welcome his frankness. You
may disagree. One may disagree. In these
days slander is something to be very much
welcomed.

May I submit, Mr. Speaker, that the crisis
in UP has given a jolt to the principles of
collective responsibiiity of a Cabinet. There
can be a crook in every cabinet who can cock
asnook ona Chief Minister or the Prime
Minister and go and report to the Governor
of the President, as the case may be, ‘I have
some people with me’—Anydody can find
some people with him either at the State level
or at the Central level—will it be a justifica-
tion to encourage that particular individual ?
Since you have come out against your Prime
Minister or the Chief Minister, I will dismiss
the Prime Minister or the Chief Minister, as
the case may be.” This is what precisely has
been happening. It is holding the doctrine
of collective responsibility to ransom. But
allowing individuals to go and tell at the
Governor’s palace that ‘I have some followers.
Dismiss the Chief Minister’, is a very dan-
gerous and pernicious principle.

Finally where do we go from here ? I have
concrete proposals. It is no use just analys-
ing and scrutinising what went wrong unless
we draw the necessary inferences and con-
clusions. [ have got three proposals. I was
very glad to see that Mr. Atal Bihari Vajpayee
who tended to disagree with me in 1967 on
this issue is a new convert and to-day he has
the goodness and grace of supporting my Bill
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regarding the ratification of the appointment
of a Governor after the Governor is nomina-
ted and before he takes the other oath of
office. If this is done, there will be a check
and there will be some kind of caution exer-
cised by the Union Government. 1 know
that at that time Mr. Vajpayee’s fear was that
they had the majority. I asked him, if I
recall, ‘Why are youso pessimistic? Why
do you think that a particular Party is going
to have the majority for all eternity " I think
I have proved right.

Second point which requires a little more
consideration is that we have now to deal with
recalitrant Chief Ministers who, after there is
a doubt about their majority, will not call
their Assembly. I have submitted a Bill for
the consideration of the House and I would
like the House to consider this. If more than
50% of the Members of an Assembly or
Parliament require in writing that the
Assembly or Parliament be called in session
it shall be obligatory on the Speakcr of the
Assembly or Parliament as the case may be to
summon the Asscmbly or Parliament, within
a fortnight of the receipt. Well, this will act
as a check on the Chicf Minister or would be
Prime Minister who may be afraid of facing
the verdict of peoplz’s representatives.

And finally, Sir, mayI read a provision
of the Bill 2 1 am very glad to have the assu-
rance of the DMK representative that heis
prepared to support my Bill. Thisis also a
matter over which Dr. Ambedkar was
worried. I would like to have this amend-
ment to Article 356 which I would like the
House to hear, before I conclude. It is one
sentence only. It says:

The following new provision shall be
inserted namely,

“Provided that where a question arises
as to whether the Chief Minister of a
State enjoys a majority in the Legisla-
ture of the State, the face of such a ques-
tion having arisen shall not be regarded
as a situation in which the government
of the State cannot be carried on in
accordance with the provisions of the
Constitution and that such question
shall be submitted to the Legislative
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Assembly of the State for its decision
forthwith.”

The question shall not be decided by the
Governor but it should be submitted to the
Legislative Assembly. This is necessary to
be incorporated in the Constitution. Finally,
may 1 make an appeal ? One can learn
always from past mistakes. UP eipsode has
acted as a danger signal for all of us. T hope
we will have the magnanimity and the cour-
age to see that we stand up by the oath we
took to uphold the Constitution. Thank you.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : 1 shall t(ry to confine
myself to the substance of this Resolution.
Coming from a distant area and not belonging
to any party which has got a Ministet either
in the Centre or in U. P., I can afford to be
a little more objective than others.

Sir, the chief accused today is Mr. Gopala
Reddy. (Interruption) Some friends out of
affection used the name Gopala Reddy and
so I used it. That is, the Governor. The
Governor is an amiablc person so far as [
know. What has he done ? Sir, sometimes in
the coursc of the civilisation, we find good
things are done ina very unorthodox way
and they bring very good results. I would
refer to a classical incident which has always
been the subject matter of great discussion
among pandits whether Rama was right in
standing behind the trce and killing Vali.
The thing was unorthodox but a new civiliza-
tion sprang from it. Today, the Governor
might have done the thing in what seems to
be a very unorthodox way. But, however,
coming from a distant province, 1 can say
that the three most controversial persons in
the history of UP politics are now out of it
and perhaps a better new generation of
public life is likely to come into existence.
Therefore, people must be very grateful to
the Governor for having achieved this result.

The President’s action has been questioned,
but it is not the subject-matter of the motion,
and, therefore, [ shall not dilate onit. But 1
do know that in any important decision when
the paper is sent 1o the President, there is
always previous consultation and discussion,
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before the President signs. There is nothing
to prove that thc President did not apply his
mind to the subject-matter of this, excepting
that he was at a distance. When he is here
and signs thc banks Act, it is said that he has
done it without consideration. He signs the
derecognition order at Hyderabad, and then
it is said that he does not think but signs it
immediately, he is now a little away, and
therefore it is said he has not considered
anything and not done it properly. 1 know
that the President is not such a man as not
to think about nothing. But there is also the
other aspect. Can the President create a
second government here in India ? The Presi-
dent has got to follow the decision of the
Cabinct. It is supposed, and the assumption
is that the Cabinet has considered all aspects
befor coming to a decision, and if the Presi-
dent goes on differing, he will be creating
two governments, or perhaps three govern-
ments and would be landing this country in
a greater confusion that it is in today. There-
fore, 1 submit that we need not find so much
fault with the President.

In the light of experience, a suggestion has
been made that the Governor should be
appointed with the consent or approval of
Parliament. It looks on the face of ita very
nice proposition, but I believe then the
Opposition will deprive itself completely of
the right of criticising that man when he
does not act properly. It is much bettcr to
Jeave this power to the Government and try
to take the opportunity of criticising them or
correcting the Government or correcting the
Governor whenever he goes wrong.

18.48 hrs.

.

[Surt VASUDEVAN NAIR in the Chair]

It is said that the Governor wanted to be
a partisan. I do not defend him; 1 am not
his advocate. But whatever may be in his
mind as a Governor, I do not think that he
will be so foolish as to be openly partisan.
Supposing he was partisan, what he would
have done is this. He would have taken the
example of Mr. Dharma Vira and immedi-
ately dismissed the Chief Minister. Then, he
would have taken the cxample of Shri Sri
Prakasa and put the Congress (R) leader
into office saying that he is the leader of the
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largest single group in the Asscmbly. The
Governor was in a dilemma over a griestion
like this which UP alone could have posed.
Being the biggest State, UP alone could have
posed such a big problem, and it did produce
one of the biggest problems, and the Gover-
nor was in a great dilemma. Actually, what
was the position ? You will find the position
at that time mentioned at pages 10, 11 and
12 of his report. Mr. Charan Singh insists
that he has got the support of 223 persons.
The Congress (O) says, no, no, his strength
is never below 205, and at another time, the
Congress “(O) leader comes and makes an
broadcast that he has got the majrity and he
should be called and he should become the
Chief Minister. That s the position. The
position of the parties wasin a very fluid
condition. Therefore, if the Governor was in
a dilemma, it was not something surprising.
But why was this created ? It was created
because the Chief Minister, refused to resign
when his partner, "that is, the Congress (R)
denjed support to him; the spirit of the
Constitution demanded that he should have
resigned. There is absolutely no doubt about it.

SHRI RANGA :In that case, the hon.
Member should have demanded the resigna-
tion of Shrimati Indira Gandhi also here.
She has no right to continue without 2
majority behind her.

SHRI TENNETI VISWANATHAM :
When the Congress (R) leaders said that they
were withdrawing support, they should have
withdrawn the Ministers also from the
Cabinet. When Shri Charan Singh found
that he had lost his majority he should have
immediately offered his™ resignaticn.

But on the other hand, what did be want
to do ? He said : ‘T will take the support of
those who have Fbeen opposing me till this
moment and try again, This would have led
the politics andpublic life in the Statc into
a worse condition; this would have ledto a
remedy worse than the disease.

SHRI RANGA : What about the Il?difé
Government here ? What right has Shrlmau
Indira Gandhi to remain in power after the
Congress split ?
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SHRI TENNETI VISWANATHAM :
What the Governor has done looks like
unorthodox. But intuitively he cameto the
right conclusion, The Chief Minister was
saying that he would continue and bujld
a majority, Intuitively the Governor thought
it was not possible for him to do so. Events
have justified jt When it came to a questjon -
of choice, all those parties who were saying
that they would support Mr. Charan Singh
dropped him likc anything. Therefore, intuiti-
vely the Governor was right when he thought
that Charan Singh when he lost the support
of Congress (R) would not get the support
of Congress (O) and other parties. In other
parties, none of them showed unity. Therefore
it was that he came to the conclusion that the
Government could not be carried on in
accordance with the Constitution. If at all,
all that you can sayis that in a difficult
situation, he took a decision; might also poss
ion; might also possible, but you are not
sure of its results. If he had taken another
decision, on one is able to say here that
a better political life would have been us-
hered in, that better standards of political
conduct and public life would have been
set. All that you can say is that in a diffi-
cult situation where thereis a better course
and where there is a course slightly less
than good, he took one course. But you
cannot say in that difficult situation he did
only what perhaps any Governor might have
done or would have done. You cannot attri-
bute mala fide. When there is no malafide and
when he exercised his discretion in a difficult
situation, there is no use disapproving his
conduct. As was said by so many other
members, a previous decision of his a similar
one some months ago was not questioned
when it suited the critics of to day.

Therefore, while it is not easy to say that
everything the Governor did was absolutely
right according to the book and rules, T can-
not go so far as to say, thatl disapprove
of his conduct. In the circumstances in which
he was placed, he took what he thought to
be the best course. As other friends have
said, in a few days afterwards the whele
position has been retrieved. As Shri Vajpayee
pointed out, and rightly, today we are doing
a post mortem and we need not have done it.
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Y srege NAY T (IATA) : F W@
qdt St 1 ganfeFa dar g saw fag
St ®q IrgiA avew fmar § 1 w9 AT g
AT 9T WM AT Y §, FA TAT a0
Sy § T AT A Wi &Y s {4 A
STt § 1 wwaere faad § & diwaw ek
AL FT A FY TG G G | AFAT AT
A@a N wA ITF AT - WA
AFIR T NEA J qar fFam &7 Far
Atad & gust Qs F ga afg faw
Fa1 f& frar grae < &, fea MA@
g AT gad faz qraw 1 fow sl
IR T ITF T H R gar dl RN
Fg1 fr a8 FM @ A avg § gaw & e
I N@F T ATa q|rs @ AEd
Fgran fr A agr wdt 97 &, = A
W @ § SR g g e
ifgn 1 IR w71 fr divaw g gad
et aqdl UT G A a1 @A FA
ar—wzAweg, § awasr A5 g, s
gema g, 7 & & 41 &1 d79 1 zare wo-
qrat @ o agl gra 3

&9 93 qg UTATHE! g1 41 WY /A
o8 Q&1 gaF FAA 93 o W & R
FIAAT GgIA T g7 § fagrAl ¥ g
AT AT ATTH gAY T@ 4 R, WA gH
q9 FZA ¥ oF @ A 2 A agA
gletr et #dA fgwifcar w1 v gRo
foan w3t & afe 9991 a3 w0 Izafy
wad § g aFar g, =gl g @gri §
gt wgafa AT v T E oagi A
qzagt | 37 AW F Azt § A7 G W
F § f& 3aF1 319 fgar og 1 Fa digre
W A g3 qgT AR Az @d ard
famr sz @A gwid g qar 27 a3
T o g fF 97 TR oEw@ qft @
TEIN FTHAST T & T 1T FO7 qq7
fear ol o&d A8 @ @ IR g
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T gT § fagre frar ) o7 qe@ o
A AT 29 o F gt § A #ic
SAH! IO-HAA Gl g femr &R W
ITHY AT G @ AF! A JTH  qHT
%3 argT fawrar frar

# o5t FAr srgan § fr s sma S
arg qrf &Y qra qdrr Agt F §, IR
ST & a1 AG AZY HT &, AraT A F
T g AN FGT § Qg 6 fw
AAHT A I WY AT A W
FRNEEIW &)o@ FE S ww
F 1 A I a1z A 9q § Frgd e
adl s ol Memde giFv ar g 1 3
FA ATIHR! GO FI@ §, FA qNA A
& | 3@ 107 73 2 fF I qiEf Y agf
Fa1 & f& waaT & grmearva FAFQ AR
®Td F SAIET F@ATUT & | gHY Ay ¥
agt aveT Tar $39 § 1 Afwa & ) ggar
i fF et qrsydy Y 7 @ e
F@ & a1 agf wwar g, fedr gayl &
arq Adqid FIA & a1 & s g afEa
dfF qrad faam £ fagr 34 ol sfewr
S ¥ IGFT  ATSAS IS ISAT, FW
ared ITT RA A JFT AIGF FI@  IA@T
W ¥ ITH a9y GEArEA & Fwifow B
g afeq fee @ gomgrae & Qfs r
qaT wx &, qvg foar #r 92 &, 97 qwr
T 9T g, gt 6T a2 ST, T
agd g forea g§ 31 o9 3w W A
TR qeHT Y &Y wag Y midr, dar
&Y ot qidY, wuara £ ) qid e 28
FTA A @141 | FF R FH A avaAv
@ 1A Mqrar ¥ qr ey g g
e 7 f &0 go fag 1 st @ w1
a1 g tar WY T 5T § 1 emIe ag Tar
F3dt § ) gF F1E aFeA® AN Nt

F {amArd ¥ OF aTa HEav § | Wew
fearg g% Ao gEtEa wt Qs
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Y1 ag A faarg @< Dorard F
& H AT QS E ) e aw
ARG F AW F1 A @Y | AT
Mo WS IR AL w8
fadt madz w1 A1E TR g 5 3
A &N F e E, W R Q@ AN
agie 1 ¥ Ay gfeRy vt o Y qer w3
a1 § 1 § Sd9 stan § B o gfer
miet ot fomga S AR & N FT §
AT g AA e gAd § A AT
AT AT § A g FTAFH A A A
frr R g1 § geaa ¥ fag
dae g1 How Sgerdt @ F@r £ &
1Ty arer ag g

=t Tyt fag (Vgaw) : & dare
g1 ¥ ferna @1 QY AR gEraw Hand
Tadgd § oA guem | @
AT o FTA AN A gAwA H
ag 73ia & g A8 a5y §1

19.00 hrs

SR wege AN T o A TR
fag dar igraag § 7 oy &
mifae ar

T Arg 9 F @l A av R
gaX &) qrfax 7 @ fagm @ afag,
frgam f wA & afax, ggat A
qai€ g€ awl & arfax § wgar 5 e
qqx  ae # g efeg o Ay fF
FG ATIF! FAT FFA! F, IAFT ATA
a1 & | g7 A gaE AfEF gl are
&, MY 7 =N ggwedar g o W S
gt a3-ad Wiow famg 42 gu &, 3 &1
Tq a7 o°¢ ag AT @ fF s awr g,
ifem @ &1 3% sfru IR fifea,
feear ot e@fem g, dfF g S& R
ST 3w =T & 1 oW AW AT §, A AvER
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SHRI K. C. PANT : Parliamentary demo-
cracy in India is based on the British model.
And in Britain, even after all these years
of experimentation and tradition, even till
now debates do arise on constitutional
mattets of the kind which we are dabating
here today. As lately as 1957 when Mr.
Macmillan was appointed the Prime Mini-
ster and again in 1963 when Sir Alec Douglas
Home was appointed the Prime Minister
there was criticism in Great Britain about the
part played by the Crown. Therefore, there is
no surprise that we who are trying to build up
our own conventions and traditions in Parlia-
ment in the sphere of parliamentary demo-
cracy should occasionally face situations
where there are differences of approach and
difference of opinion,

My hon. friend Shri A. K. Sen referred to
some of the previous instances and Shri Nath
Pai and others also referred on some previous
occasjons during which the Governor’s con-
duct came up for debate in the House. These
debates are to be welcomed to the extent they
clarify issues and shed light and today’s
debute also in part at least has helped the
Members to express their views on the con-
stitutional aspect of this issue. There is
no doubt that some of the coustitutional
aspects are of significance because constitu-
tional conventions are the very stuff of parlia-
mentary democray. But in the case of
U.P. as I shall explain later, there was really
no precedent for the situation that the Gover-
nor faced. There might have been elements of

similarity with other situations but no other

situation was quijte on all fours with the
situation that was found in the U.P. This
makes it all the more necessary to consider
seriously and dispassionately the Tconstitu-
tional implieations of the various issues that
have arisen in U.P. I was, "therefore hoping
that the debate would lergely be above
party level and I at any rate will attempt to
keep it above that level.

Various points have been made by hon.
fricnds opposite. My own colleagues on this
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side have met most of those points. A lot of
polemics has been introduced into this debate.
1 really think that the debate would have been
more fruitful if polemics had been left
out, particularly as the situation today is
not the situation that we are discussing in
this motion, Although it used the word
“recent”, that word ‘‘recent” refers to an
earlier occasion. Just now there is an SVD
Government in Uttar Pradesh. There is Mr.
T. N. Singh who is the Chief Minister, and
not Mr, Charan Singh.

AN HON. MEMBER : 1t is obvious.

SHRI K. C. PANT : It is obvious, but it
has certain implications which are also obvi-
ous. So, the situation is a different one, and
certainly nobody has questioned the bona
fides of the Governor or the Government in
this recent decision, that is, to allow the SVD
to constitute the government or make Mr.
T. N. Singh the Chief Minister of that State.
That has not been questioned, and the bona
fides of the Government today cannot be
questjoned on that count at any rate. At any
rate, my friends opposite would not question
it, I think.

My hon. friend Shri Prakash Vir Shastri,
whom I respect, usually speaks ata certain
level, but today I am sorry o he spoke at a
level which is not expected of him. He spoke
of Mr. Uma Shankar Dixit distributing money
in Lucknow. Mr. Dixit had issued a state-
ment, as far as I remember—] was in Lucknow
around that time—to the press.

SHRI PRAKASH VIR SHASTRI : I quo-
ted the newspaper.

SHRI K. C. PANT : He has contradicted
it in the newspapers. Iam nct saying that
you should not have said it. If you believe
in it, in fairness, once he has contradicted it,
1 expect him to belicve it.

SHRI K. K. NAYAR : Do you expect
him to admit it even if it is true ?

SHRI K. C. PANT: I expect all hon.
Members to be honourable men, not to doubt
each other’s motives.
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There is one other point; it is trueitisa
small one, but it betrays a certain prejudicial
approach to the whole problem. That is why
I am mentioning it. He mentioned the fact
that the Prime Minister has sent Mr. Tripathi
by a helicopter. This is not a fact. He was
not sent by a helicopter or by any Air Force
plane or any other helicopter.

Then, he mentioned that Dr. Rajendra
Prasad had certain differences with the Cent-
ral Government in respect of Kerala. 1
checked up this fact and 1 find from the
records dealing with the Karala matter that
there was no disagresment either formal or
informal between Dr. Rajendra Prasad and
the Government of the day. But what really
pained me most was his reference to the fact
that the decision on Uttar Pradesh was taken
at the instance of the Soviet Government.
...(Interruptions)

AN HON. MEMBER : He was saying it
with some sense of humour.

SHRI K. C. PANT :If itis a sense of
humour involving a foreign country, it isa
very perverted sense of humour. Does it not
imply an insult to the President even though
unintended ? So. I would only request hon.
friends not to descend to this level. I did not
expect this from Shri Prakash Vir Shastri who
usually maintains a very high level. It pained
me. 1think it will pain everybody and I
think on second thoughts he himself would
like to withdraw this while he replies to the
debate.

I hope the house will bear with me if I
briefly go over the facts of this whole situa-
tion. These have been already stated in the
Governor's report and that report has been
placed on the Table of the house. Many
Members have made a reference to it. So, I
do not really need to go into all the facts, but
some of the facts it will be necessary for me
to refer to, because some hon. friends have
built their casc around these facts. It was said
that in February 1970, when the Governor
called Mr. Charan Singh te form the minis-
try, at that stage he did so evén though he
knew that Mr. Charar Singh’s party was not
supported by Congress (R). At least that was
the implication of what Mr. Nath Pai said.
He said, the BKD alone formed the ministry
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and later on the Congress joined them; and,
if there is a return (o the status quo what is the
harm ? The Governor has clearly said in his
letter to the President that at the moment
when he invited Mr. Charan Singh to form a
ministry, Mr. Kamalapati Tripathi, leader
of the Congress (R) and his party had decided
to support Mr. Charan Singh’s Government.
That is obvious becausc of the numbers :
There were 94 BKD and 136 Congress (R)
members. Without this combination, it would
not have been possible for the Governor to
have called Mr. Charan Singhto form the
Government. This iS one important point
on which there appeared to be some confu-
sion.

Dr. Ram Subhag Singh, who is usually so
correct in his facts, mentioned that there was
only an oral assurance from Mr. Kamalatpati
Tripathi. I have here the text of the letter
written by him.

DR. RAM SUBHAG SINGH : You can
place it on the Table for verification. The
Governor has said that on the assurance of
Mr. Kamalapati Tripathi, he inducted Mr.
Charan Singh into the ministry. He has not
said that it was a written assurance.

SHRI K. C. PANT : Nor has he said that
it was oral, Anyhow, it is a small point and
1 just mentioned it in passing.

DR. RAM SBUHAG SINGH : Then the
Governor’s report is incorrect.

SHRI K. C. PANT : It is true that in the
beginning, the Council of Ministers = con-
sisted only of BKD minister but later on
Congress members joined the ministry. In
September, 1970, —most members know it;
am just mentioning it for record—BKD had
20 members in the Council of Ministers and
the Congress had 26. The Congress was the
major partner in the coalition, even though
the Chief Minister belonged to thc BKD-.
Then, on 24th September 1970, Mr Charan
Singh asked 13 Congress Ministers and one
BKD Deputy Minister to submit their resig-
nations forthwith. 1 nced not go into all the
facts, but important facts I will mention. Then,
Mr. Kamalapati Tripathi wrote to the Gover-
nor that his party had withdrawn its support

KARTIKA 28, 1892 (SAK4)

Conduct of Governor in U. P. 406

from the coalition and that Mr. Charan Singh
who had been reduced to a minority, should
be asked to submit his resignation. Of the
46 Ministers, 26 reiterated the request of Mr.
Tripathi that Mr. Charan Singh should resign.
Tam just underlining this fact in order that
the alignments within the Cabinet at that
time may be well understood by the House.
Then, there was a reference by various hon.
members to a joint letter written by many
partics to the Governor, the parties being
Congress (0O), Jan Sangh and SSP,and it was
implied, if not said so, that they were suppor-
ting Mr. Charan Singhin the formation of a
new Government. That is not what the
Governor has said, in his report. He has said
that they did extend their support to Mr.
Charan Singh in the matter of dismissal of
the ministers. They supported the right of the
Chief Minister to dismiss the ministers.
They do support the present ministry but.
as to lending him support for the new govern-
ment, they have not said that.

SHRI ATAL BIHARI VAJPAYEE :
There was no question of a new government.

SHRI K. C. PANT : Let us understand that
issue.. . (Interruption). If it was wrong, ‘may |
say with all respect, today Charan Singhji
would have been the Chief Minister in Luc-
know and not Shri T. N. Singh ?

DR. RAM SUBHAG SINGH : Shri
Charan Singh was so magnanimous that he
himself left. Shri Charan Singh is the biggest
person of UP.

SHRI K. C. PANT : If Dr., Ram Subhag
Singh insists that an assurance was given by
these five parties to Shri Charan Singh to
support his new government, all 1 can say is
that the assurance given by Shri Kamalapati
Tripathi was very much more than the ass-
urance given by them. Shri Charan Singh
is no longer the Chief Minister...(Interruption).
Did we force you to make Shri T. N. Singh
the Chief Minister? You could have made
Shri Charan Singh the Chief Minister......
(Interruption).

SHRI J. B. KRIPALANI : It is one thing
to support a government that is going on, but
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when that government is dismissed a new
situation arises and that situation has to be
considered. [ am sorry to say, Shri Pant is
confusing the issus. They were supporting the
government that was in existence. Why did
they suprort the government in existence ?
Because they did not want the Governor to
come in between. When the Governor came in
between, a new situation arose.

SHRI K. C. PANT : [ am prpared to ac-
cept Dada’s point to the extent that if the
Governor had not acted correctly, it would
have given an advantage to Shri Charan Singh
to continue. That | can grant but no more...
(Interruption).

With the break-up of the coalition, in
which the Congress (R) was the major part-
ner, doubts arose in the mind of the Gever-
nor whether the continuance of Shri Charan
Singh as Chief Minister was constitutional
and whether .the Governor was bound to
accept his advice that a large number of
ministers should be dismissed. This is clcar
from the letter itself.

He decided to obtain the opinion of the
Attorney General. The Attorney General
stated categorically that after a coalition had
broken, Shri Charan Singh had no right to
continue as Chief Minisier of a coalition
ministry and that his abvice no longer had
any binding effect on the Governor. This
is the advice of the Attornsy General.

SHRI RABI RAY : Quote the Advocaic
General.

SHRI K.C. PANT : I think, the House
must take into account the advice of the
Attorney General. With the break up of the
coalition, the old government could not con-
tinue consistent with constitutional propriety
and sound principles of cabinet government.
Shri Bhandare dweit on this aspect at length
and just now Shri Viswanatham also referred
toit. I need notlabour on these points
which have already been dealt with......
(Interruption).
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““If a Minister quotes in the House a des-
patch or other Statc paper which has not
been presented”to the House, he shall lay
the relevant paper on the Table .

1 want your ruling, Sir.

SHRI K. C. PANT : May I explain ? The
extract is in the Governor’s Report Which has
already been placed on the Table of the
House.

MR. CHAIRMAN : The Minister ex-
plains that he only quoted that part which
is in the Governor’s Report.

SHRI ATAL BIHARI VAJPAYEE : The
Minister just now said that he was quoting
from the Report of the Attorney General.
Now he says that he was quoting from the
Report of the Governor.

MR. CAHIRMAN : If the Minister quotes
some thing which is outside the Governor’s
Report and from the original Report of the
Attorney General, there is a point in what
you say. But the Minister says that he has
only quoted that part which is in the Gover-
nor’s Report. (Interruptions)

SHRI BAL RAJ MADHOK : Even though
he might be quoting from the Governor's Re-
port and if the Governor has quoted from the
Report of the Attorney General, that should
be placed onthe Table of the House. Any
document which is guoted in the Governor’s
Report should be placed on the Table of the
House.

MR. CHAIRMAN : The Hon. Speaker
had_aiready gone into this matter earlier.
At this stage, ] am not called upon to go
into it again.
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DR. RAM SUBHAG SINGH : If you can
do a favour. you can see what that paper is,
whether it is the Attorney General’s advice or
the Governor’s Report. You can physically
verify it.

SHRI ATAL BIHARI VAJPAYEE : What
is this? He is now being given another
paper. (Interruptions) Mr. Pant did not have
the Report of the Governor. Just now Mr.
Jaganath Rao gave him the Governor's
Report. (Interruptions) -

=t W faw (FMI) TR
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SHRI K. C. PANT : He must withdraw
that ...... (Interruptions)

MR. CHAIRMAN : Order, order.
you please listen to me.

it AT fAw - MY § Fr foeaw
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MR. CHAIRMAN : I do not know why
there should beso much heat over it. The
only point is whether the Minister has quoted
something which is notin the Governor's
Report.

SHRI RANGA : The point is from what
was he quoting.

MR. CHAIRMAN : The Minister says
that he has only quoted that part which is
contained in the Governor's Report.........
(Interruptions)

SHRI RANGA : May I raise a point here.
The Minister was quoting from some paper
and we got the impression that he was read-
ing from the Attorney General's  Report.
Then a point of order was raised by my hon.
friend Shri Atal Bihari Vajpayce. Then, he
was in jitters as to what to do and what ans-
wer to give ? We all saw it and the \\vpo|e
House was a witness to that he was given
another paper. That shameless person Shri
Jaganath Rao gave that paper to him and the
Minister took it. Shri Jaganath Rao came t0
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his rescue at the right moment but in the wrong
manner. Now, Sir, I want you to take note
of this. That I castigated as a daylight fraud,
whatever it is worth. Even if they got a little
bit of conscience left, they they should place
report on the Table of the House. You must
ask them to place it on the Table of the
House.

MR. CHAIRMAN : Let me hear what the
Minister has got to say.
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SHRI BAL RAJ MADHOK : All the
people have seen it. It is afraud on the
whole House.

MR. CHAIRMAN : That point has been
made already...(Interruptions) Order, please.

SOME HON. MEMBERS : Shame, shame.

MR . CHAIRMAN : There istoo much
noise. It is impossible to conduct the proceed-
ings.

AN HON. MEMBER : Shameless.

SHRI MORARIJI DESAL (Surat) : Can we
be told specifically what paper Shri Jaganatha
Rao gave to Mr. Pant and what was the paper
from which Shri Pant was reading ?
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SHRI K. C. PANT : I am very happy that
Mr. Morarji Bhai asked this question as if
these are the only two relevant questions.
(Interruptions) | respect Ranga ji. 1 have worked
with him in committees. I have known him
for many years. I think he knows my way of
functioning. 1 do not tell lies and unless we
have a certain amount of minimum respect
for each other in this House, it is impossible
to function. (Intersuptions) 1 have all respect
for you.

SHRI RANGA : Respect the House. Tell -

the truth.

SHRI K. C. PANT : Now, Sir, I was rea-
ding from my notes. I have prepared notes.
(Interruptions) Certainly, I am not a constitu-
tional expert. I have gone into this also. I
have prepared notes and Shri Jaganatha Rao
gave me the copy of the Governor’s report.
1 had here a copy of the Governor’s report in
my notes also. 1 have that in my notes also.
If I were reading Attorney-General’s report, 1
would have no hesitation in saying that I have
got.

SHRI RANGA: It is a fraud on this
House,

MR. CHAIRMAN : Order, please. You
are a very senior Member.

SHRI RANOA : I am very sorry, Sir,
they have perpetrated a fraud on this House.
1 am very sorry for some rcason—that I do
not know—how that at moment you wer€ not
watchful in the House.

MR. CHAIRMAN : You know I was loo-
king at you. I was arguing with you.

SHRI RANGA : You were not watchful
in the House.

SHRI ATAL BIHARI VAJPAYEE : Hea-
vens are not going to fall if the copy of the
report of the Attorney General is laid on the
Table of the House. Why are they so secre-
tive ?

MR. CHAIRMAN : That is a different
matter. I am not concerned with that. 1 was
of course, communicating with some Members
here this side. In such a situation you cannot
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ask the Speaker or the Chairman to investi-
gate into such matters. When an hon. Mem-
ber tells the hon. House that this is the posi-
tion ..(Interruptions)

SHRIK. C. PANT :
it from me and see it ?

Why dont you take

MR. CHAIRMAN : ] ampow on my legs.
This cannot go on. When the Speaker or
Chairman is on his legs, others cannot just
get up and speak. When the hon. Members
just tell the House that this is the Pposition,
we have to believe the Members. Otherwise
how can we proceed ? [ have to believe you.

SHRI ATAL BIHARI VAJPAYEE ;
What did he pass on to Mr. Pant ?
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SOME HON. MEMBERS : No.

SHRI K. C. PANT. No. (Interruption) It
is not a point of order, 1 am not yielding.

SHRI J. B. KRIPALANI:I am not
entering into this controversy about what he
was reading. But, I say, even if he was quo-
ting from a Governor’s rerort, what harm is
there if the original report is placed ?

MR. CHAIRMAN : That is a different
matter. [ havealready said this. The hon.
Speaker went into the question in the mor-
ning. 1am not prepared to reopen it ,1 am
not authorised to reopen it at this stage.

SHRI K. C. PANT : I hope tempers will
now subside and I will get a patient hearing.

I was recounting the facts that led to the
promulgation of the Presidents rule in U. P,
and | came to the point where this situation,
this crisis, had developed, Then the Governor
acted on the 20th September. He asked Mr.
Charan Singh to submit his resignation.
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Subsequently he came to the conclusion that
the formation of an alternative Government
is also not possible and so in the circumstan-
ces on the 29th September he had no option
but to report to the President that a situation
had arisen in the State where the Government
could not be carried on in accordance with
the Constitution and recommended for the
issue of a proclamation under Art. 356 of the
Constituticn, The legislative assembly was
not dissolved. This was because the Gover
nor was anxious that if there was any chance
of alternative Government being formed then
the alternative Government should be formed
quickly. So he did not recommend and the
legislative assembly was not dissolved.

Now, on October 9,the Governor was
informed by CONGO, Jan Sangh, SSP, BKD
and Swatantra parties that they had elected
Mr. T. N. Singh as leader of the Samyukta
Vidhayak Dal, which had majority in the
Assembly. After examining this claim and
the counter-claim of Mr. Kamalapati
Tripathi the Governor came to the conclusion
that the SVD was in a position to form a
popular Government and so he recommended
the revocation of the proclamation and the
Council of Ministers headed by Mr. T. N.
Singh was formed in. It was not really
Council of Ministers but he and 2 Ministers,
1 think, were sworn in, to begin with. 1t is to
be remembered that the Governor did not
create a situation; it was forced on him.

The basic question before the Governor
was whether after the break-up of the coali-
tion Mr. Charan Singh could continue as
Chief Minister. consistent with constitutional
propriety and sound principles of Cabinct
Government. This was the basic question
which was before him. And, the well reco-
gnised principles of parliamentary demo-
cracy would not warrant the continued
existence of a coalition Government if broken
by the withdrawal of support by the major
partner, especially when the other party in
the coalition was not in a position to
command absolute majority in the legislative
assembly.

Now, it has been said, there are certain
precedents and my hon. friend Shri Sant Bux
Singh quoted certain precedents from the
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UK. T hope nobody will mind my referring
to some of the papers now.

AN HON. MEMBER : If you do not
borrow them.

SHRI K. C. PANT : There have been
several instances in UK where similar
situations arose. One was the first coalition
during tne First World War with Mr. Asquith
as Prime Minister in 1915, He was succeeded
by Mr. Lloyd George. The major partner in
the Coalition, the Conservatives decided to
withdraw from the coalition in 1922. Mr.
Lloyd George immediately resigned without
meeting Parliament, and Mr. Bonar Law
formed the government.

SHRI RANGA : Shrimati Indira Gandhi
should also have resigned at the Centre here.
But she is sticking to power still.

SHRI K. C. PANT : There was no coali-
tion at the Centre. In 1933, Mr. Macdonald
resigned and Mr. Baldwin became the Prime
Minister. This was also referred to by Shri
Sant Bux Singh, and, therefore, I need not
20 into the details of that.

The third example, of course, isa more
recent one, which is better known, and that
is the example when Mr. Churchill, after the
World war ended, wrote to the leaders of the
other parties of his coalition Government
that they might continue with the coalition
till the end of the war, that is, till Japan had
also been defeated. But after considering
this question, Mr. Attlee wrote to him that
this was not possible. And so, immediately,
Mr. Churchill resigned. And then because
he had a majority, he reformed the govern-
ment. But he did resign and his government
was reconstituted......

SHRI RANGA : But even that this
Government has not done.

SHRIK. C. PANT : ...... with Mr. Chur-
chill again as the Prime Minister. Taking

this as the convention, I would submit—and 1
am glad that various hon. Members have
agreed with this—that Shri Charan Singh
also, following this convention, should have
resigned immediately. after he had come to
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know of the disagreement kLetween his party
and the Congress (R).

1 was heartened by the fact that evena
serious student of the Constitution, like Shri
Nath Pai, though he had objections on
various other points, agreed at least on the
moral question that Shri Charan Singh should
have resigned; on that point, he was with us,
and he did agree with us.

SHRI ATAL BIHARI VAJPAYEE : What
about the morality of the Congress (R)
Ministers in UP ? -

SHRI RANGA : What about the Govern-
ment here ? They should also have resigned...
(Interruptions)

SHRI K. C. PANT :1 wish that I could
be spared from this running commentary.
May I take the House into confidence and
submit that it is this kind of running
commentary which compels one to read
from his notes? One has to collect cne’s
thoughts while speaking, but if Shri Ranga is
speaking continuously, then .....

SHRI RANGA : All the Ministers here
should have been dismissed long ago. The
Preisident should have dismissed all of them...

SHRI K. C. PANT: On these matters,
we have to collect our thoughts and speak,
but it is impossible to do so in the face of
these interruptions; if Shri Ranga goes on
speaking this, continuously, then one has to
refer to one’s notes. That 'is the reason for
the notes.

SHRI RANGA : This is an absolutely
illegitimate government. The Prime Minister
here has no right to continue to be Prime
Minister. The President should have dis-
missed her. In all self-respect, she should
have submitted her resignation to the Presi-
dent, and she should have asked the Presi-
dent to accept herresignation.

SHRI K. C. PANT : What Shri Charan
Singh should have done and could have done
is to resign, then goto the Governor, con-
vince him that he had majority with him and
he should be asked to reconstitute his govern-
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ment. That was perfectly possible, perfectly
constitutional and perfectly proper, and then
he could have continued in the government
and claimed the right to test his strength on
the floor of the House. As the Governor has
put it :

...... Shri Charan Singh could not be
permitted to construct a new edifice on
the debris of the old one and that he
should have' followed the time-honoured
practice of resigning with a view to recons-
titute the new government.”

1 am quoting from the Governor's report,
lest there should be any misunderstanding.

There was some refefence to parallels be-
tween U.P. and Punjab and Bihar and Bengal.
On the Punjab question, I do not want to
dilate, because Shri A. K. Sen has already
gone into that at some length. 1 only want
to say that in Punjab, a situation had not
arisen where the Governor was called upon
to take a decision at the instance of the Chief
Minister after the break-up of the coalition,
on the question whcther he can dismiss the
majority of the Ministers or not. That was
a situation peculiar to U. P., where afier the
major partner had left the coalition, the
Governor was asked to decide upon this
question. So it is not on all fours with that.

Faced with this problem, the Governor
wanted to take the advice of the Artorney
General, and did actually take his advice
which was the best legal advice available to
him inthe country. He was aware of the
consequences of his action in this matter.

In West Bengal, the Ministry was dismi-
ssed by the Governor. This, again, is not on
all fours with UP where there was no dis-
missal. The legality of the action of the
Governor in West Bengal was actually up held
by the High Court—but that is beside the
point.

Bihar was cited as a parallel. Here again
it was not break-up of the coalition, but
certain members belonging to various parties
left the coalition government and formed a
new party. I would remind the House that
on that occasion, the Congress Party wanted
the Government to be removed. But the
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Governor did not agree and it was not
removed, and the Government continued till
it faced the Assembly. Are we to be blamed
for that also ? This is not quite fair.

A serious question was raised whether
the action of the Governor of UP was in
conformity with the action taken by Gover-
nors in circumstances said to form a similar
precedent. I would submit that while
exercising  their discretionary functions,
Governors do _Dot, and are not expected to
function on the direction and advice of the
Central Government.

SHRI JYOTIRMOY BASU : Although
they always do.

SHRI K. C. PANT : I am not prepared to
take any lessons on Constitution from Shri
Jyotirmoy Basu (Interruptions).

MR. CHAIRMAN:: I request the Minister
not to provoke him.

SHRI K. C. PANT : Allegations have
been made that the UP Governor was
prevailed upon by the central lcaders or the
Central Government to act ina particular
manner in which he did. The Prime Minister
has on more than one occasion refuted this
charge. I would like to refute it again on
behalf of Government. There was a reference
to her visit to Lucknow. She did go to
Lucknow and she explained at some length
in this House that she met the Governor
while she was coming away on the steps when
she was about to get into her car and exchan-
ged a few words when other people were
also present. She did not discuss the
constitutional situation in UP. (Interruptions).
If she wanted to, the telephone was available.
1 do not know why there should be any
excitement about it. After all, it is the
intention that counts; it is the motive that
matters. They should not get involved in
these small things. But the fact of the
matter is that she did not discuss it with

him.

SHRI PILOO MODY :Is he suggesting
that she was telephoning ?

SHRI K. C. PANT : She wasnot. 1 am
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glad he asked this question. Some people
have (o be explained these elementary
things.

There was one point made by an hon.
member. He asked : why did the Governor
take away the portfolios of the Ministers ?
Regardless of the rights and wrongs of the
case, if anything were required to prove that
the Ceentral Government were not interfering
in the situation in UP, it was this action on
the partof the Governor. Is it at all consis-
tent that a Central Government which intends
to remove the Ministry of Shri Charan Singh
would allow his word prevail in removing
the portfolios of the Ministers? I ask any
reasonable man : would you have done it if
you were in the place of the Central Govern-
ment ? All your actions would have to be
consistent. Why this inconsistent action ? If
you accept it, this alone is sufficient to prove
that the Central Government was not exer-
cising any influence on the Governor.

Some hon. Members have questioned the
authority of the Governor in taking advice
from the Attorney-General. It was even alle-
ged that the Attorney-General's advice was
motivated and his motive was to help the
Central Government. It is extremely unfor-
tunate that attempts have been made to draw
the office of the highest law officer of the
Government of India into a partisan contro-
versy. 1 am very sorry.

SHRI NATH PAI : He should have come
here to answer questions.

SHRI K.C. PANT: I intend to inform
the House of the measures and the steps
that the Gevernment has taken to see to it
that as far as humanly possible the advice
given by the Attorney-General is insulated
from any kind of political pressure what-
soever.

Last year this question came up and it
was discussed as to what should be the
procedure if a Governor wants to take the
advice of the Attorney-General. The House
should not forget that under article 355 it is
the responsibility of the Centre to see that
the functioning of the States is according to
the Constitution, and that jsa responsibility
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which you would not like the Centre to be
depart from or to get out of. Therefore, if
the Centre has to discharge its responsibility,
is it proper for the Centre to deny any
Governor access to the Attorney General, if
he wants to consult him ? The only question
is how that should be done so that the
Attorney General can give his advice freely.

In March 1970, all the Gevernors were
addressed in this matter, and after considera-
tion here, they were advised to seek the
opinion of the Attorney General on & matter
involving interpretation of the Constit jtion in
the following manner, that they should
refer it to the Secretary to the Fresident
who would obtain the opinion of the Attor-
ney General from the Law Secretary. The
Governor of U.P. has strictly followed the
procedure laid down in the letter of March,
1970. It is with the desire to see that the opi-
nion is not in any way influcnced and he
gives his free opinion that this has been done.

Many Members on the other side of the
House have referred to the position of the
Chief Minister in the matter of the removal
or dismissal of members of the Council of
Ministers. [ would like to remind the House
that the real sanotion behind the functioning
of a Chief Minister or Prime Minister is that
if the Governor wants to dismics the chief
Minister, does not want to accept some advice
tendered by the Chief Minister, and the Chijef
Minister has the majority in the Assembly, he
can submit his resignation and create a
deadlock, because the Governor is compelled
to ask him to come back and form a Ministry.
This is the basic sanction.

SHRI RANGA : The same thing should
apply here.

SHRI K.C. PANT : With rcference to
the recommendations made by ARC and the
other bodies, 1 would have gone into it, but
T think the House is getting impatient, and I
do not want to labour this point at all.

1 would only like to refer to one point,
about the guidelines for Governors, which
has been mentioned by some hon. Members.
They know that Shri Chavan had written
to certain jurists. Many jurists in the coun-
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try had replied, and later on the opinions
of some oppositon parties were sought, but
those opinions were not forthcoming, and
the matter rests there. As the Prime Mini-
ster said the other day, the dialogue is
proposed to be resumed with them. 1 heard
with great patience all that was said about the
Central Government in this matter, the blame
that was attached to the actions of the Cen-
tral Government and the Governor and so on,
but I am surprised that nobody opposite has
mentioned the fact that the Governor was in-
formed on 9th October that Mr. T. N. Singh
has been elected leader, but he was called
only on the 18th October. What has happ-
ened since then ? Has he been able to form a
Government ? Yes, in driblets. And what is
the size of the Government ? He was sworn
in with two otherson the 18th October.
After a fortnight. on 4th November, two
more Ministers were added.

SHRI BAL RAJ MADHOK : How is it
relevant ? In that casc, what about M. P.,
Andhra Pradesh, Haryana, Assam ?

SHRI K. C. PANT : You may speak when
you get an opportunity. This process has
continued. A weck later 45 more ministers
were added and today the Ministry is 53-
abuse of cards, 52 plus...(Interruptions). The
portfolios have not Yyet been distributed. I
should like the House to- take note of the
fact thatin a big State like U. P. with such
a huge population, called the largest State by
by Sbri Nath Pai, the entire administration is
functioning without distribution of portfolios
among the Ministers. I shall say no more...
(Interraptions),

SHRI PILOO MODY : 1 assure you that
the Government of India will also function
if all of you give up your portfolios.

SHRI K. C. PANT : For months no port-
folios had been distributed.

Emphasis was laid on the fact that the
Assembly should be called ecarly. * Now the
SVD is in power. When is he calling the
Assembly sometime late in December because
in the beginning of January six months will be
over; it is a constitutional  requirement...
(Interruptions).
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MR. CHAIRMAN : Generally you know

that the Ministers arc not restrained by the
Chair.

SHRIK. C. PANT : I only want to say
one thing at the end. I heard Shri Ram Sevak
Yadav very patiently. I could feel how un-
comfortable he felt in his present company.
!{epeatedly he made the point: this is not an
Issue Of progressives versus reactionaries.

To whom was he trying to explain the
situation 2..(Interruptions) T am comfortable.
I wish the SVD Government well because it
will expose five parties together.

May 1 in conclusion say that I hope that
the House will reject the motion under dis-
cussion which seeks to disapprove the action
of the Governor. Let us hope that what the
Governordid in U.P. will help in the
growth of proper conventions for parliame-
ntary democracy

ot SEER meh : smer ag dar
ffm o g A gaaw @ g
T Gt § ST St g HA N E, g 5w
ariz-faarg #1 SO A1 4@ w2 oaw
rar f& aql oA sy wer emaw
faen@ qus war, 9% 99 sv AT T
ogt a® ol T 7 977 FT qag g, §
Fqa @A §lag avar § fr ag o
gaiy foar & gavg g7 § 1 AfFT @
a% g are-faargt & sue d fom aw
ot Fou w77 o7 ¥ oAy wfawr &
qav gy awi #1 qfcay fGar &, & =wgar
o f& s st @y St wfawm & el
a¥! %1 oty 87 1 @fFa ag Tar ad
gk § ) o go0 % o1 o fawa
sl al wg7 s fF o aw
agf qx faeaii @ fagew agi fear @
q @ A% 0 Fe A 5 gl @A
T aeER & A A § IS Angar §
fe ot w¥Fael gary Y 419 Fgy & A
yagadt wa § f agl faum awr
gary @1 faeaa g1 3% & 7 o o A

KARTIKA 28, 1892 (SAKA) Conduct of Governor in U. P. 422

T3 F FEEQ A arzg fF oaw
fegmx #1 3w Ru faum g @
s gavar s 941 ) 9% faar @
AR AT I FgI 7T g &
wgraeg & ava faam aw e afedma
wafrg FX @ E I AT go Mo ¥ faura
9T T 35F AW A ggrE W

= FS0 FT QA A Ag AT wRy
fae 1 Ot gqmfas queRr 2, gg#r
AR qreT FWEI A WY
g% q@T TgaT § | 98 a8 & % agwa
et qEf gER 9 & | dfe s
T 9% 973 F4T A f o A€ HHAW
q gar gagA arfeg & faar @i a9 g9,
FG @T5 FIX eadd qEf A awAv
gwgq frarar aar o Mo WH A
st qeor fag ¥ ag qer @1 5 Farag
FEHIT T &1 feafq H E 2 ey Ay
qeT &t 4 Ag) qeT ¢ (Wau)

a0 gEd a qra ag & | A
FOU S qa A A F@T fF o "w A
AT Fi0g G139 I q9 AqAr gagq fzar
al g3 73y f% af R T9m & fag aw
JrAT AT 3 @ &1 & gamar av fw
T FOU 7 q7q O GG F YFT AToHT
Ax AT AT F F w9 g ¥ faeda
g a1ed | g9 QAT gdl & afafafet A
qvE & | T ATY ATAT X A1 F o qeq Y
AR & fag g ggwT garar Swgar
198 ST ;1 99 g A 26 fowwaw,
1970 %! fa@r 7av av #IT FAG F T
qa & ag ¥ 26 fgarax #1 & forar qar
qr 1 AT TFE A F 9T 1 Ay
¥ 99Y qa H ez faar & fr :

“IUT W F FawTT @ adariaE gew
@t =t = fag & Age ¥ afsq
ALFTT F1 AL T T GO 1 & 1
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AN qg 9F ATqE far ¥ Her @
gV (suaana)

FT =T 97 FT qHT Feaar ¥ g
S d s Mmiazeam A qaar TJ|w

g1
=) o0 w°F oo : F A weg @&
F@IE

oY gwwaAT mres) . 9@t as wa
T3 71 @A 2, o frend s A A
Fgar g faar &, sa¥ gy T femn
g:

‘We beg to inform you that we hereby
extend our support to shri Charan Singh’s
Government.”

g8 9 =0 freard @t & gee
g AT o FemrAg UT F W gEAER
i o wzaeg A ag wer e
T GEIAAN F deg § @ gwm
33 %) ara FET & 791 72 A€ GIFR qAN
TgmA R aE g ?

= T F7% 07 7 faeq A g
#1 geog frar @1 & sy smgan £ B
o faea & @ wRE g g
2 5 amT 91 grgw fafaeer fody g
F1 gar o 7 % 3T gArAe gl ¥ ag
garaR sFifaa g g i St gawr
g wfarew 3 ger fear @ @ &g sAw
@mad Ay avar g ? o faew A ag
T g @ agt 3§ gy w1 fafg
Fai At fear mav 7 gew A X ww
TR wg famr fs ags dfedl
2141 ST &) TFAT A 34 AGY IAHT HadY
93l § zzvar ? 3 aE) fyeq 7 qwew
&1 I3 ¢ 7
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st o g 0.7 7 ag Fgr 5 ag
ara awa § 5 Torr arg 3 I & Ay
# dfa.afeeg 1 wa & @ mar ) a7
AV AEAFA a1 g o # agarg &
afagd &7 & »f gor w7 99 IEAY
g fF gz a1z o@ Afaafeg & s
T AE A1 F WA A AR avg A
Foifsdmuard qgma & § ¥
sa¥ @iz wfagfeg 1 wa ds s
FAATET AT AgE G T I(OFR AT F
T Y 99 I8 I WEHA gT ? aq IAH
wzafa mas avg gar ) T @ feafa
Fua fgrg A faw & dda § ot 1
g oY o 7% 97q § 0 fAdgA Far
& oY arreay wAfas afass sea @
WEIFI FH ITF TEH FH F
a1 qqy Afgsy F @ a@ A HAFR
Fasd

& g aT gq qifzal & wfafafe
DAE v awrr g fs @ ofedt &
sfafafadl & § sz qrfzal @ sFT A
4t fregla N @ wwEF awm fra
t 1 ¥aw @ arfeaf AN &, o wgfaee
qidf o gfear e gEd siiw avél
Nt gfew afen fargiy @ s F
a1g sgd! ggafa = g A g1 Ho
oo Fo & W W AN § IR forg R
#1 afafafuat sax Re & g€ §, swar
frar &t gavag st #1 ¢ fFgm ale
FamaTd widE ¥ arg 41 )

gg ot & @rgar av 5 5 Foo =
qea, ERFS  FIH §, U F gEAEH
Az cefufmefes foemd wdhwa 3
1 fada fag %) a9t gfsqang v
¥ g@ a1 €W &I | 59 I T Y &
qrzal & faug oe Jar faar dfea san
Fraifrag agt faar @r asr1 gw@wicd
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gt T ¥ wega frar g 21 ¥ way
T2 A T A AT A7 |

20.00 hrs.
U% WAE 938 : 01T |

=t spwEiR med : gf, EdAde—
AW Ra@AN T @ 2
st qmis ¥ ¥ wgr o S fag A
I SRY F TEAU ® gF 97 A ferar
a7 f& =it av=Tg 9 o geq A qa
g1 faar sn¥, #4ifF ag agna &1 qwaq
& 9% § | dfe ot qow A7 ¥ agod
933 g9 Iq JEAAH JaF FT A1 qqgIT
faar, ey a9 a9 #7141 5 g
Yfammgmd fs s a agt 1 Za=
FAG TG I@ T F AT A gaT,
1 397 JEF! WA F Ag Ay Ara
fear @1 afew 9@ svad F1 qU aET
Tg a1, “7d 9 T, 99 5 @ A
g “safs qu amrs g, s o
1 o qMF ¥ IFH qg & AAN
qreay § = T fagd qeaT F1 ag
ferg & fif st ot TRy Joa odva!
N &9 F@ # fqu d A g, @1 R
gafa s fRar a1 § = amMF T
gear agar § f5 #r A w fag
cdrae F1 69 F0 F fag davadia
6 A&7 F CTEAT F1 5% G 0 G
ot | afea fRx W s wxor fag A #@r
f Stdrg qud ¥ odERSl w1 garar v
qwar &\ wEr ez qd @ fF o aww
frg cReae F1 AT F F fag qarc
7

A% faa, ot w=a aen fag, 7 o
fear ag o @& A7 AT W &1 IR
Fat 6 vl a% fradt fafaee =71 agtea
@t far wmar @— 7gt AT A AT
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Hamz  SAEW A A ArEATE
affa & agan wgar § f5 ag fergeam
Fefge a1 9% aw ¥ © R R
AT A AT FT | I WA F @
St qra ared, gfearar § < A
fag o1T gona # =0 Nada g==a & qua
ot iz wal, ¥ @a fafeex sele
Ry 30 @ ¥ 48 s B
Al gen fag ¥ 7 @ wAfas
sfaga o3 wr g

i faa, st Wew, ag@ @y afeeex
g fom wm ag agl awdr qRf 4
THET FE & fo @3 g1 &, a1 ag T@
gt @t o fr fogam A @)@ ] Q
& SuF waTT gl 93w ? IFW wgr fa
A faodY 7 ot gy awdq arfeg
IM & a1 UsAqrA A A o fag
Fg1 f5 g aros agwg F a1 § qgaar
gt war g, wEfeg are a9
fteeT Werk grf w1¢ ¥ dfeew F@ §
Fo7@ qem g g 5 Far ag S
FrER T &0 fFl sw ¥ F15 fqog
faar &1 afew wsaara 3 = o fag
1 a9 gag B ATUIL 9T ANGE I F
faq #g famr sk SuF1 @wA gl @
aftr det FT @ E

oY WEr & ag W Fwr f& s Awor
fag #1 fagr awr 1 grAar F@ F fag
FU AT | HAT AY q@EFIS AG g A
§ =Y Werk #) f5r afusmgas wgar §
fF afs ga® qrg dar € T 2 fw
TIAT ¥ IF g & ned ad) = qq0 fag
F1 g1 5 ag fawrd gar w1 @wAar &1
Y ag 9uF) ggd § gEgq #%, FAT G
qaaaardt & arfqa 71

R faa, « faamaq 7 o goeg
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qrEf & AT A gws T &, Far
wrezafa wfa-afkag it gang m § fag
areg &1 & gaaar g f5 = fawarem #1
97 T F4q 9T Qary faEwm F
aifgr | a@ dfama & o DS aga
AEFIY §, Ju AT qX & aig g §
f& usgafa sox fadw & faorg 39 & fag
aey g—ag dfaqfag fF @@g w®
faore &% & fag avem 78 &1

ST 93w & fag axg § @famma &
gear g€ &, suw gfie o w@d gu & a<r-
&3 39 & uq qrfgat § feT agar argar
g5 3 oy gas @ 99 | 9F A9 WX
Fgmisge TS 1 @ vy Fa
e d o afmoy & @ 1967 &
Tgx wrgfaee ¥ 1 9 § dfqum F el
qUA U E | FA T TE W g 9
T AT

¥ aw fadga @ fF gg aw sax
R F @A F F19 #1 fAgHi 5@
AT o+ arfyg gar g3t 3 weqrT F
FT F N

MR. CHAIRMAN : The question is :

“*That this House records its disapproval
of the conduct of the Governor of Uttar
Prodesh in handling the recent constitu-
tional crisis in that State and recommends
that the Governor be recalled forthwith.”

The Lok Sabha Divided :

Division No. 10] [20. 10 hrs,

AYES

Abraham, Shri K. M.
Amin,. Shri R. K.
Avedya Nath, Shri
Ayarwal, Shri Ram Singh
Bajaj, Shri Kamalnayan
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Basu, Shri Jyotirmoy
Bhagaban Das, Shri

Brij Raj Singh-Kotah, Shri
Brijendra Singh-Bharatpur, Shri
Chauhan, Shri Bharat Singh
Dar, Shri Abdul Ghani
Das, Shri N. T.

Dco, Shri K: P. Singh
Deo, Shri P. K.

Desai, Shri Morarji
Devgun, Shri Hardayal
Digamber Singh, Shri
Esthose, Shri P. P.

Ghosh, Shri Bimalkanti
Gopalan, Shri P.

Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Gupta. Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N,

Jai Singh, Shri

Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand.
Karni Singh, Dr.

Katham, Shri B. N,
Kedaria, Shri C. M.,
Koushik, Shri K, M.
Kiripalani, Shri J. B.
Kripalani, Shrimati Suchcta
Kunte, Shri Dattatraya
Madhok, Shri Bal Raj
Masani, Shri M. R.
Masuriya Din, Shri
Meena, Shri Meetha Lal
Mehta, Shri P. M.

Menon, Shri Vishwanatha
Misra, Shri Janeshwar
Mody, Shri Piloo
Mohamed Imam, Shri J.
Molahu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.

Naik, Shri G. C.

Naik, Shri R. V.

Nath Pai, Shri

Nayar, Shri K. K.

Nayar, Shrimati Shakuntla
Nayar, Dr. Sushila
Padmavati Devi, Shrimati
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
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Parmar, Shri Bhaljihbai
Patel, Shri J. H.

Patel, Shri Manubhai

Patel Shri N. N.

Patodia, Shri D. N.
Pramanik, Shri J; N.
Rajasekharan, Shri

Raju, Dr. D. S.

Ram Charan, Shri

Ram Dhani Das, Shri

Ram Subhag Singh, Dr.
Ramamoorthy, Shri S. P.
Ranga, Shri

Ray, Shri Rabi

Reddy, Shrimati Sudha V,
Saboo, Shri Shri Gopal
Sapre, Shrimati Tara
Sarma, Shri A. T.

Satya Narain Singh, Shri
Sen: Shri P. G.

Shah; Shrimati Jayaben
Shah, Shri Shantilal
Shalwale, Shri Ram Gopal
Sharda Nand, Shri

Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Shiv Charan Lal, Shri
Singh, Shri D. N.

Solanki, Shri S. M.

Suraj Bhan, Shri

Tapuriah, Shri S. K.
Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bihari
Vidyarthi, Shri Ram Swarup
Xavier, Shri S.

NOES

Adichan, Shri P. C.
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Amjad Ali, Shri Sardar
Anbazhagan, Shri
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
Barua, Shri Bedabrata
Barua, Shri R.
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Barupal, Shri P. L.

Basu, Dr. Maitreyce
Besra, Shri S. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shrj
Bhandare, Shri R. D.
Bhargava, Shri B. N
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandoo Lal
Chandrika Prasad, Shri
Chatterji S hri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S. R.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Deshmukh, Shri Shivajirao S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gautam, Shri C. D,

Gavit, Shri Tukaram
George, Shri A. C.

Ghosh Shri P. K.

Ghosh, Shri Parimal
Gohain, Shri C. C.
Gounder, Shri Muthu
Govind Das, Dr. *

Gupta, Shri Indrajit

Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Halder, Shri K.
Hanumanthaiya, Shri

Hem Raj, Shri

Hero, Shri N. E.

Igbal Singh, Shri

Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jamir, Shri S. C.

Jamna Lal, Shri
Janardhanan, Shri C.
Kahandole, Shri Z. M.
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Kalita, Shri Dhireswar
Kamalanathan Shri
Kamala Kumari, Kumari
Karan Singh, Dr.

Kasture, Shri A. S,

Kedar Nath Singh, Shri
Kesri, Shri Sitaram
Khadilkar, Shri R. K.
Khan, Shri Zulfiquar Ali
Khanna, Shri P. K.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kuchelar, Shri G.

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mabhajan, Shri Vikram Chand
Mabhajan, Shrj Yadav Shivram
Mahishi, Dr, Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.
Melkote, Dr.

Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Misra, Shri S. N.
Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohsin, Shri

Mulla, Shri A. N.

Murthy, Shri B. S.
Nahata, Shri Amrit
Nanda, Shri

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant. Shri K. C.

Paokai Haokip, Shri
Parmar, Shri, D. R.

Partap Singh, Shri

NOVEMBER 19, 1970

Parthasarathy, Shri
Patil, Shri Anantrao

Patil, Shri C. A.
Patil, Shri Deorao
Patil, Shri T. A.

Prabodh Chandra, Shri
Pradhani, Shri K.
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajaram, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swaurp, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Dr. V.K.R. V,
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Eswara
Reddy, Shri P. Antony
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy. Shrimati Uma
Sadhu Ram, Shri

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Yunus
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sankata]Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Dr. Ranen

Sethi, Shri P. C.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Sher Singh, Shri

Shinde, Shri Annasahib
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433 Motion Re :

Shiv Chandika Prasad, Shri
Shukla, Shri S. N,
Shukla, Shiv Vidya Charan
Siddayya. Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.
Sinha, Shri Satya Narayan
Sivasankaran, Shri
Snatak, Shri Nar Deo
Sonar, Dr. A.G.
Sonavane, Shri
Subravelu, Shri
Sudarsanam, Shir M.
Sundar Lal, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri
Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

MR. CHAIRMAN : The result* of the
division is :

Ayes : 98

Noes : 208

The motion was negatived.

KARTIKA 28, 1892 (SAKA)

Conduot of Governor in U. P. 434
20.10 hrs,

STATEMENT REGARDING GOVERN-

MENT CONTRIBUTION FOR RELIEF

OF EAST PAKISTAN CYCLONE
VICTIMS

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : Mr. Chairman. Sir, the other
day I made an announcement in the House
regarding the Government of India’s contri-
bution of Rs. 5 lakhs for relief to the victim$
of the terrible cyclone in East Pakistan. 1
had then said that this was an initial and
token contribution. The press reports indicate
that the magnitude of the calamity and the
extent of damage is much greater than was
originally thought.

As an expression of friendship and
concern for the people of East Pakistan in
their hour of distress, the Government of
India have decided to raise the quantum of
relief assistance to Rs. 1 crore. This amount
will be utilised broadly for the supply of rice
and sugar and essential commodities such as
medicines, baby food, clothing and coal.
The Government have also decided to send
two mobile 50-bed hospitals fitted with X-ray
and other facilities. We shall also make
available the services of river craft with the
requisite strength of crew for operations.

20.13 hrs.
The Lok Sabhathen adjourned lill Eleven of

the Clock on Friday, November 20, 1970/Kartika
29, 1892 (Saka).

& Shri Shecopujan Shastri also recorded his vote for NOES.
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